Socsnd Sacies, Vel XXVIH—No. 36 Tucsda —

LOK SABHA
DEBATES

(Seventh Session)

(Vol. XXV III contains Nos. 3I—40)

LOK SABHA SECRETARIAT
NEW DELHI

62 nP. (mvLAND) THREE SHILLINGS (POARION)



CONTENTS

Coruans
Oral Answers to Questions—
*Starred Questions Nos. x565 to 1570, :572 to 1574. 1576 and
1578 to 1588 868x-—87a1
Short Notice Qummn No, 16 . . . . . . 87a1—34
Written Answers to Questions—
Starred Questions Nos. 1571, 1575, 1577 and 1586 to 1591 8724—38
Unstarred Questions Nos, 2524 to 3565 .. . . 8728—53
Papers laid on the Table . . . . . . 875253
Estimates Committee—
Forty-fifth Report . . . . . . . . 8753
Demands for Grants . . . . . . 8754—8019
Ministry of Steel, Mines and Fuel . . . . . 8754—8908
Shri Bose . . . . . . . . . 8755-s€
Shri Somani . . . . . . . 875675
Shri Feroze Gandhi . . . . . . 8776~77
Shrimati Renu Chakravartty . . . 8777—97
Shri Oza . . . . . . . 8797—880s
Shri Supakar . . . . . . . . 8805—12
Shri J. R. Mehta . . . . . 8812~~16
Shri Jaganatha Rao . . . . . . 8817—22
Shri Braj Raj Singh . . . . . . . 8822—32
Shti K. D. Malaviya . . . . . 8833—s3,
8897—99
Sardar Swaran Singh . .. 8856—g7
Ministry cf W orks, Housing and Supply . . . . 8908—18
Shri Mohan Swarup . 891118
Half-An-Hour Discussion re Ghat to Ghat Boohng between
Mahendra Ghat and Pahleza Ghat . . 8919—32
Shri Rajendra Singh ., . . . . . 8919==26
Shri Shahnawaz Khan . . . . . . . 8926—33
Daily Digest c. .. c e e e 8933—36

*The sign + marked above & nanse indicates that the question was actually
asked on the floor of the House by that Member.



LOK SABHA DEBATES
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LOK SABHA
‘Tuesday, March 31, 1959/Chastra 10
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr Sexakzr in the Chair]
ORAL ANSWERS TO QUESTIONS

General Mnenmt op Tarift and
Tride

-

Shri Rajendra Singh.
1866 { Sbri D C. Sharma:

Will the Minister of Commerce and
industry be pleased to refer to the
reply given to Unstarred Question
No 20 on the 17th November 1958
and state

(a) whether the 13th Session of
General Agreement on Tanff and
Trade has concluded sts sittings at
Geneva which began on the 16th
Octaber, 1958

(b) whether a copy of the report
submitted by the Indian Delegation to
the Session will be laid on the Table,
and

(c) what measures were agreed to
finally towards further reduction and
ination of quantitative restrictions
secure further expansion of world
de”

The Minister of Commerce (Shri
Kanungo)® (a) Yes, Sir

(b) A copy of the Report of the
Indian Delegation to the 13th Session
of the GATT was laid on the Table
of the Haouse on the 16th March, 1639

8 (A1) LSD-1

\¢) The Contracting Parties are
keeping under review quantitative
restrictions apphed by member-States
of the GATT to their mmports and
exports Measures for further expan-
sion of world trade through mter gha
the reduction of quantitative restsrc-
tions are also being discussed In
GATT Intersessional Committees

Shri D. C. Sharma: May 1 know
what 1s the approxumate estimated
expansion of world trade so far as
India 18 concerned, and to what coun-
tries does this estimated expansion
relate?

Shri Kanungo- India 1s 1n an unfor-
tunate position now in the sense that
she has got to make an all-out effort
to maintain her past performance In
export

Shri D C Sharma: May I know in
what way our association with this
body has accelerated or retarded our
{rade? Or has it kept our trade at
the standstill level?

Shri Kanungo: It i1s rather difficult
to answer the question elaborately
Broadly, 1t mught be said that but for
this conference, the member-States of
which have undertaken not to use dis-
crimmation :n their tariffs and restric-
tions, world trade mught have con-
tracted and India would have suffered
also

Shri Kasliwal: May I know how far
our position m the GATT, and how
far export trade, has been adversely
affected as a result of the European
Common Market? And what steps
have Government taken to offset that
adverse effect?

Shyl Kanungo: The European Com-
mon Market has come into existence
only on the 1st of January this year
Therefore, the effects of i1t have not
been felt yet But the memberg o2
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GATT have now taken that into con-
sideration and the Intersessional Com-
mittees will go item by item, into
commodities which are likely to be
affected

Shri Tangamani: As a result of the
13th session which was held in Geneva
and the restrictions imposed, what are
the special articles, the export of
which from oux country will be
affected?

Shrl Kanungo: There were no deci-
sions about any particular commodi-
ties or any particular tariff rates In
the 13th session, they have set up three
Commuttees which will go into different
aspects of quantitative restrictions,
taniffs and other factors

Shri Ramanathan Chettiar: Have
Government made any assessment as
to how far India 18 benefited by being
a member GATT ever since 1its
inception 1n the context of world
trade?

Shri Kanungo: That 1s a part of my
answer to a previous supplementary,
that but for the GATT and the con-
tract between the Contractmg Parties,
India along with other countries would
have suffered more by restrictive
policies which would have been applied
unrestrictedly

Shri Kasliwal: May I know whether
between the 12th and 13th sessions of
GATT, Government granted any
compensatory concessions to any coun-
tries” If so, to what extent and in
respect of what commodities?

Shri Kanungo: That 1s a continuous
process But in the discussions in the
13th session, the Government of India
have not given any concession, nor
asked for any concession at the
moment

Dlulclm Phosphate

Shri Subodh Hansda:
Will the Minister of Commerce and
Industry be pleased to state
(a) how far the production of
dicalcilum phosphate has progressed in
the country;

o1006, {sm s C. Samanta:
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(b) what will be the production
during the Second Five Year Plan
period, and

(c) whether the target for it has
been achieved?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Only small quantities are being
produced

(b) With the present capacity, it
may not exceed 20 tons per annum

(c) No specific target has been fixed
for this item

Shri 8. C. Samanta: May I know
what 1s the demand of this chemical
m the country at present?

Shri Satish Chandra: As I sad,
hardly 20 tons 1s produced, which 1s
being used by the‘sugar industry for
claiification of juice The present
production 1s sufficient to meet that
demand Some chemical grades are
mmpoited for use by the tooth-paste
industry because the dicalcium phos-
phate which 1s locally produced 1s
not suitable for that purpose

Shri 8. C Samanta: May I know
whether any private concern has

taken 1t up or Government 1s doing
it?

Shri Satish Chandra. A pnivate
concern suggested that dicalcium phos-
phate could be used as fertiiser 1n
place of super phosphate But as
chlorine, which 1s the man com-
ponent of dicalcium phosphate, has
several other useful avenues, nobody
has taken 1t up

¥ M w W T
i i & wy e W waw F gy
Wy argx ¥ At wwefy § Y fos aga W
1§ wn g g f e
WA A wY T e o e
g?

ft e A7 o T
foaga ff O s F @ ¥ A
frerd & fag 39 ooy sede
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Productivity Councils

+
Shri R. C. Majhi:
Shri Subodh Hansda:
*15687. { Shri D. C. Sharma:
Shri Keshava:
Shri Rajendra Singh:

Will the Minuster of Commerce and
Industry be pleased to refer to the
veply given to Starred Question No
118 on the 14th August, 1858 and state

(a) the further progress made m
setting up of local, regional, and
industry-wise, productivity councils;

(b) whether Productivity Councils
have been established 1n all the States
m India,

(c) if not, the reasons therefor, and

(d) the strength of membership of
the councils which have been set up
so far?

The Minister of Industry (Shri
Manubhai Shah): (a) Local Producti-
wity Councils have been established
at Bombay, Kolhapur, Madras, Coim-
batore, Bangalore (Mysore State) and
in Kerala State Efforts are bemg
made to establish further about 20
Local Productivity Councils very
soon

'Y and {¢) Imtially, the emphasis
18 on establishing Local Productivity
Counails 1n 1industrial centres only
It 15 not proposed to lay emphasis at
this stage on the establishment of
State Productivity Councils

(d) A statement 1s laid on the
Table of the House [See Appendix Vv,
annexure No 67]

Shri R. C. Majhi: May I know what
m the criterion of selection of members
in these Councils?

Shri Manubhai Shah: The consti-
tution 18 approved by the National
Productivity Council The broad
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criterion 1s that equal representation
should be given to labour and
employers

Shri R. C. Majhi: May 1 know
whether any Productivity Personnel
Survey Committee has been set up®
It so, what are its findings?

Shri Manubbai Shah: A Commuittee
as such 1s not being set up, but pro-
motional steps are being taken The
House will be glad to know that there
18 a large number of statistic control
personnel in the country also for the
material balance handling and for
people required for industrial manage-
ment, industrial engineers and various
other aspects of productivity We are
also taking steps to see that some
young men from India are sent out
for being tramned as productivity
personnel

Shri Subodh Hansda: May I know
by what percentage production has
increased 1n small scale and medium
scale industries since the inception of
these Councils?

Shri Manubhai Shah: It 1s too carly
yet to say The productivity move-
ment 1s taking shape But we have
no doubt that though a statistical
evaluation 1s not immedately avail-
able, and 1t 1s verv difficult to assess,
the movement 1s, on the whole, very
well received India 1s one of the
first countries which can take the
pride that the labour movement here
has whole-heartedly accepted this
principle of productivity

Shri D. C. Sharma: May I kuow
whether an effort will be made to
organise these productivity councils
industry-wise, and, if so, when that
effort will be made” I find that only
4 productivity councils have been set
up t1ll now How long will it take
to cover the whole industrial fleld?

Shri Manubhai Shah: The idea 1s
not merely to extend for the sake of
extension We are taking steps to
consolidate the movement at every
stage And, as I already mentioned
m the mam answer, 20 local produc-
tivity councils are being set up very



8687 Oral Answers

soon The first 1dea is to concentrate
in areas where the present industries
are so that productivity goes up and
then, graduslly, State Productivity
Councils will be set up As a matter
of fact, :n Mysore and Kerala, the
States have preferred to have State
Productivity Councils Both  the
experiments will continue to work
together and the results will be
watched

Shri Keshava: May we know what
procedure 1s adopted to secure the
representation of labour” Are they
gomng to be nominated or are you
going to allow the Unions to elect
them?

Shri Manubhai Shah: There are
regular elections and I have already
laid before the House the constitution
All the major unions are already
represented 1In the NPC and the
constitutions of the local productivity
councils have been very carefully
laid down The whole 1dea 1s to bring
about a spint of co-operation between
labour and the industry in order to
mncrease productivity per umt of
investment and per man-hour spent in
production

o e wo WAt w AN ug
IR w1 e 6 fr faw R2ar &
wxr grsfeefedr wifow sy T
WA g I A AW T FR WA
SR /T § W ' I TR 9T
srefefadt sifaer s1aw v #71 faae
ffmmwt’ ™ o | W\
T 7 €T T w1 At fawfor
e’

s wpa g ®z T
»1 &Y g9 A aga 73 e §, AfeT ag
Wt 2m i g ¢ fe fed e
¥ Y20y Y I § g7 TfagEw a7 W
Afaravrd: WATRI[WSH
RIQE AT AR AR AR &
T DT dye o, g wefwefad
QR To o &¥o &Y aTw §
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Shri Harish Chandra Mathur: How
many teams have been sent abrodd
by these productivity councils or are
proposed to be sent?

Shri Manubhai Shah: One has al
ready been sent and the report is
ready and, perhaps, 1t has been sent
to the Labrary to-day or will be sent
in a few days It i3 proposed that
another 7 to 8 productivity teams
drawn from different industries of
which I had 1n the past placed a hst—
Coal Mining Industry, Plastics Indus-
try, Small Scale Industries, Cotton
Textiles Industry, Management Or-
ganisation and Traning, Building
Industry and Factory Construction,
Marketing and  Distribution—should
go dunng the year

Shri Dasappa: May I know whe-
ther this productivity council 1s in-
teresting 1tself :n management accou-
tancy as well”?

Shri Manubhai Shah: Yes, Sir

Shri Dasappa* If so what are the
concrete steps taken by the pro-
ductivity council?

Shri Manubhai Shah. The concrete
step to be taken 1s that during the
current year we are trying to set up
a Central Institute of Management of
which management accountancy, which
the hon Member pointed out, will
be a very important part Gradually,
this main nstrtute will branch itself
out in the different States so that
the small industriahists will become
productivity conscious Our main
attention to-day 1s to make the small
man more productivity conscious be-
cause the bigger units can perhaps
afford to have their productivity con-
sultants
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Shri Kasliwal: The objective of
establishing these productivity coun-
cils is to reduce consumer price and
to raise the workers’ wages. May 1
know whether, during this period,
Government have made any assess-
ment as to the extent to which this
objective has been achieved?

Shri Manubhai Shah: It is too early
to assess the result. The main idea is
not only to reduce the prices and to
mcrease the wages but also to n-
crease national production per unit
of investment. That is the primary
objective.  The achievement cannot
be assessed within 3 to 6 months of
the establishment of the council.

Shri Hem Barua: May 1 know whe-
ther the trade union organisations are
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asked to gmve their suggestion as to
the provision of amenities so that
they might give the best opportunies
to increase production? If so, what
are they like®

Shri Manubhai Shah: As far as the
trade unions are concerned I must
accept on behalf of Government and
the NPC that they have been most
cooperative as any found anywhere 1n
the world The labour unwons of all
sections have come forward to assist
and help productivity movements

Shri Tangamani: May [ know when
the Productivity Review, a monthly
journal which was proposed to be
published, will be published” May I
also know whether the yearly com-
mitment will remain only at Rs 10
lakhs as st was 1n 1959 or whether it
will be improved 1n view of the fact
that a large number of centres are go-
mg to be opened?

Shr Manubhai Shah. I may caution
only this much that this 1s not a
mere movement where multiplication
of institutions, orgamsations and
other things alone will work We
have to produce the instruments and
tools of productivity Therefore, our
approach 1s more Intensively quali-
tative so that the movement can
give the maximum results 1n the
shortest possible time with the least
expenditure Rs 10 lakhs are provid-
ed this year, and we eonsider it an
adequate sum of money But money
1s not, perhaps, going to stand mn the
way of expansion If 1t 18 really
needed more can be spent

Shrl Tangamani: What about the
monthly journal?

Shri Manubhai Shah: 1t will be pub-
Lished shortly

Shri R. C. Majhi: May I know
whether there are foreign specialists
or techmicians m the National Produc-

tivity Counail?

Shri Manubhai Shah: They are
attached 1n a way as advisers The

MARCH 381, 1950
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NPC 1s a wholly national nstitution
represented by Indian nationals.

U.8. Trade Mission

+
(" Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri R. C. Majhi:
Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Shm Tridib Kumar
Chaudhuri-
Shrl Assar:
*1568 4 Shri Mahanty:
Shri Vajpayee*
Shri Aurobindo Ghosal’
Shri A. K. Gopalan®
Shri Kunhan.
Shri Raghunath Singh
Shri Bimal Ghose:
Shri D. C Sharma’
Shri Hem Barua:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 15 a fact that a US
Trade Mission wvisited India during
October-December, 1958,

(b) 1f so, the objects of the Mission;

(¢) whether the Mission has submut-
ted any report to the Government,

(d) if so, the details thereof, and

(e) the action Government have
taken or propose to take thereon?

The Minister of Indusiry (Shri
Manubhai Shah): (a) to (e) Durnng
October-December, 1958, two US
Trade Missions wvisited India The
object of the first Mission was to
advise the Government of India on
the possibilities of increasing exports
of Indian handicrafts and handloom
products to US A The second Mission
was m connection with the US Small
Industries exhibition held in Delha
December-January last The report
of the first Mission 1s awaited. No
report 1s due from second Mission as
it was only for the exhibition as
mentioned above

Shri Subodh Hansda: May I know
whether 1t 1s a fact that the second
Mission has expressed the view that
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export of Indian goods has fallen a
great deal for want of quality and
standard? If so, what steps are Gov-
ernment taking to iamprove the quality”

Shri Manobhat Shah: It hardly
arises out of this question. As the
hon. Member s aware that there 1s
the Export Promotion Council and
steps are being taken to see that more
missions, more delegations and more
international contacts are arranged
and orgamised so that the foreign
trade can go up.

Shri Subodh Hansda: May I know
whether 1t 1s a fact that the second
Mission had expressed the desire of
the manufacturers of machinery 1in
USA are ready to set up new
establishments 1n India 1n partnership
with Indian businessmen? If so, what
is the rcaction of Government”

Shri Manubbat Shah: I could not
follow the long question If the hon
Member can kindly repeat .....

Mr. Speaker: It 1s a long question
Shn Samanta.

Shri S. C. Samanta: May I know
whether the second Mission which
came to India in connection with the
Small Industries Exhibition had any
talk with our Government about the
exchange of small scale things in our
country with theirs?

Shri Manubhai Shah: This particular
Mission 1s really confined to taking
round the small industries exhibition
of the United States which had already
been exhibited mm Delhi. Now 1t 1s
being shown m Calcutta and it would
be shown m another twelve or
fourteen places in India. There was
no actual discussion with them There
have been some delegations coming
from different countries including the
United States with which we are
baving serveral types of discussions.

Shri Ram Krishan Gupta: May I
know the names of the important
handicrafts and handloom product
centres which this Mission visited?

Shri Manubhai Shah: This parti-
<cular Mission, I think, went round to

CHAITRA 10, 1881 (SAKA)
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nearly fourteen places: Benaras,

Srinagar, Hyderabad..... .

Mr, Speaker: He need not read all
that. They have come bhere to go
round.

Shri Prabbat Kar: May I know
whether as a result of this Mission the
export of handicrafts and handlooms
has increased and if so to what
extent?

Shri Manubhal Shah: As soon as a
mission comes the exports do not
increase but all these steps do have a
cumulatwe effect and create a better
chimate for Indian goods in the foreign
countries and enable the production
of standard goods of high quality n
our country.

Shri Hem Barua: May I know
whether it is a fact that the leader of
the US delegation mnade a statement
m Calcutta to the effect that the U.S
businessmen are Interested in how
they would earn profits and repatriate
them and enjoy equal rights with the
citizens of the country and, if so, may
I know what 1s the quantum of profits
that is proposed to be repatriated and
what 1s the quantum that is expected
to be ploughed back into the industry?

Mr. Speaker: That hardly arises out
of this question. If a trade delega-
tion comes, every other matter does
not come in.

Shri Subodh Hansda: The U.S.
manufacturers are interested in setting
up new establishments in India with
the partnership of the Indian business-
men. May 1 know what is the
reaction of the Government in this
regard?

Shri Manubhai Shah: The reaction
of the Government has been that
regarding all these missions and
various types of collaboration as long
as they are within the four corners of
the National Industrial Policy and they
are going to be in the interest of this
country, we always try to encourage
such collaboration.

Ms. Speaker; Next question.
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Shri Hem Barua rose—

Mr. Speaker: The hon Member 1is
asking something beyond the scope of
the question I have called another
question He c#n intervene 1in any
question Now next question

Production of Raw Film

*1569, Shri Keshava: Will the Mimis-
ter of Commeroe and Industry be
pleased to state.

(a) whether it 1s a fact that a private
company proposes to start the pro-
duction of raw film in Mysore 1n
collaboration with a foreign firm; and

(b) if so, the name of the foreign
firm and where the industry 1s to be
located”

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir No
regular proposal has been received

(b) Does not arise

Shri Keshava: In view of the fact
that our country consumes quite a
large quantity of raw films and there
18 no indigenous factory in our coun-
try, 1s 1t a fact that the Mysore Gov-
ernment sent up a proposal for setting
up a raw film factory in Mysore State?

Shri Manubhal Shah: This matter
has come up before this House several
times m the past The present effort
18 to establsh one raw fllm project
plant 1n Madras 1n Ootacamund which
18 the place selected by the previous
teams and efforts are being made with
East Germany—and other countries
also now—to see that this plant is
established as early as possible

Shri Dasappa rose—

Wir. Speaker: It has been coming up
agan and again

Shrl Dasappa: Will it be in the
public sector or mn the private sector?

Shri Manubhai Shah: In the public
sector

Drelange System in Delhi

*1570. St Ram Krishan Gupia: Wil)
the Minister of Works, Housing and

MARCH 31, 1959
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Supply be pleased to refer to the reply
given to Starred Question No. 1218
on the 19th December, 1958 and state:

(@) whether Government have
received the final report from the
Committee of Inquiry regarding meffi-
clent working of the drainage system
in Delhi, and

(b) 1if so, the main recommendations
contamned therein?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) The report of the Committee has
been laid on the Table of the House
on 28th March, 1959 Section 8 of
the report furnishes a summary of the
recommendations

Shri Ram Krishan Gupta: May I
know whether this scheme for desilt-
mg of Najafgarh Nullah has been
taken up?

Shri K. C. Reddy: Yes, Sir, that 18
one of the recommendations of the
Commuttee The estimate has also been
Prepared for desilting of the Najatgarh
Nullah—that 1s, the first phase of it
I think the work 1s about to be taken
up

Shri Ram Krishan Gupta: May 1
know the total estimated expenditure?

Shri K. C. Reddy* For what 1tem”

Shri Ram Krishan Gupta For the
Najafgarh Nullah

Shri K, C. Reddy: It has been sanc-
tioned and it costs about Rs 2 lakhs
and odd

Legislation for Prevention of Strikes.

*1572. Pandit D. N. Tiwary: Will the
Mimster of Labour and Employmest
be pleased to state

(a) whether 1t 18 a fact that the
Governments of Bombay and Madras
States have approached the Govemn-
ment of India for enactment to legis-~
lations prohibiing “stay in strikes™
and “go slow” by workers; and

(b) 1f so, Government’s reaction 1m
the matter?
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The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) The proposals were considered
by a Committee appomnted by the
Standing Labour Committee which
met at Bombay in January 1958, and
were not accepted. Nothing further
remains to be done in the matter.

Pandit D N, Tiwsary: May 1 know
whether the “stay-in strike” and “go-
slow” by the workers sre considered
jegal by the Government and, 1if not,
what steps have the Government
taken to prevent these?

Shri Abid All: The code of  dis-
cipline which was agreed to at Nam
Tal will take care of it
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Mr Speaker: The bon Member-
must do it. What 1s the hon, Mem-
ber here for except to create public
opwnion?

Pandit D. N. Tiwary: May I know
whether for the period of stay-in
strike and go-slow strike full pay-
ment 1s made or some deduction 1s
being made?

Shi Abid Ali. Full payment should
not be made

Shri K. N Pandey: After this code
of disapline was introduced there
are some instances where the workers
resorted to stay-m-strike and the
matter was reported to the Mumstry.
Has the Minstry taken any acfion
against those employees®

Shri Abid Ali: I have already ex-
plamned the action taken.

Mr Speaker: Next question
Shri Bose rose—

Mr Speaker: The hon Member rises
always late Why should he not think
of questions and wat tll all the
questions are exhausted®

smm:ltarisesouto!thehn
answer May I know 1if the go-slow
strikes are launched with due notice?
What will be the reaction of the
Government? '

Shri Abid Ali: Go-slow 1s not accep-
ted n the labour system, 1t is dis-

couraged
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Recognition of Trade Unions

+
Shri Tangamani:
Shri 8. M. Banerjee:
| 8hri A, K. Gopalan:

Will the Mimster of Labour and
‘Employment be pleased to state:

(a) whether rules for recognition of
‘Trade Unions formed by Central Gov-
ernment Employees are likely to be
revised; and

(b) if so, whether a Commission
has been appointed in this conpection?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
The question whether the rules for
recognition of Trade Unions, 1n so far
as the 1ndustrial employees of Gov-
ernment are concerned, require revi-
sion, 1s under examination.

(b) No.

Shri Tangamani: My question relates
1o rules for the recognition of trade
unions formed by the Central Govern-
ment employees. It 1s not only indus-
trial employees—it includes other
sections of the employees also. 1
would like to know whether the rules
for recognition have been rewvised so
far as the services were concerned

Shri L. N. Mishra: Recently the
Home Ministry have 1ssued Ssome
notification on 3rd March wheremn
some revisions have been made

Shri Tangamanf: In the revised
recognition rules which had been
issued by the Home Ministry on the
3rd March, 1959, we find that there
are certain alternations like this. A
person who is not a Government
servant connected with the service
cannot be an office bearer. I would
like to know whether it will include
those persons who are retired Govern-
ment employees and also persons who
are ex-Government employees.

Shri L. N. Mishra: I would require
notice.

Shri T. B. Vittal Rao: May I know
~vhether these rules of recognition as

*1578.
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notified by the Home Ministry have
been examined by the Labour Minis-
try and I would also Like to know
whether these provisions run counter
to the Trade Union (Amendment) Act
of 19477

Shri L, N. Mishra: So far as examina-
tion 15 concerned, 1t is being examined
by the Labour Ministry. Whether it
runs counter to some thing—that is a
matter of opinion.

Shri Prabhat Kar: As the Trade
Union Act gives the right to workers
to decide that the executive may
consist of persons who are not workers
and the rules now circulated by the
Home Mimistry Tun counter to that
provision, may 1 know whether the
Labour Mmmster has taken this into
consideration and taken up the matter
with the Home Ministry?

Shri L. N. Mishra: These are now
beimng examined, and 1t is difficult to
say anything categorical at tMis stage.

Shri Tangamani: The rules also pro-
vide for collection of subscriptions.
May I know whether the matter has
been referred to the Labour Ministry
and whether ‘subscriptions’ will
include normally contributions by
employees also as m the case of other
trade unions?

Shri L, N. Mishra: I will requre
notice to answer that question

Shri Tangamani: The question was. .

Mr. Speaker: The Labour Ministry
is examining the whole question.

Shri Tangamani: The quesfion was
framed following the notification by
the Home Ministry. There are two
types of employees, one in the services
sector and the other in the industrial
sector. In both cases when certain
rules for recognition have been
formulated the matter would have
been referred to the Labour Ministry.
The rules have been published and
1 have a copy of the rules, I would
hke to know what 1s the point of view
of the Labour Ministry.
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Mr. Speaker: Those rules were pub-
lished by the Home Minmstry This
hag been addressed to the Labour
Minister. The Labour Minister now
says that he 18 persuing those rules
now and 18 trying to examune them
Ewvidently he was not a party to it or
he was not consulted Therefore, let
the hon Member allow him sufficient
time to examine it

Shri Tangamani: May 1 know when
the rules for recognition of the indus-

trial employees coming under the
Central Government will be finalised?

Shri L. N. Mishra: It will take some
time

Second Atomic Reactor

+
Shri Osman Ali Khan:
Shri Rajendra Singh:
Shr1 Bibhuti Mishra:
LShrl Shivananjappa:

Will the Prime Minister be pleased
to state

o Li[

(a) when the second atomic reactor
for India 1s likely to be ready, and

(b) the total cost of this project?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Work on the
building to housc this reactor has
Just started and 1s expected to be
completed by the middle of 1959 All
the components of the reactor will
have been made by then and will have
undergone preliminary testing before
fina]l assembly The reactor is expect-
ed to start functioning some three
months after the bullding 15 ready

(b) The project 1s estimated to cost
about Rs 25 lakhs exclusive of the
cost of heavy water, uramium and
graphite

Shri Osman All Khan: May 1 know
‘what are the uses of this reactor, and
whether these uses could not have
been included in the Canada-India
veactor and thus the expenditure on
the present reactor saved?

Oral Answers 8”2

Mr. Speaker: What the hon. Mem-
ber says 1s that there 1s no need for a
separate reactor

The Prime Minister and Ministry
of External Affairs (Shri Jawaharial
Nehru): It 1s rather difficult for me to
answer such question, which, 1 say so
with all respect, indicates a total
absence of knowlege of scientific mat-
ters We are probably going to have
many more reactors, I mught inform
the hon Member

Mr. Speaker: The hon Member
kaows that one 1s a reactor The
other 15 also a reactor Therefore, he
asks, why should there be a  second
reactor Very well, let us go to the
next queston Hon Members will
kindly study and then ask questions

Shri Nagi Reddy: It is too techni-
cal, Sir

st frgfe fy 3 ST TR
g fr o foaee & T ] ot whfaT
w7 ¥ Q@ § WY A qE aT W
g fargeam &1 & av arg< ¥ i Fe
9 @

st sg Aye 7€ AT
Q@ ¥ AR @ AW Fwr g
et s ot e Y T Y A 0
5 AT § 4 e T N A< d
FAAT g , AfEA 77 Y O X FEA
ST T AT F A WA
adr oy T o

Export of Tea
*1576. Shri Pangarkar: Wil  the
Minuster of Commerce and Industry
be pleased to state:

rt
(a) the present position of expo!
of Indian Tea to Iran and Lebanon,

and
(b) the measures adopted to pro-
mote the export of common
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medium grown vaneties of Indian
Tea to these countries?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) In 1858 India exported 12 million
1bs of tea to Iran as against 10 mulhon
Ibs in the previous year Lebanon
imports about 6 mllion lbs of tea
annually and India’s share 1s neglhgi-
ble

{b) No special measures have been
taken for promotion of Indian tea in
these countries While Iran has a
special hking for high quahlity tippy
teas from India, Lebanon 18 an
extremely limited market

Shri Pangarkar: May I know what
13 the quantity of blended and
packeted tea exported out of India
during 1858°

Shri Satish Chandra: The tea ex-
ports m 1858 were 507 milhon pounds

Shri Prabhat Kar: In view of the
fact that the demand m Iran 15 for
the high quality of tea and Ceylon has
become our competitor in this mar-
ket, may I know what steps have
been taken by the Mimistry to see
that the mmport of fine tea mto Iran
to which we had almost a monopoly
sometime ago continues as before?

Shri Satish Chandra: It 15 not
correct I have said that the exports
mn 1958, have been larger than 1957
We had never had a monopoly 1n that
market, but the finest quality teas are
purchased by Iran from India Iran
itself 1s a producer of the common
vanreties of tea

Shri Hem Barua. Masy 1 know
whether Government have so far
epened any tea centres in Iran and
Lebanon, and whether the co-operation
of the Tea Board mn this respect is
sought

»

Shri Satish Chandra. No centre has
been opened, nor has it been con-
sidered necessary to open such
eentres at these places

MARCH 31, 10560
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Some Hon. Members: The answer
may be read in English.

Shri D. C. Sharma: Sir, will he

xindly give a precis of the answer”

Shri 8. N. Mishra: Sir, hon. Mem-
bers have been complaining about the
longish nature of the reply. I could
not help it in view of the nature of
the question I shail give the reply
in English also

(a) to (c). Attention 15 mvited to
Chapter II of the Second Five Year
Plan. The whole purpose of planning
is to advance towards a socialist pat-
tern of socliety by stages, and each
Five Year Plan is intended to be a
major step forward in this direction.
Consideration 13 now being given to
the Third Five Year Plan from this
point of view

It must be reahsed that the estab-
lishment of a socialist pattern of
society depends on a large number of
factors and involves many changes in
the present structure of society. This
cannot be done by legislation alone
Further, it involves a much higher
degree of production both in the agri-
cultural and industrial fields and
more equitable distribution. The pro-
posals for agrarian reform and the
furtherance of Co-operatives are
essential parts of this progress towards
a socialist objective In industry, it
is Government’s policy to have the
besic and strategic industries under
State ownership and control and to
have general control, 1n accordance
with the planned objectives, of the
other fields of industry.

It must be realised that the full
achievement of a socialist pattern
::lnn necegsarily take a considerable

e.
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Formulate any pattern, any concrete
definition.

Shri Tyagi: That has not been ans-
wered. The definition the hon. Prime
Minister has given is quite all right,
but it is not the actual picture of a
socialist pattern. What was requred
was whether the Government have
given any definite form or have
formulated any concrete definition of
the term, “socialist pattern of society”
This requires an answer, Yes or No
Have they done it or not? I want to
know whether they have actually
given any definition of the term of
“socialist pattern of society” or not
If there is a defintion, what is that
definition? I can understand the
various steps taken to reach that
goal, but what is the goal that has
been defined?

Shri S. N. Mishra rose—

sft et qi®@ 7 ¥uw
T wgr wE g0 S i owww
wofy oy 7 wgr
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Mr. Speaker: He 1s not the Minis-
ter.

Shri S. N, Mishra: The main objec-
tives and values of democratic gocial-
1sm are well known, and it  would
take a long time to enumerate them
here. But what I want to submit is
that socialist advance, the form and
content of it at a - particular time,
will have relation to the maturity of
the social, political and economic
!forces at that point of ime. It can-
not be spelt out in advance except in
those general terms which are knowr
to the hon. Members.

Pandit D. N. Tiwary: May I know
how many booklets, leaflet and
handbills have been printed for the
understanding of common people
especially in rural areas in different
languages of the different States”

Shri 8. N. Mishra: I cannot say about
the entire literature that has been
produced by the Government of India.
For that, the Minister of Information
and Broadcasting may be asked

Shri Nagi Reddy: May I know
whether 1t is the opinion of the Gov-
ernment that a greater intrusion of
foreign equity capital in the country
will lead to the quicker implementa-
tion of socialism”

Mr Speaker: No, no. Shri Jadhav,

s wA WA FATT ARV
I & A KT AT AT &, I Y
9 A & farg faraar s A ?

Mr. Speaker: It does not arise out
of the question

Shri Panigrahi: The hon Member,
Shr1 Bibhuti Mihra, raised a pertin-
ent question as to the distribution of
profits in private undertakings. To
his question the Prime Minister gave
the instance of a shoe factory—that
the shoes will go to those who wear
the shoes. That is not the reply.
He wanted to know whether the
profits of a factory which produces
shoes are to be distributed among the
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labourers equitably. That is the
question How far has the socialistic
pattern been implemented in this res-

pect.
Mr. Speaker: Next question.

st ey gt - 4 @& Heww
N AT |

Mr. Speaker: I have passed over to
another question. Hon. Members will
read all the litrature that has been

produced.

o ST QI FAC T AT
AT WA 1 WS Y oy &, @
qg, | % fad v g d 5 S
& sqm WY <Y 7wy 5 Srafafes
fded T Ak e ofomrag @ &
I IR WK IW I FES X
fefegsaw 1 & o& warYw &7 ST
F ompewed .

Mr. Speaker: Order, order. The
non. Member is not the Minister
Next question.

o~

Chemicals and Allied Industries

*1579. Shri Siddananjappa: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have
agreed to aid low cost production of
chemicals and allied mdustries for the
purpose of export to West Asian
countries; and

(b) 1f so, 1n what way Government
propose to aid the industries concern-
ed?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No
special aid is being given to the indus-
tries for lowering their cost of pro-
duction, though all possible assistance
is being rendered to manufacturers to
enable them to offer their goods 1n

CHAITRA 10, 1081 (SAKA)
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the export markets at very competi-
tive prices.

Shri Sid@ananjappa: May I know
whether any chemical industry has
asked for any help?

Shri Manubhai Shah: There are the
Export Promotion Councils. As the
House 1s aware, general steps are
being taken In respect of all come
modities On the whole the export of
chemicals 1s showing up better results.
We do hope that during the current
year the chemucal exports will be
higher.

Hard and Soft Board

*1580. Shri K. N. Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity and value of
hard and soft board required by the
country for air-conditioning and other
purposes;

(b) the quantity and value of our
own production in the country and
the value of the remaining portion
which is imported to meet our re-
quirements; and

(c) whether any steps have been
taken to produce these materials
indigenously to meet the entire need?

The Minister of Industry (Shri
Manubhai Shah): (a) The annual de-
mand for hard and soft boards is esti-
mated at 16,000 tons valued at Rs. 1
crore, and 4,000 tons valued at Rs. 40
lacs, respectively.

(b) Indigenous production of hard
board has just started; it is expected
that 6,000 tons of hardboard valued at
Rs 36 lakhs will be manufactured in
the country in 1859 There is very
little indigenous production of soft
board at present

The import of hard or soft board s
banned #% present. Some small quan-
tities have, however, been allowed to-
Actual Users.
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(c) Government have approved the
following three schemes for indigenous

manufacture of hardboard:~—

(@) M/s. Anil Hardboard, Bombsy

(%) MJs. Madhya Pradesh Industries, Bhopal .
(@) M, Western Tndia Plywood Led. Balispetss® -

Capecity
6,000 tons per annum
6,000 tons per anpum
3,750 tons per annum.

Of these units, only M|s. Anil Hard-
board have just started production;
Mis. Western India Plywood Ltd., are
expected to start production some-
time towards the end of this year.

An application from Mis. Anil Hard-
‘board, Bombay, for manufacture of
6,000 tons of soft board has recently
‘been received and is at present under
<consideration ol Grovernment.

Shri K. N. Pandey: May I know the
countries from where these things are
imported?

Shri Manubhal Shah: Presently, as
1 have mentioned in the statement,
4the import of hard and soft boards is
totally banned.

Shri Tangamani: Now, the total
requirements are 16,000 tons, and the
indigenous production for this year of
thardboard will be only 6,000. May
1 know what steps the Government
Ppropose to take to fill up that gap?

Shri Manubhai Shah: I have indi-
cated m answer to part (c) of the
question that three more factories are
coming up during the current year
and they are: Messrs Anil Hardboard,
Bombay, Messrs Madhya Prudesh
Industries, Bhopal, and Messrs
Western India Plywood Ltd., Balia-
patam. We hope that by the end of
the Plan the national requirements
will be more or less met by the
indigenous production, both in the
«case of hardboard and soft board."

Transfer of Work-charged Staft of
CP.WD. to Indian Institute of
Tochnology

Shri Easwara lyer:
Shri A. K. Gopalan:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to

Shri Tun:lmm:
*1581,

the reply given to Starred Question
No. 1196 on the 19th December, 1988
jn the Lok Sabha and state:

(a) whether the terms and condi-
tions of transfer of the work-charged
staff of the CP.W.D. to the Indian
jnstitute of Technology have been
finalised; and

(h), it sn, what, are thase tevms and
conditions and whether the years of
service the staff have put in under
the C.P.W.D. will be taken into
account in the Institute for purposes
of retirement and other benefits?

The Deputy Minister of Works,
Housing and Supply (Shri Anill K.
Chanda): (8) and (b). The Indian
Institute of Technology (Kharagpur)
js competent to lay down the terms
and conditions of service of its
employees in accordance with the
powers vested in it under the Indiam
Institute of Technology (Kharagpur)
Act, 1956. It has been reported to
the Government of India that at the
jntervention of the CP.W.D, the
Institute has agreed to give certain
terms of transfer to the workchurged
staft of the C.P.W.D. at Hijli. A state-
ment of the main terms of transfer is
given below:—

STATEMENT

(1) The staff will get the same pay,
pay scales and allowances as they
were drawing in the CP.W.D. on 31st

*March, 1859,

(2) The posts will be temporary
and non-pensionable for the time being
and employment at the Institute will
be on temporary basis until further
orders from the date of joining duties
at the Institute till the employees
attain the 60th yeer of their age, if
made permanent.
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(3) Leave will be governed by the
statutes and rules of the Institute

(4) On completion of one year's
satisfactory service under the CPW D
or under the CPWD and the Insti-
tute, followed by confirmation in the
Institute, the employee shall be
requured to contribute at 8-1{3 per
cent of their pay to the Contributory
Provident Fund ta which an equal
sum will be contributed by the
Institute

(5) Service may be terminated by
one month’s notice on either side
during the period of temporary
service On confirmation, the appoint-
‘ment may be terminated by 3 month’s
natice, if on medical graunds certified
by a medical authority nominated by
the Board of the Institute The
appointment of permmnent employees
may also be terminated by the Board
as a measure of retrenchment or
economy by 6 months’' notice in writ-
mg

Shri Tangamani: In reply to a pre-
vious question 1t was stated that 164
employees would be transferred to
the institute at Kharagpur, and to the
question whether their past services
would be reckoned, the hon Deputy
Minister stated that 1t would be con-
sidered But I find in the statement
that for the purpose of contribution to
the provident fund the employees
will have to be therc for one year 1
would like to know whether the Gov-
ernment will request the institute to
take 1into consideration their past
services so far as provident fund 1s
concerned In other words, I want to
know whether a provident fund con
tribution of 8-1]3 per cent will be
deducted right from the beginning,
that 1s, from 1st April, 1959

Shri Anil K. Chanda: Yes, Sir We
have already taken up this matter
with the institute, and I am informed
that those who are already paying or
contributing to the provident fund
will be allowed to do so m the same
manner in the Hyl institute

8 LSD—2
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Shri Tangamani: May I know what
1s the alternative that has been pro-
vided for them to what has been given
under the Employees State Insurance
Corporation scheme?

Shri Anil K. Chanda: ] am afraid 1
do not quite follow the gquestion

Shri Tangamani: There 1s the Em-
ployees State Insurance Scheme which
1s applicable to certan industrial
employees There 1s an alternate
scheme which 1s being provided for
by the CPWD employees I would
like to know what 1s the alternative
medical facility which 1s to be given
to these work-charged employees who
are being transferred to the Kharag-
pur Institute?

Shri Anil K Chanda: I do not have
detailed 1mformat.on with me here,
but I ¢an say that the people who had
been sn the work-charged establish-
ment and who had joined the Institute
have done so on their own volition
and on the terms offered to them

Closure of Rehabilifation Ministry
Offices

*1582 Shri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be plecased to state

(a) what provision has been made
for employment of the staff whose
services would be terminated due to
the gradual closure of the different
offices of the Ministry of Rehabilita-
tion, and

(b) the number of discharged em-
ployees who have not yet been
employed and the reasons therefor?

The Deputy Minister of Rehabilita-
tion (Shri P, S. Naskar): (a) A
Specigl Cell has been set up 1n the
Directorate General of Resettlement
and Employment for arranging for
the apsorption of staff rendered sur-
plus m the Central Government
establishments located m Delhi The
retrenched employees 1n the offices
situated outside Delhy, are required to
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register themselves with the local
Employment Exchanges who give
them special priority in securing
alternative employment.

(b) Practically all the employees
retrenched 1n Delhi have secured
alternafive employment. Information
regarding the number of retrenched
employees outside Delhi1 who have not
yet been able to secure alternative
employment is not available

Shri Ajit Singh Sarbadi: Is it not
a2 fact that a large number of em-
ployees retrenched from the Faridabad
Development Board have not yet been
absorbed?

Shri P. S. Naskar: As I said, those
in the subordinate offices are required
to register themselves with the local
employment exchange We have not
got exact figures as to how many have
been absorbed, those who have not
been absorbed and the reasons there-
for

Shri Ajit Singh Sarhadi: May I know
if any nstructions are being issued
to the different departments of other
Ministries that priority should be
given to the retrenched employees in
their offices, similar to the instructions
that are given to the employment
exchanges?

Shri P. §. Naskar: The hst of the
retrenched employees m Delh:1 1s sent
to the Special Cell, as I have men~
tioned in my original answer.

Dr. Sushila Nayar: Is the prionty
and status given to the employees of
the Faridabad Development Board the
same as those of the retrenched em-
ployees of the Mimstry?

Shri P. S. Naskar: I require notice.

Shri Prabhat Kar: In view of the
service rendered by the employees for
over ten years, may I know whether
the State Governments have been
asked specially by this department to
take over these employees in their
various departments, instead of
making any fresh appointment?
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Shri P. S. Naskar: As I said in the
original answer, the retrenched em-
ployees are required to register them-
selves with the local employment
exchanges. But so far as the State
Governments are concerned, I have
not got exact information.
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The Minister of Industry (Shri
Manubhai Shah): (a) Government
have no detailed information regard-
ing the suitabiity of the softwood in
the Himalayan hilly regions of Uttar
Pradesh for manufacture of news-
print. Information is however, being
collected from the State Government.

(b) to (d) Two private parties
evinced interest last year in setting
up newsprint factories and one of
them proposed to set it up in UP.
Both of them have neither indicated
the sources of raw materials, nor have
they pursued the matter further and
sent any concrete proposals
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.Shri Achar: Have Government any
proposals to manufacture newsprint

whether m UP. or elsewhere in view
of the heavy demand?

Shri Maoubhai Shah: As 1 have in-
dicated, the National Industrial Devel-
opment Corporation has a proposal
under active consideration for the
¢« stablishment of a newsprint plant in
Hyderabad—Shakkarnagar—based on
the bagasse obtained from the Nizam
sugar factory. However, the German
firm which had really invented the
process 18 still not prepared to give
the necessary technical guarantees for
the successful operation and produc-
tion of newsprint from bagasse.
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Uranium

#1585, Shri Narasimhan: Will the
Prime Minister be pleased to state*

(a) when the occurrence of the
Uranium bearing rocks in Salem was
duscovered;

(b) when will the deposits be
explored by bore-holes, and

(c) the preliminary indication as to
the quality and quantity of the occur-
rence?

The Parliamentary Secretary to the
Minister of Ixternal Affairs (Shri
Sadath Ali Khan): (a) Radio-activity
was first recorded it Xullampatt: area
of Salem Daistrict, Madras State, in
1956

(b) and (c) A considerable amount
of detailed geological work 1s neces-
sary bcfore underground drilling can
be undertaken The investigation so
far carried out indicate that dnlling
would be justified and 1t 1s therefore
proposed to start drilling operations
shortly Unless a certain amount of
driling and development work 1s
done, 1t 1s premature to assess the
quantity and quality of the ore from
the deposit

Shri C. R. Narasimhan: May I know
where exactly in Salem district was
this found”

Shri Sadath All Khan: This area
comprises the foothills of Suryamalai
hills and Tiruchengodu tehsil in Salem
district of Madras State

12 hrs.
Snorr NoTICE QUESTION

Food Searcity in NEFA

16. Shri Hem Barua: Will the Prime
Minister be pleased to state.

(a) whether it 1s a fact that some
120 Mpshrris, Lohit Valley, Hayuliang,
NEFA, have recently died as a result
of malnutrition and acute scarcity of
food and due to non-avalability of
medical help to ameliorate the suffer-
mg of the tmbal people,

CHAITRA 10, 1881 (SAKA)
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(b) whether the surviving people
have practically nothing to depend upon
for the future months, and 1f so, what
steps Government have so far taken
to treat this matter on a ‘“‘top priority”
level, and rush help in food and medi~
cine to thepe affected areas :n NEFA?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b) We have received no re-
port of death from starvation or from
malnutrition There has however
been outbreak of a serious epidcmic of
malignant malaria 1n the local ty and
upto the 21st March, 80 deaths have
been rcported from this disease

As soon as reports of the epidemic
reached the NEFA Admunistration,
additional medical aid was rushed to
the area The District Medical Officer
has gone from Tczu to Hayuliang
personally to supervise the arrangc-
ments Three doctors and two com-
pounders with the necessary medical
supplies have already reached the area
and mobile teams have been set up
for rendering medical aid on the spot
in outlying wvillages Additional
stocks of medicines have been sent to
the area Owing to the dificult ter-
ramn 1t 1s not casy to move from place
to place and this has added to the
difficulties of coping with the epidemic
I may add that the Chief Minister of
Assam and the Adwviser to the
Governor of Assam wisibed Tezu In
the n,ddle of February and mlthough
they were met by a large number of
village leaders from the Lohit Valley,
nobody complained to them of death

frgm starvation or inadequate medical
a1

Shri Hem Barua: May I know whe-
ther the attention of the Government
1s drawn to a signed article by a
Mishrr, Kobbso Tinda appearing 1n
the Democratic Review of Shillong
dated the 19th March where he alleges
that 120 Mishrris have died by star-
vation? If that 1s nof a fact, as the
hon Minister just now said, why was
1t not contradicted immediately by
the NEFA Administration in Shallong?
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The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehru): I cannot say what appeared
in some local papers there But we
have given the facts after investiga-
tion by the Chief Minister himself
and the advisers to the NEFA Gov-
ernment, and this in itsel{ 1s an ade-
quate contradiction

Shri Hem Barua. May I know wne-
ther 1t 18 a fact that the local officers
there sent top priority signals to the
Agent 1n Shillong and he was not
moving till the 19th of March?

Shrimati Lakshmi Menon: I have
already pointed out in the answer
that as early as February the Chief
Minuster and the Adwviser to the
Governor visited the area

Shri Hem Barua May I know whe-
ther the Government are aware of
the great topographical changes in
the area due to the great earthquake
of 1950 and, if so, whether Govern-
ment propose to rehabilitate these
Mishrms, 5000 only 1 number
because of these topographical changes
and the difficulty of the terramn, as
the Deputy Minister has said?

Shrimati Lakshmt Menon That
question does not arise

Shrimati Renu Chakravartty We
would hike to be assured that the price
of rice and the availability of rice 1s
all right and satisfactory m this area,
because we ourselves know that right
in January and February we m the
much more accessible areas were
experiencing great difficulty There
fore, we would like to be assured that
on this score NEFA 1s OK and there
18 no difficulty there, as far as avail-
ability of food 1s concerned

Shri Jawaharial Nehru. To say that
NEFA is or, for the matter of that,
large parts of India are OK 1s more
than what I can say NEFA 1s a place
with very difficult communmications It
has recently improved Previously it
took weeks and weeks to go a short
distance, even. now, although it 1s
better There are always difficulties
there and we have to ‘mport, and
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sometimes by aeroplanes take this.
And 1n our attempts to do so, in the
past we have lost quite a large num-
ber of mircraft because of the dange-
rous and difficult flying conditions.
But I feel condutions are much better
now Mamly we are trying to raise
food production there, though it takes
a iitie ume Lne conditions are better
than they were, both because of com-
munications and more production.
But for me to say that this place is
OK would not be correct

Shri Hem Barua: May I know whe-
ther Government propose to make
NEFA region more accessible to the
press so that the iron curtain that is
imposed now against news percolating
from the NEFA area 1s lifted?

Mr Speaker. We are going away
from one thing to another

Shri Hem Barua* We want to know
the correct picture Now the news
that percolates from Shillong 1s always
a torso of the pwrture What we want
1s a free press

Mr Speaker All that may be all
right But that does not arise out of
this question

WRITTEN ANSWERS TO
QUESTIONS

Employees’ State Insurance So'hene

*1571 Shri Rameshwar Tantia: Will
the Minister of Labour and Employ-
ment be pleased to state

(a) the number of factory workers
who were expected to be covered by
Employees’ State Insurance Scheme
by the end of 1958, and

(b) the number of
actually so covered?

employees

The Deputy Minister of Labowr
(Shri Abld All): (a) 1375 lakhs of
employees

(b) 1358 lakhs of employees



8725  Written Answers CHAITRA 10, 1881 (SAKA) Written Answers 8736

Manufactare of Carben Black

*1575. Shri V. P. Nayar: Will the
Mimster of Commerce And Indusiry
be pleased to state the steps taken, if
any, to produce India’s requirement
of Carbon Black and the result
achieved so far?

The Mimister of Infusry (Shn
‘Manubhal Shah): Two Rumanan ex-
perts visited the country at the invita-
tion of the Government, With a view
1o exploring the possibilities of manu-
facturing Carbon Black and have
submitted a report whsch 1s under
examination An Indiap firm 1s also
negotiating with a leading American
firm for setting up the manufacture of
Carbon Black in the country

“India, 1958” Exhibition

*I577. Shri P. G. Dep: Will the
Minister of Commerce and Industry
be pleased to state

(a) what 1s the total number of
persons who are out of j0bs as a result
of the closing of the “India, 1858”
Exhibition, and

(b) what steps Government propose
to tackle this unemployment problem?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra).
(a) So far 239 pecple have been dis-
charged, another 274 people will be
discharged shortly

(b) A number of Organisations and
Departments under the Government
and also the World Agriculture Faur,
which 1s coming up shortly, have been
addressed with a wiely to rendering
assistance to the people discharged
and to be discharged for getting suit-
able employment

Meswrs, Chagganial Textile Mills
(Private) Ltd, Chalisgaen

*1586. Shri Jadhay: Will the Minis-
ter of Commerce and Indusiry be
Pleased to refer to the seply given to
‘Starred Question No 1312 dated the
17th September, 1958 and state:

(8) whether thm recommendations
«<f the Soman: Committee in regard to

the closure of Messrs Chhaganlal
Textile Mills (Private) Lf#fa, Challs-
geaon, DMistrict East Khandesh, heve
since been exarmned, and

(b) whether any action is being
taken under the provisions of the
Industries (Development and Regula-
tion) Act, 198517

The Minister of Commerce (8hri
Kanungo): (a) Yes, Sir

(b) Not at present, as the Mill 1s
reported to be working satisfactorsly

Exchange of Salt for Chemicals with
Japan

*1387. Shri Rajendra Singh Wil
the Minuster of Commerce and Indas-
try be pleased to state the stage at
which our discussion stands with
Japan for a bilateral exchange of salt
for certain chemiculs which we are
importing from that country?

The Minister of Commerce (Shri
Kanungo): The matter ig under con-
sideration

Inspectorate of Mines

v158g, [ Shri 8. C Samanta:
) Shri Subodh Hansda,
?

Will the Mirnuster of Labour snd
Employment be pleased to refer to
the reply given to Unstarred Question
No 413 on the 25th November, 1958
and state

(a) whether 1t 1s a fact that the
nspecting staff attached to the Inspec-
torate of Mines 1s not sufficient to deal
with the increased volume of work
at their disposal, and

(b) if so, the steps taken in the
matter?

The Deputy Minister of Labour
(Shri Abid Ah): (a) Yes

(b) The pay scales are being re-
vised 20 ag to attract switable cands-
dates.



8727 Written Answers

Trade~Agreement with France

Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Will the M.mister of Commerce and
Industry bce pleased to refer to the
reply given to Unstarred Question
No. 2186 on the 19th December, 1958
and state:

(a) whether talks between France
and India regarding Trade Agreement
have been concluded; and

(b) if 50, the nature of the talks
held and their result?

*1589,

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b) Some exploratory talks
have been held but no appreciable
progress has been made so far

Displaced Persons from East Pakistan

#1590, Shri 8. M. Banerjee: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state

(a) whether 1t 1s a fact that nearly
9 lakhs refugecs from East Pakistan
who mugrated after partition did not
claam any dole or rehabilitation loan;
and

(b) if so, whether Government 1s
hikely to consider their case for loan
for building houses at this stage?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) Yes,
this is the approximate number of
persons who have so far not approach-
ed the Government for assistance

(b) Over 11 years have elapsed
since partition and it is felt that the
majority of such persons have by
now been rehabilitated and would not
be in need of rehabilitation assist-
ance. Besides rehabilitation, housing
loans, there are other loan schemgs
such as low cost housing schemes ete.
under which these people can obtain
loans to build houses. So far the
bulk of the money sanctioned under
the loan schemes has gone for the
%enefit of the non-camp familie= Our
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first priority now 1s to resolve the
problem of rehabilitation of the camp
famm hes It s onlv after this pro-
blem 1s resolved that the question of
giving house building loans to the
families who have so far not applied
for such loans, can be considered,
within the limits of availabiity of
funds.

Employees’ Provident Fund@ Scheme

#1501, J Sbri Ram Krishan Gupta:
1 Shri H. N, Mukerjee:

Will the Minister of Labour and
Employment be pleased to state

(a) whether 1t 1s a fact that Gov-
ernment have decided to extend em-
ployees’ provident fund scheme to
establishments having 20 employees or
more, and

(b) if so, the steps tuken so far to.
implement this decision?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b) The
matter 1s under consideration

Jute Mills

) Shri Ram Krishan Gupta:
7\ Skri Bibhuti Mishra:

Will the Minister of Commerce and
Industry be pleased to state the
names of jute mills in India owned
by foreign firms?

2r

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
A statement 1s laid on the Table of
the Sabha [S%e Appendix V, an-
nexure No 68].

Automobile and Textile Industries

2525. Shri Pangarkar: Will the Min-
ister of Commerce and Industry be
pleased to state whether there has
been decrease in production in textile
and automobile industmes due to
labour strikes during the first quarter
of the year 195987

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
There has been no fall in production
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in the handloom, woollen, art silk.
Jute and automobile 1ndustries due to
labour strikes during the first quarter
of the year 1959 There were minor
stoppages of work during 1959 in six
cotton textile mills, but these were
of very short duration, in some cases
lasting for a day or so The fall 1n
production on account of these stop-
pages was neghgible

Medium Wave Antenna Mast at
Trichy

2526. Shri Nanjappa: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether a medum wave
Antenna Mast 1s to be erected near
Trichinopoly, Madras State, and

(b) if so, what are 1its advantages
and special features, if anv”

The Minister of Information and
Broadcasting (Dr Keskar): (a) A
medium  wave self-radiating mast
56 fL 1n height 1s to be shortly erected
at Tiruchirapall: along with a 50 KW
Medium wave transmitter which 1s be-
ing 1nstalled at that place under the
Second Five Year Plan.

(b) An antenna 1s essential for
radiating the radio-frequency energy
of g transmitter Modern design uses
the mast itself as an antenna and such
a design 1s more economical than
the older practice of suspending an
antenna between two masts, The
height of the antenna 1s also an im-
portant factor. The greater the height
of the antenna up to a theoretical
maximum, the larger would be the
non-fading service area of a medium
wave transmutter.

Industrial Estates in Mysore

S Shri Keshava:
2527 Shri Stddish:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question

No. 281 on the 28rd July, 1957 and
state

(a) the progress if any, made in
eslablishment of Industrial Estates in
the State of Mysore; and

(b) the total allotment made by
Cential Government to Mysore State
for the above purpose durnng the
becond 2ive Yedr Plan per od so far?

The Minister of Commerce and In-
dustry (Shn Lal Bahadur Shastri):
(a) and (b) The Mysore Government.
propose to set up eight Industrial
Estates during the 2nd Five Year Plan
period, one each at Mysore, Hanbhar,
Bangalore, Ramanagaram, Gulbarga,
Mangalore, Belgaum and Hubh. Con-
struction work in Industrial Estates
at Mysore, Bangalore, Hubli, Belgaum,
and Harihar 1s 1n progress So far
eight sheds have been completed at
the Mysore Estate and the construction
work at Bangalore Estate has pro-
gressed to roof-level Work has not
yet started in the Industrial Estates
at Gulbarga, Mangalore and Ramana-
garam

Funds to the extent of Rs 23:60
lakhs have been sanctioned to the
Government of Mysore so far during
the Second Five Year Plan period
for the establishment of Industrial
Estates

Merger of Dearness Allowance with
Basic Pay

2528, Shri Ram Krishan Gupta: Will
the Mmister of Labour and Employ-
ment be pleased to state:

(a) whether Government have con-
sidered the question of merger of
dearness allowance with basic pay in
respect of workers and employees in
the public sector; and

(b) 1if not, the reasons therefor?
The Deputy Minister of Labour
(Shri Abid AlD: (a) and (b) This

will be answered by the Minister of
Finance on a subsequent date.

Chemicals for Medicines

2528, Shri Ram Krishan Gupta: Will
the Mimister of Commerce and In-
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dustry be pleased to state the nature
of measures adopted to achieve self-
sufficiency in chemicals requred for
the production of medicines?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Till a few years ago, the pharmaceuti-
«al manufacturers in the country were
producing mainly formulations by im-
porting drugs and chemicals in bulk
‘However Government are, since the
beginning of Second Five Year Plan,
sttaching the greatest importance to
the manufacture of drugs from basic
stages The development of the in-
dustry 1s regulated under provision
of the Industries (Development and
Regulation) Act 1951 1in such a way
dhat the menwlacture of basx drugs
is undertaken progressively or that
the scheme 15 based on raw materials
availasble 1n the country or interme-
diates likely to be produced in the
Central Drug and Intermediates Plant
10 be set up 1n the Public sector

It 1s expected that the country will
reach a stage of near self sufficiency
in most of the drugs and chemucals in
the Third Faive Year Plan period

Automoblle Production Centres

2530. Shri Rameshwar Tantia. Will
the Minuster of Commerce and Indus-
try be pleased to state the important
centres for the manufacture of ancil-
lary and components to feed the in-
digenous  automobile production
centres?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The important centres for the manu-
facture of automobile ancillaries and
components are Bombay, Madras,
Calcutta, Bangalore, Poona, Delh:
Patiala and several other places

Import of Photo Goods

2531 Shri Dinesh Singh: Will the
Minister of Commerce and Industry
be pleased to state the total value of
the import of photo goods in the years
1836-57 and 1058-597
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
A statement showing total value of
imports of photographic goods dur-
ing 1856-57 (April-December, 1958)
on the basis of old trede classifica-
tion, 1956-57 (January-March, 1957)
and 1958-58 (April-December, 19858)
on the basis of revised trade classifi-
cation 1s laxd on the Table of the
Sabha [See Appendix V, annexure
Ny 69] Information beyond Decem-
bar 1958 1s not yet available

Indians in African Countries

2533 Shri D C Sharma:
Shri Raghunath Singh.

Will the Prime Minfwter be pleased
to state:

(a) the total number of Indians re-
siding 1n African countries, country-
Wige,

(b) whether the Indians now re-
siding in African countries are sub-
Jected to colour prejudices, and

(c) whether Indians there maintain
the standard of hving expected of
them 1n those countries?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nohru): (a) There are no Indian
nationals :n South Africa There are
however about 4,31,000 people of
Indian descent but they are not Indian
nationals

in other African terniones the
total number of persons of Indian
origin, including Indian nationals, is
as follows*

Ethiopia 2,00
Ghana 475
Nigeria 390
Sierra Leone 100
Gambis s
Liberia 40
Kenya 1,6%,000
Tanganyiks 80,900
Uganda $8,700
Zanzibar 15,900

oy -l o0
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‘Belpian Congo & Ruands Urundy 2,000

Federation of Rhodesis & Nyasa-

land 22,000
Bgypuan region of UAR 146
Libya . 27
Morocco 630
Tunsia . . . . . 20
Algeris 23

The above figures are approximate.

(b) There are colour prejudices and
<discrimination in some countries. The
policy of segregation practised in the
Union of South Africa is well known
In the Central African Federation also
is much discrimination To some
extent there is also discrimination in
some other countries

(¢) The standard of lving varies
considerably But it may be said
that generally Indians maintain the
gtandard expected of them in those
countries

Village Housing Projects in Orissa

2533. Shri Panigrahi: Will the
Minister of Works, Housing and Sup-~
ply be pleased to state

(a) the names of the willages of
Orissa included under the Village
Housing Project Scheme so far,

(b) the number of villages that
have been taken up for development
during 1958-59, and

(¢) how much of the allotted amount
has been spent during 1958-59”

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) A
statement showing the names of wil-
lages (and the Districts and Blocks
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in which they are situated) selected
by the Orissa Government for setting
up of housming projects wunder the
Village Housing Projects Scheme dur-
ing 1958-59 1s attached [See Appen-
dix V, annexure No 70]

(b) All the 60 villages mentioned 1n
the list have been taken up for deve-
lopment during 1958-39

(c) The State Government have
drawn and expect to disburse their
entire loan allocation of Rs 2,865,000
during the current financial year

Import of Nylom

2534 Shri Ram Krishan Gupta. Will
the Minister of Commerce and Indus-
try be pleased to lay a statement

showing .

(a) the names of the countries from
which nylon 1s imported into India,

(b) the annual value thereof, and

(¢) the nature of the steps taken or
proposed to be taken to manufacture
nylon in India”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Nylon 1s imported mainly from
the UK, Germany, the Netherlands,
Belgium, France, Italy, Japan and the
UsA

(b) Information 15 not available,
because the figures for nylon are not
recorded separately in the Sea Borne
Trade Account

(c) The following units have been
licensed for the manufacture of nylon

Name of Unt Capaaity State
J. K Investment Trust, Kanpur 048m Ibspa Rajasthan
Nanubha: Industries, Bombay 16 , » Bombay

Works-cum-Production Committees

2535 Shri Ram Krishap Gupta: Wil
the Minister of Labour and Employ-
meat be pleased to state

() the number of undertakings in
oentral sphere where works-cum-pro-

duction commttees have been formed
upto March, 1959, and

(b) the main functions thereof?
The Deputy Minisier of Labour

(Shri Adbid All): (a) 14, upto Decem-
ber 1058 The number of undartak-
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ings where sub-committees of works
commuttees are functioning as produc.
tion commattees 1s 32, the number of
undertakings where independent pro-
duction committees have been cons-
tituted 1s 64. These figures relate to
Central sphere undertakings for the
quarter ending the 3lst December,
1958 The number of works commit-
tees functioning in central sphere
undertakings for the quarter ending
the 30th September 1958, was 701.

(b) Works Committee 1s a statutory
body to promote measures for secur-
ing and preserving amuty and good
relations between the employers and
workers whereas production commit-
tee 1s & non-statutory body formed
for consultation and advice on matters
relating to productign problems 1n
which labour has a direct interest.

Ground nut 0il Quotas

2538. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state*

(a) whether any additional quotas
for export of ground nut o1l have
been sanctioned for the year 1959, and

(b) if so, to what extent?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir

(b) Quota holders who utilise the
allotments made to them 1n 1958 are
granted further allotments equal to
their quota,

Sindvi Fertilizers and Chemicals
(Private) Ltd.

J Shri Aurobindo Ghosal:
235. 1Shri Prabhat Kar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many experts have studies
the working of the Smdn Fertilizers
and Chemicals (Private) Ltd., during
the last 4 years;

(b) what are their findings and re-
commendations; and
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(c) whether Governmen\ have ime
plémented their recommendations?

The Minister of Commerce and In-
destry (Shri Lal Bahadur Shastrl):
(a) No expert has undertaken a study
ot the working of the Sindn1 Fertil-
zefs and Chemucals (Private) Litd.
duiing the last 4 years Some studies
were, however, made by three repre-
sentatives of Industnial Management
Research Unit for Planning attached
to the Indian Statistical Institute,
Cgleutta

(b) and (¢) The report of the
IMRUP 1s more in the nature of a
1eview of the working of Sindn as a
part of their study of the various in-
dustrial units 1n the country, and con-
tails certain dpservduons and recom-
mendations  M/s Sindn1 Fertilizers
apd Chemicals (Private) Ltd have
becn asked to examine the report and
cohsider how far the 1ecommenda-
yons made would help in improving
efficiency 1in management

scheduled Castes and Scheduled
Tribes 1n Sindri Fertilizers and
Chemicals (Private) Ltd.

r Shri Aurobindo Ghosal*
2538. { Shri Prabhat Kar:
Shri Elayaperumal®

Will the Minister of Commerce and®
Ivdustry be pleased to state

(a) whether any directive from the
Government regarding reservation of
posts for Scheduled Castes and Sche-
duled Tribes was given to the Sindrr
Fertilizers and Chemicals (Private)
Ltd:

(b) whether 1t has been implement~
od; and

(c) 1f so, when?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(s) Yes, Sir.

(b) and (¢). Due to non-avail-
apiity of suitable Scheduled Caste
apd Scheduled Tribes candidatey
possessing requisite quabifications and
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experience, the (Company has not
been able to implement fully the Gov-
ernment advice given towards the end
of 1956.

Cotton Mills

2539, Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state how many
cotton mills which were prafiucing
both yarn and cloth, are now produc-
ng only cloth in order to evade
taxes?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
None, Sir, with a view to evade taxes.

Sample Count of Population

Shri D. C. Sharma:
""’“‘{ Sardar Igbal Singh:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starred Question No 2151 on the 19th
December, 1958 and state whether any
decision has since been taken to
undertake a sample count of popu-
Jation between March and April every
ycar to determine the growth and
mugration of the population in the
country?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Not yet

Brass and Metal Workshop at
Kumbakonam in Madras
State

2541. Shri Elayaperumal: Will the
Minister of Commerce and Industry
be pleased to state the amount allot-
ted by the Central Gowernment to
copper and brass metal workshop at
Kumbakonam Town m Madras State
for the year 1959-60°

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
No allocation is made by the Cen-
tral Government for the individual

schemes of the State Governments for
the development of Small Scale
Industries. The Central Government
only fixes the overall allocation for
each State Government and the
quantum of Central assistance for the
financial year for schemes for the
development of Small Scale Indus-
tries. Accordingly the Central Gov-
ernment have made an overall allo-
cation (including the State’s share) of
Rs. 74 lakhs to the Madras Govern-
ment for 1959-60 for development of
Small Scale Industries Out of this,
the allocation by way of Central
assistance is Rs. 47 lakhs (Rs. 40
lakhs loan and Rs 7 lakhs grant).

Hotel Workers

2542, Shri Muhammed Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the numerical strength of the
hotel workers working in different
first and second class Hotels in India
at present;

(b) whether there 1s any proposal
before Government to form Wage
Board for the hotel workers; and

(¢) whether the hotel workers are
covered by any labour legislation?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The information
is not available,

(b) No

(c) Hotel workers are covered by
the Industrial Disputes Act, 1947 and
the Indian Trade Unions Act, 1928.
The Industrial Employmen‘ (Stand-
ing Orders) Act, 1946 also applies to
every industrial establishment where-
1n one hundred or more workmen are
employed In some of the States they
are covered under the Shops and
Establishments Acts In Madras they
are covered under the Madras Cater-
ing Establishments Act.
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Consumption of Foreign Cotton by

Textile Mills

2544, Shri Siddananjappa: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 577 on the
20th November, 1958 and state what
is the amount of foreign cotton con-
sumed by the textile mills during the
cotton season ending with 3ist
August, 19587

The Minister of COommerce and
Industry (Shri Lal Bahadur Shastrl):
8:66 lakh bales.

Indpstrial Production and Employ-
ment in Non-Government Pactories

be pleased to state:

(a) what is the average daily num-
ber of workers employed in non-
gove! ental factories as on the 31st
Dec er, 1938;

(b) whether it is a fact that there ig
a downward trend in industrial pro-
duction and employment at present;
and

(¢) if so, what are the reasons
therefor?

The Minister of Commerce and
Inddstry (Shri Lal Bahadur Shastrl):
(a) Information regarding employ-
ment in factories is published from
time to time in the Indian Labour
Year Book and the Indian Labour
Gazette. Fijgures as on 31-12-1958
are not yet available,

(b) and (c). Overall industrial
production in the country has been
steadily rising. The general index of
industrial production (base 1951-— 100)
which was 1326 in 1956 rose to 137°1
in 1957 and the average index for the
first nine months of 1958 was 142'8.

Overall employment figures for
1958 are not yet fully available but
from the data so far available there
is no downward trend in employment.

Tungsten Carbide Tips

2546 Shri Subodh Hansda:
{ Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1870 on the 186th March, 1959 and
state:

(a) the name of firm which is
manufacturing Tungsten  Carbide
Tips in India;

(b) whether the raw materials
required for the manufacture “of
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Tungsten Carbide Tips are abundantly
available m our country, and

(c) f so, what steps Government
have taken or propose to tuke to
exploit these materials?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):

(a) Mi|s Guest Ken Wilhams Ltd,
Calcutta
(b) and (c) Sufficient quantities

of Tungsten ore which 1s the mam
raw material for the manufacture of
Tungsten Carbide Tips, are available
mm the country Government have
recently 1ssued a press note setting
out the scope for the manufacture of
Tungsten Carbide, emphasising therein
that Government would welcome
manufacturing schemes which would
exploit the indigenously available
Tungsten ore

Import of Paper

2547 Shri Chandak: Will the
Minuster of Commerce and Industry
be pleased to state

(a) whether the Government have
evolved any policy for the import of
paper on barter,

(b) will the Government allow
mmport of paper against export of
exportable cotton, and

(c) will the general trade be allow-
ed to operate this policy or will 1t be
restricted to the State Trading Corpo-
ration or the established importers?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

(a) No, Sir

(b) Such proposals are considered
on ments from time to time

(c) Such deals are generally routed
:‘;,",;““‘ the State Trading Corpora-

Appointment of Officers in Publica~
tions Division

2548 S Shri H. N Mukerjee:
7\ Shri Tangamani:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether there are a number of
officers 1n the Publications Division
who were appownted on ad hoc basis
and have not yet been confirmed by
the Union Public Service Commussion;

(b) 1f so, what 1s their number and
what are the posts held by them, and

(c) how long have such officers
been holding their posts in ths
absence of approval from the Union
Public Service Commission?

The Minister of Information andg
Broadcasting (Dr. Keskar): (a), (b)
and (c) There are no posts of officers
i the Publications Division which are
held without the approval of the
Union Public Service Commission In
two cases, one of a Technical Assis-
tant and the other of a Research
Assistant, the date up to which the
Union Public Service Commission had
agreed to the prowvisional appointment,
vz 31-12-1958 and 30-6-1958 respec-
tively has expired and the matter 18
under correspondence with the Union
Public Service Commission for re-
placement or continuation

Director, Publications Division

Shri H N Mukerjee:
2549 {Shrl Tangamani:

Will the Minister of Information and
Broadcasting be pleased to state

(a) what are the qualifications
regarded by Government as essential
for appointment to the office of
Director, Publications Division, and

(b) whether appointment to the
said office 15 made on the basis of
advertisements and scrutiny of appli-
cants by the Union Public Service
Commussion?
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The Minister of Information and
Broadcasting |, (Dr Keskar): (a)
The qualifications regarded as essen-
tial for appointment to the post of
Director, Publications Division at
Dresent are—

(1) Experience and abihity to gwde
and mtiate the designing, plan-
nmng and production of
magazines, books, pamphlets,
etc, and publishing them

(u) Acquaintance with Indian and
World Affairs m general, pre-
ferably by personal experience

(in) Admimistrative  ability and
experience 1n runmng a large
organisation 1n a Government
Department or Commercial
Department

(b) The post 1s filled in consultation
with the Union Public Service Com-
mission

Keshoram Cotton Mills, Calcutta

2550, Shri K N Pandey: Will the
Minister of Labour and Employment
be pleased to state*

(a) whether 1t 13 a fact that the
management of the Keshoram Cotton
Mills, Calcutta, 1s contemplating a
lock-out,

(b) 1f so, the reasons therefor and

(c) the steps Government propose
to take m the matter”

The Deputy Minister of Labour
(Shri Abid All): (a) to (¢) The
subject matter of the question falls
within the State sphere Government
have no information in the matter

Educated Unemployed in Himachal
Pradesh

2551 Shri Daljit Singh- Wiil the
Minister of Labour and Employment
be pleased to state the number of the
unemployed Graduates, Intermediates
and Matriculates on the Live Regis-
ters of the Employment Exchanges in
Himachal Pradesh as on the 1st March,
1859°
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The Deputy Minister of Labour
(Shrl Abdid All): The number as on
1st March, 1859 18 not available. The
Position as on 31st December, 1958
iy given below:

~—

Ni umb:t

on Live

Category Register

. as on

31-12-1958

Graduates 3t
Intermediates 27
Matriculates 583

Export of Electric Goods

2552 Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state

(&) the tatal export of eleciric
goods to Iran, Japan and Bahremn in
1957-58, and

(b) what further steps have been
taken to step up such exports?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
(a)

Rs
Bahrein 46 100
Iran 5 3co
Japan 35,400

(b) The measures taken to promote
exports of engineering goods to
foreign markets are set out 1n the
statement laxd on the Table of the
Sabha [Sce Appendix V, anncxure
No 71

Employment Exchange, Agartala

2553. Shrl Bangshi Thakur Will the
Minister of Labour and Employment
be pleased to state

(a) the number of refugees, Sche-
duled Castes, Scheduled Tribes and
ex-servicemen separately registered
with the Employment Exchange,
Agartala during the year 1958,

(b) the total number of women
registered during the same period,
and

(c) the number of persons to whom
employment has been provided so far?
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The Deputy Minister of Labour
(Shri Abid All):
1 Dasplaced Persons
@ 2 Scll:Zdulcd Castes 3’;31
3 Scheduled Tribes 311
4 Ex-servicemen ['1)
(h) Women 531
© 414

Documentary on Cotton Industry

2554 Sardar Igbal Singh: Will the
Minister of Information and Broad-
casting be pleased to state

(a) whether documentary films
depecting the various processes of
Cotton Indusiry have been brought
out, and

(b) 1f so, who hasg borne the cost
of the films?

The Minister of Information and
Broadcasting (Dr Keskar): (a)
and (b) A statement 1s laid on the
Table of the Sabha (See Appendix
V annexure No 72])

Technical Training Centres

2555 Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state the names and
number of places where technical
tramning centres were started in
Punjab State during 1958-59?

The Deputy Minister of Labour
(Shri Abid Ali): Three Technical
Tramming Centres at Pathankot,
‘Gurgaon and Sonepat were started 1n
Punjab State duning 1958-59

Passports for U S.S.R.

2556. Shri Daljit Singh Will the
Prime Minister be pleased to state

(a) the number of passports 1ssued
for USSR during 1957-58 and 1858-
59, and

(b) the number of Indian 1mmu-
grants at present n USSR ?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): (a) The total number of
passports for USSR issued by the
Passport Issuing Authorities m India
tduring the year 1957, 1958 and 1959
&8 (A1) LSD—8

(upto February) was 1641, 1891 and
230, respectively

(b) The total number of Indian
Immigrants at present ;n USSR. is
estimated to be three (3) only

Indiang in Japan

2557. Shri Daljit Singh Will the
Prime Minister be pleased to state

(a) the number of passports issued
for Japan during 1958, and

(b) the number of Indian i1mmi-
grants 1n Japan at present?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) 2353 passports for Japan
were 1ssued by the Passport Issuing
authorities 1n India during the year
1958

(b) The total number of Indian
mmmigrants in Japan upto the end of
December, 1958 1s estimated to be
685 inclusive of children, but ex-
clusive of short-term tourists and
visitors

Sindri Fertllizers and Chemicals
(Private) Ltd.

2558, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the amount of
foreign exchange incurred during
1958-59 on the import of machinerv
for the expansion of the Sindr:1 Ferti-
lizers and Chemicals (Private) Ltd?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
About Rs 75 lakhs upto end of
February, 1959

Export of Leather Goods

2559 Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state

(a) the total value of leather goods
exported during 1958 and

(b) the total amount of foreign
exchange earned thereby”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b) The total value of
leather goods exported and the total
amount of foreign exchange earned
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thereby, during the year 1958, amount-
ed to Rs. 1,94,39,000,

Production of Paper

2560. Shri K. C. Jena: Will the
Mimster of Commerce and Industry
be pleased to state:

(a) the quantity of different kinds
of papers for the purpose of writing
and printing which have been pro-
duced in India in the year 1857-58
and 1958-59 m different paper mills;
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(b) the quantity of such papers
suPplied to each State during the
aboye period; and

(?) which of the States supplies the
bulk of the raw matenal's for paper
Proguction?

The Minister of Commerce and In->
dustry (Shri Lal Bahadur Shastri):
(a) Separate figures for wrnting and
Printing papers were not maintained
in 1956 and 1957 The total produc-
tion in 1956, 1957, 1958 was as under:

Total Prodyction Production Production

Year Production  of priztng of printing of wnting

of paper& & Whung paper paper

paper Papers

(n tons) (1 tons) (1n tons) (in tons)

1956 193,400 123,010
1957 208,957 126,514
1958 251,356 154,407 99,240 55,167

(b) No information 1s available, as
there 1s no control over distribution

of paper

(c) The main raw material used for
the production of paper 18 bamboo and
its off-take by papers milis from
different States during 1957-58 was

as follows'—
Tons

1 Andhra Pradesh . 54,150
2. Assam . 26,500
3. Bihar . 60,848
4. Bombay 21,000
5. Madhya Pradesh 74 016
6. Onissa 116,500
7. Untar Pradesh §16
8. West Bengal 7,500
Tora1 . 361,030
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Employees’ State Insurance Scheme

2562 Shri Panigrahi: Will the Minus.
ter of Labour and Employment be
Pleaged to state

(&) whether the Employees’ State
Insurance Scheme has been in opera-
tion 1n Orissa;
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(b) if so, the number of industrial
workers now getting the benefit of
medical care under this scheme 1n
Orissa, and

(¢) the names of the factories or
industrial establishments in Onssa
which have implemented this scheme?

The Depaty Minister o¢f Labour
(Shri Abid Alf): (a) No

(b) and (¢) Do not anse

Film “Naked Earth”

2563. Shri S. M. Banerjee: Will the
Minister of Information and Broad-
casting be pleased to state

(a) whether the African students
Association, New Delh1 has made a
representation to the Umion Govern-
ment requesting to ban the film
“Naked Earth”, and

(b) 1if so, the steps taken 1n this
matter?

The Minister of Information and
Broadcasting (Dr Keskar): (a)
Yes Sir

(b) 'Phe representation has been
brought to the notice of the Film
Censor Board, who keep 1n view the
relevant directives regarding wrong
presentation of friendly countries and
peoples

Accident in Saunda Colliery

2564 Shri T B. Vittal Rao: Will
the Minister wf Labour and Employ-
ment be pleased to refer to the replv
given to Starred Question No 870 on
the 3rd March, 1959 and state

(a) the findings of the Regional
Inspector of Mines who enquired into
the accident in Saunda Colhery of
National Coal Development Corpo-
ration,

(b) the steps being taken for pre-
vention of such accidents, and

(¢) whether a copy of the report of
the Regional Inspector of Mines will
be laid on the Table?

8750

The Deputy Minister of Labour
(Shri Abid AM): (a) The accident
occurred due to an undetected accu-
mulation of inflammable gas which was
1gnited as a result of smokmg The
persons concerned were overwhelmed
by fumes

(b) The statutory provisions per-
tamning to gassy mnes contained 1n
the Coal Mines Regulations and the
Indian Electricity Rules are being
enforced m this mine

(¢) A summary ¢! the report 1s as
follows —

-

For the purposes of the Mines Act,
the Saunda Colliery 1s sphit into two
separate mines, namely, Saunda No 1
and Saunda No 2, each one under a
First-Class Colliery Manager The
accident occurred i1n the underground
workings of Sirka Seam in Saunda
No 2 Colhery The Collery 1s mn
charge of adequate and duly qualfied
managerial and supervisory staff .

The Sirka Seam 1s not known to be
gassy, but as a precautionary
measure, the management have issued
instructions to the mining sirdars that
they should carry flame safety lamps
in order to detect gas The Investi-
gating officer’s finding 1s that the
accident was caused by the igmition of
inflammable gas According to him,
there had been gradual accumulation
of inflammable gas 1n the air and
this accumulated gas was ignited by
the muners who went there to cut coal
as permitted by the authorities The
1gnition was caused by smoking and
the presence of matches and ‘chuttis’,
which were recovered after the acci-
dent established this fact beyond
doubt

Regulation 147 of the Coal Mines
Regulations 1957 provides that anv
mine to which regulations 122(2)
and 144 apply, no contrabands shall
be permitted to be carried under-
ground Though Regulaions 122(2)
and 144 do not apply to this mine the
management had made obligatory the
use of safety lamps in the mine as a
precautionary measure The ban on
contrabands and smoking, under
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regulation 147, was a natural corollary
to the introduction of safety lamps,
but the management did not check
the carrying of contrabands and smok-
ing underground The Investigating
Officer has, in the circumstances, fixed
the responsibility for the accident on
the management, though they cannot
be held to have contravened any of
the statutory provisions,

India’s Conmtribution to U.N.O.

2565. Shri H N. Mukerjee: Will the
Prime Minister be pleased to state:

(a) what are the figures regarding
our contribution to the United Na-
tions Organisation and its associated
umts during the last seven years, to
be shown separately;

(b) what are the principles follow-
ed in determining such increases in
payment as have taken place, and

(c) what are the reasons for the
large increase under this head in the
budget estimate for 1959-60?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nebru): (a) India’s contributiors for
the seven years, 1952 to 1858, to the
United Nations budget are:

Year Rs.

1952 . 68,02.232
1953 69,09,702
1954 78,24,095
1955 63,79,098
1956 60,74,148
1957 63,78.347
1958 50,98,703

Our contributions 1n 1espcct of the
Specialised Agencies of the UN are
being collected and will be made avail-
able as soon as possible.

(b) Member States contribute to the
budget on a scale determined by the
General Assembly on the recommen-
dation of 1ts Committee on Contribu-
tions which takes into account—

(i) the capacity to pay, judged by
comparative national income;
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Table
(i) comparative income per head
of population;
Gn) terporary  dislocation of
national econom.es; and

(iv) ability of Member States to
secure foreign currency.

Special relief 1s given to countries
with low per cap:ita incomes.

The percentages of our contribu~
tions to the UN. since 1952 are as
follows:—

Year Percentage
1962 . .38
1953 348
1954 3-40
195S 3-30
1956 3-25
1957 .2v97
1958 2°90
1959-61 2-46

The percentage of India’s contribu-
tion towards the budget of the UN.
has thus been steadily decreasing
The actual sum to be paid depends
however on the total size of the UN,
budget in a particular year.

(c) The principal reason for the in-
crease 1n the budget estimate for 1959-
80 is because of the provision of Rs 62
lakhs as India’s share for 1959 of the
expenses of the United Naticns Emer-
gency Force :n the West Asian region.

1207 hrs.
PAPERS LAID ON THE TABLE

ACTION TAKEN BY GOVERNMENT ON
ASSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table a copy of each
of the following statements showing
the action taken by the Government
on various assurances, promises and
undertakings given by the Ministers
during various sessions of Second Lok
Sabha:

(i) First Statement—Seventh
Session, 1959. (See Appendix
Vv, annexure No. 78.]
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(1) Supplementary Statement
No IV—Sixth Session, 1958
(See Appendix V, annexurc
No 74)

(1) Supplementary Statement
No VIII—Fifth Session, 1958
(See Appendix V, annexure
No 78]

(1v) Supplementary
No XVII—Fourth Session,
1958 (See Appendix V,
annexure No 76]

(v) Supplementary Statement
No XIX—~Third Session, 1957
(See Appendix V, anncxure
No 17171

(v1) Supplementary Statement
No XVIII—Second Session,
1957 (Seec Appendix V,
annexure No 78]

ANNUAL REPORT oF HINDUSTAN

SHIPY APD

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin). On behalf of
Shri Raj Bahadur I beg to lay on the
Table, under sub-section (1) of sec-
tion 639 of the Companies Act, 1956
a copy of the Annual Report of Hindu-
stan Shipyard (Private) Limited for
the year 1957-58 along with the Audit-
cd Accounts [Placed n Iabiary, See
No LT-1327/59]

AMFNDMENTS TO RuBBer RuLks

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
1 beg to'lay on the Table, under sub-
section (3) of section 25 of the Rub-
ber Act, 1947 a copy of Notification
No GSR 308 dated the 14th March,
1959, making certain further amend-
ments to the Rubber Rules, 1955
[Placed in Library, See No LT-1328/"
59].
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12.083 hrs.
ESTIMATES COMMITTEE
FORTY-FIFTH REPORT
Shril B, G. Mehta (Gohilwad): I beg
to present the Forty-fifth Report of
the Estimates Committee on the Minis-
;ll'y of Health—Medical Services Part
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{
* DuMANDS FOR GRANTS-—contd.

MINISTRY OF STEEL, MINES AND FuEL
contd

Mr. Speaker: The House will ngw
resume further discussion of the De-
mands for Grants relating to the
Ministry of Steel, Mines and Fuel Out
of 8 hours allotted’for this, 4 hours
and 9 minutes now remain All the
Demands and the cut motions moved
thereto on the 30th March have al-
ready been circulated to hon Mem-
bers on the same day and they are
now before the House When should
1 o3l the Mmmster?

Shri Prabhat Kar (Hooghly) May I
suggest that in view of the fact that
the hon Minister has already taken
one hour in the beginning and h: 1.
gomng to take one hour for reply, the
time may be extended”

Mr. Speaker: Let me hear the Minis-
ter first

Shri Nath Pai1 (Rajapur) He 1= not
here

Mr. Speaker- His deputy 1s here

The Parliamentary Secretary to the
Mimster of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): The
hon Minister will take about 40
minutes for reply

Mr. Speaker: All right, I will con-
«ider 1t—what more time 1s to be
allotted

shr Nath Pai: The Minister for Iron
and Steel, Sardar Swaran Singh, was
kind enough yesterday to open the de-
bate There 1s another Mnister
equally concerned with one aspect of
wdustry, oil If he is not given a
chance, 1t will not be fair We would
like to hear Shr1 Malaviya also. This
msy also be taken into account with
regard to the adjustment of time.

*Mnved with the recommendation of the President.
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Mr. Speaker: The hon. Members are
wanting a number of things. It is up
to the Minister to choose whoever or
both should reply, Therefore, we
here cannot dictate to the Minister as
0 who should reply.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Shrn
Malaviya will not take more than 15
minutes.

Shri Nath Pal: That means 55
Lalautes.

- Mr. Speaker: Theretore an hous
nlure,

Shri Gajendra Prasad Sinha: Appro-
ximately one hour.

Shri Bose (Dhanbad): 1 was saying
yesterday that there 1s another section,
that of oil and gas. In this section
the Ministry is working through the
Oil and Natural Gas Commission. This
Commussion, as we find from the Re-
pori, has moved from Kashmir to Cape
Comorin and from Assam to Jaisalmer
and further down to Saurashtra in
search of gas and oil. It has gone deep
down 1nto the womb of the earth
thousands of metres below the surface
in pursuing the mineral wealth. The
details of its working in geological sur-
veying, mapping and scientific pros-
pecting In various ways, as indicated
in the Report, will make a big volume
But it must be said to its credit that
the Commission has already made
many valuable discoveries. In Assam
it has discovered both oil and gas in
sufficient quantities for which refine-
ries will shortly be erected in Assam
and Bihar

Gas and o1l have also been found
in Jwalamukh: and Cambay arca and
if everything comes up to expectation
production will begin in these places
in the near future. I may add in this
connection that the Commission is
working under various handicaps.
particularly in the matter of drills and
other equipment necessary for drilling
holes, and if these machineries were
readily available I have no doubt in
my mind that the Commission would
have shown much better results.

MARCH 31, 1959
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One thing will have to be realised in
this connection and that is that pros-
pecting for oil and gas is a highly
costly and speculative job, There is
no knowing when success will come
or success will come at all or not.
Still what the Commission has done is
to be highly appreciated. With these
words I support the Demands of this
Ministry.

Shri Somani (Dausa): Mr. Speaker,
Sir, I would like to confine my re-
marks to the steel section of the Minis-
iry about which there was such strong
criticism from a number of hon. Mem-
bers yesterday. I would first like to
deal with the criticism levelled against
the Ministry for the policy followed
by them in regard to the working of
the private sector steel projects.

Hon. Members, Shri Nath Pai and
Shri Morarka raised the points about
the retention prices and also about the
interest-free loans to these steel com-
panies. I think that the entire critic-
ism is rather based on some misunder-
standing. I would first like to take
the question about the retention prices.

Much has been made of the retros-
pective effect which was given by the
Ministry to the increase in the reten-
tion prices last October as a result of
the recommendations of the Tariff
Commission. The real position is that
the current scheme of retention prices
of steel operative for the five-year
period 1st April, 1955 to 31st March,
1980, was recommended by the Tariff
Commission in their report dated tha
30th November, 1855. and sanctioned
by Government by their Resolution
dated the 1st February, 1956. The re-
tention prices were so fixed in pur-
suance of Government's direction on
the subject as to enable the major pro-
ducers to obtain, after meeting all
their current charges and obligations
including taxes and reasonable divi-
dends on their share capitals, a reason-
able proportion of the finances requir-
ed for their expansion programme for
internal resources, The scheme of
retention prices sanctiened on the
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above basis of the Government's Re-
solution of the 1st February, 1956,
mentioned above, also contains the
Yollowing escalator clause

“The retention prices recom-
‘mended by the Commission may
be adjusted from time to time to
the extent that Government are
satisfied that manufacturing costs
if altered from the 1954-55 level as
a result of changes 1n railway
freights, changes 1n statutory price
of coal and other fuel, raw mate-
rials, stores or machinery and
changes i1n labour costs caused by
labour legisiation or adjyudication
or concihation awards”

Shri Morarka (Jhunjhunu) This
was the recommendation of the Tanff
Commission

Shri Somani: This 15 the decision of
the Government

Shri Morarka Was 1t accepted®” No
In the Resolution of the 1st February
1956, to which the hon Member 1s
referring this was not accepted by the
Government The Government said
that whenever the representation 1s
made the Government would consider
that on ments

Mr. Speaker: Very good

Shri Somani: What I have quoted
18 the Kesolution of the Government
1tseif under which they have accepted
the recommendations of the Tariff
Commuission in so many words A pro-
vision In similar terms has also been
made 1 clause 5 of the agreement
dated the 23rd June, 1955, between
the Government of India and TISCO
regarding the expansion programmc
to be carried out by the steel com
pany The increase in retention price
as recommended by the Tanff Com
mssion n their report dated the 24th
May, 1958, and sanctioned by the Gov-
ernment on the 13th October, 1958, has
been granted in accordance with the
provisions of this escalator clause to
cover only such increases in costs as
nave been accepted by Government as
faling within the purview of the
~escalator clause

CHAITRA 10, 1881 (SARA)

for Grants 8758

Shri Morarka: No Did the Govern-
ment not ask that this should be ex-
ammed only for the future? The Gov-
ernment 1n its letter of reference to
the Tanft Commussion says in SO many
words, Please examine this question
‘for the future”

*

Mr. Speaker: Very good Hon, Mem-

ber need not go on interrupting Let

the hon Member have every right to
speak

Shri Morarka It 18 in reply to my
point He says that I made the critic-
1sm on some misunderstanding Y
want to point out that the hon Mem-
ber is replying on the baus of some
misunderstanding

Shri Somani: Why I say that it 1s
based on a musunderstanding will be
quite clear from the fact that what
we are concerned with 1s not the re-
trospective character of the increase
that was given ‘That 13 my subm.s-
sion If the hon Member wants to
take any objection to the recommenda-
tions of the Tariff Commission in re-
gard to the increases which took place
in the manufacturing charges during
that period, that may have been a
relevant contention But having ac-
cepted the principle that the Govern.
ment of India are committed to give
a fair increase 1n the manufacturing
prices to the steel companies, if there
1s any genuine increase in the 1tems
of various manufacturing expenses 1t
does not matter in the least whether
the increase 1s given retrospectively
or for the future

Shrl Morarka® Why not”

Shri Somani- After all, if the m-
crease would have been given for the
future, the increase m terms of prices
per ton would be much higher than
what has been given

Mr Speaker: Any hon Member 1s
entitled to draw his own inference
from the facts I have no objection to
aTllow any hon Member to correct a
palpable error or a mistake of facts
But so far as inferences are concern-
ed each hon Member 1s entitled to
draw his own inference The other
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hon. Member who is not satusfied with manufacturing expenses that might

it has to keep quiet in his seat.

Shrimati Rean Chakravarity
(Basirhat): It is a matter of tact. What
Bhri Morarka has said is that that
reference was for the future and Shn
Somani says that it was for the past.

Mz, Speaker: That is all right. There
is no quarrel then.

Shri Morarka: Yesterday I quoted
it and I have got a copy of the Reso-
Jution of the Government here with
me where 1t says that the Tariff Com-
mission had to examine the question
anly fae the tutuxe The han, Wes
ber says that I made the speech based
on some misunderstanding. I request
the hon. Member to_place a copy of the
Resolution of the 1st February on the
Table of the House where it says that
the Government accepted the recom-
mendations of the Tanff Commission
The Government has not accepted
them. They say, “We shall examine
that question only on merits as and
when the two companies come to us”

Mr. Speaker: The Government will
explain it later on.

Shri Somani: I have got a copy of
the Tariff Commission’s report and
there is, I submit, a misunderstanding
in the mind of Shr1 Morarka in regard
to the word ‘future’. The point 1s that
the Government of India in accepting
the recommendations of the Tariff
Commission accepted the principle of
examining any increase in the manu-
facturing charges from time 10 time
for the period 1955—59. And the word
‘future’ indicates that the Government
of India at that stage were not in a
pesition to correctly assess the increase
in the manufscturing charges, and,
therefore, when the reference was
again made to the Tarif Commission
for future, the word indicated, in my
opinion, that commitment that was
already made by Government that the
prices for this five-year period, namely
185889 would be governed by the
sctual increase or decrease in the

oceur and ihat if the Government of
India would be satisfied after proper
exgraination by the Tarif Commission
that there has really been any increase
in the cost of manufacture, then that
increase could be given on a basis
which may certainly be called retros-

but which is not retrospective
m jhe sense that Government had al-
ready accepted this principle, that is,
the principle of giving such increases
or even bringing about reduction mn
the retention prices if in the light of
the actual cost of manufacturing, such
decision was warranted.

What I want to submit is that much
i{s being made of the word ‘retrogpec-
tive’ Suppose the increase would not
have been glven retrospectively, then
it would only have meant a greater
increase for the future production of
the company 1n order to compensate it
for the increase in the manufacturing
charges Here, there 15 no question of
any departure from the basic principle
thgt was accepted by Government.

ghri Morarka: You must excuse me
for an interruption here, for the simple
regson that the hon. Member 1s trying
to give some wrong mathematics to
the House If we had given the in-
crease for the future only, if we had
not given retrospectively this so-called
smaller increase, Government would
have saved Rs. 4} crores; by giving the
so-called smaller increase, Govern-
ment have given to these two com-
panies Rs. 43 crores more than they
wotld have given otherwise. Even if
they had given Rs. 68 per ton only
for the future as against Rs. 46 per
top as they have given for the whole
period, Government would have saved
Rs. 4 crores or so. Let the hon, Mem-
bes multiply the figures of production
with the actual increment that they
have given and the amount that they
would have given in case this would
not have had any retrospective effect.

gardar Swaran Singh: I think I
must say that second speeches should
not be permitted, because they
virtinlly make out new points and
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the like, Let the debate continue.

Shri Merarka rose—

Sardar Swaran Siagh: I do not give
in. So, let not the hon. Member get
up in that manner.

Shri Morarka: I do not give in
either.

Sardar Swaraa Singh: The simple
point is this.

Mr, Speaker: The hon. Minister is
mtitled to make the representation on
behalf of Government,

Sardar Swaran Singh: The simple
point is that it is true that if the in-
treases are not given, Government can
save; if Government do not give any
increase, they can save several crores
more. Bo, that is only an argument,
not m question of arithmetic.

Mr. Speaker: I did not qute follow,
I think Shri Morarka said that it
would involve an additional payment
of Rs. 4 crores. In the future, the
accounting may be done, whatever
amount is paid from time to time is
only paid provisionally, and whatever
13 decided upon by the Tariff Commis-
sion will be given effect to, and it will
be given effect to retrospectively:
after so much of work has been done,
if the Tarif Commission finds that
this is the price that has to be paid
for the work or for the article, then
the price will be on the date on
which the accounting finally takes
place, in which case whatever has
been supplied even before the price
was fixed will also be covered by this
higher price, and, thereforé, so much
extra has to be given. Therefore,
what Shri Morarka seems to say,
namely that it should not or ought
not to be given retrospective opera-
tion, seems to have some force.

Now, because it will involve pay-
ment for what has been already sup-
plied, the hon. Minister may sy,
there is no definite payment at any
particulay stage, the whole thing
would be decided by the rate fixed at
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the end, and, therefore, til then,
every payment that is made is only
provisional. That is one way.

Sardar Swaran Singh: Your second
alternative is generally the basis on
which these payments are made, be-
cause additignal expenses have to be
incurred as they fall due. Govern-
ment later on make a reference to the
Tarift Commission, and it is quite often
that the increases are given with
retrospective effect to cover additional
expenditure that has, in fact, been
incurred.

Shri Nath Pai: The hon. Minister
has never explained why from April
1958, retrospective effect should be
given. That is what staggers us.

Mr. Speaker: Very well. That is a
matter for explanation.

Shri Somani: So far as this produc-
tion 1ssue is concerned, the company’s
contention has been that the estimate
of production that was taken by the
Tariff Commission at the time of the
original inquiry was much higher than
what has been the actual production
in the subsequent years. The whole
price structure as recommended by the
Tariff Commussion at that period was
based on certain calculations of pro-
duction based on the expansion and
other modernisation programmes, and
the company has made out a case, and
I think they have also represented to
the Government further, that the
Tariff Commission has not done full
justice to this principle of giving an
adequate increase in the retention
price due to the increases which have
been brought about in the manufactur-
ing expenses, and also due to the fact
that the company has not been able
to produce that quantity of steel which
was envisaged to be produced, by the
Tarif Commission, at the original
period of the inquiry. My whole sub-
mission is this, that the question of
retention prices. .

Mr. Bpuker:Wuitlgtheoﬁdml
agreement that whatever the Tariff
Commission decides upon will be given
even from the start? Was it said there
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that whatever price may be fixed may
be ﬂxed tentatively, we sagree at a
particular rate, ‘but this is subject to
whatever the Tariff Commission may
fix, in which case it will apply
retrospectively from 10557 Unless
there is such an arrangement, if sub-
sequently there is payment to them
of something more, that will come into
operation only from the date from
which it is fixed. That has been the
bone of contention.

Sardar Swaran Singh: The Tariff
Commission’s recommendations are
-after all recommendations as to the
items that have to be taken into con-
siderption. About that, there is an
agreement that they will be entitled
to ask for additional payment if there
is an increase in such and such items
.of costs.

Shri Somani: I was just labouririg
the point that the impression of the
hon. Member that the Tariff Commis-
sion is so liberal in fixing the prices
for controlled commodities is not cor-
rect. I have myself an experience of
the way in which the Tariff Commis-
sion works, I am connected with the
cement industry, and I know, the pro-
cedure—which has been followed by
the Tariff Commission in fixing the
prices of controlled commodities—has
been such that after a thorough and
comprehensive inguiry recommenda-
tions were made which in my opinion
hardly did full justice to the question
of giving fair prices to the industries
concerned. Their approach has been
so thorough, so rigid and so compre-
hensive that it would be a wrong
impression on the part of any hon.
Member to conclude that the Tarift
Commission has in any way been
liberal to the industries concerned
while making their recommendations
as to the price structure.

Shrl Morarka: Here again, may I
interrupt?

Mr. Speaker: ] am not going to
allow this,
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Bhri Nath Pai: We remembesr the
case of TELCO.

Shri Morarka: This will be my last
intervention. Why was Goverament
obliged not to accept the recommenda-
tion of the Tariff Commission?

Mpr. Speaker: I agree, the hon. Mem-
ber may be enthusiastic. . . .

Shri Nath Pai: We only remember
the case of TELCO, which runs coun-
ter to what Shri Somani says.

Shri Morarka: I remember this thing
also.

Mr. Speaker: I do not know what to
do in the circumstances. I have always
felt that instead of having a general
discussion like this, as soon as the
general discussion on the Budget is
over, the whole Budget may be refer-
red to a Committee of the Whole
House, which can split itself into a
number of sub-committees, and each
sub-committee may sit with the officers
in the Ministry and look into these
matters and exchange views—and if
necessary, the press also may be allow-
ed to be there; there is nothing private
about it—in which case, all the recom-
mendations of the Estimates Commit-
tee and the Public Accounts Commit-
tee can be put before them, and such
discussions can be had certainly across
the table. That will be very useful.

But as it is, we are again having
on each Demand a general discussion
That is what exactly is happening
Except in the case of one or two hon.
Members who know intimately, and
who apart from their study, have inti-
mate knowledge of these facts, in the
case of the others it becomes a general
discussion. When hon. Members who
know these subjects intimately want
to have their say, we have not got
the time here or the opportunity to
give to them, for, when an hon. Mem-
ber speaks once, he would not be al-
lowed normslly to speak agsin. I
have gone out of the way to allow
Shri Morarka to speak three or four-
times, after he has concluded his-
speech once.
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Akt Morarka: I am grateful to you
for it.

Mer. Speaker: All the same, I do not
think I have been enlightened. Per-
sonally, I am not a veteran; even now.
after all these interruptions, I am as I
was originally. Now, this is the diffi-
culty, I am yet to devise some
method.

I would request hon, Members on
both sides to find out how-best, when
there is a doubt, the matter could be
resolved. I do not know what to do.
1 would normally ask the Estimates
Committee or some other committee to
look into this matter, but, again and
again, asking the Estimates Committee
when the matter is here is not proper.
‘We must devise some method by which
these differences could be resolved. If
really so much of money has been
spent, then we would like to know be-
fore we spent; and if it is not spent,
then the doubt ought to be cleared up

I am sure the hon. Minister will try
to take both sides into account and try
to explain to this House why this mis-
understanding has arisen. Let there
be no more interruptions now.

Shrl Dasappa (Bangalore): What
about the committees?

Mr. Speaker: As for those commit-
tees, it is left to the hon. Members to
pursue that matter. Let them all
think about it properly themselves,
and then let us think of it.

Dr. Melkote (Raichur): I move
that the whole House endorse the
view that you have placed before us
that the whole question be submitted
to a sub-committee. May I suggest
that the Speaker move in this direc-
tion and help us?

Mr. Speaker: Under the rules as
they stand, I have no authority to
refer any of these matters to a sub-
committee. Let us wait and see. The
hon. Minister will certainly explain
these differences, so that the whole
House may get cleared of this doubt.
And it sH1} something persists, some
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doubt, I shall try fo find out how
best it can be resolved.

SHri Nath Pal: It will be of great
importanse, what you just now said,
and I hope not only this Ministry
but others will bear this in mind.

1 will point ouf a very relevant in-
stance. The doubts we had raised on
the 25th November in thfs House have
been fully confirmed, in toto, every
word, by the Estimates Comniittee, but
we did not get any reply on this
point yesterday. We hope he will
bear in mind what you just now said
by way of guidance,

Shri Somani: I welcome the sug-
gestion made by you, and indeed, I
would like that this whole matter
about the Tariff Commission’s recom-
mendations and the Government'’s deci-
sions thereon in regard to the reten-
tion prices given to Tata Steels is
enquired into thoroughly to clear
away any doubts in the minds of any
hon. Members that anything but bare
justice has been done to the industry
in giving retrospective effect to the
increase in the retention prices.

In this connection I may draw the
attention of the hon. Minister to the
dividends that are being distributed
by Tata Steel and Indian Iron. The
dividends do not exceed four or five
per cent return based on the present
stock exchange prices of these shares.
If the.return that the investor gets
from investment in the shares of these
big companies is only four or five per
cent. I do not think there is any case
in pointing to the question of the
retention prices, because in no way
are the resources which are placed at
the disposal of the companies being
frittered away by way of dividends to
the shareholders or in any other way.
On the other hand. they are being
usefully utilised in the huge expansion
programme which both the companies
have undertaken. What I wanted to
convey is that the companies concern-
ed, under the direction and advice of
the Government, are following a very
rigid and conservative policy in the
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question of dividends, and are doing
everything possible to see that their
huge expansion programme is imple-
mented in the manner decided and in
full conformity with our national
policy. Therefore, no impression
should be created ag if the Ministry
has been in any way liberal to the
claims of this industry or has in any
way done anything which is not' war-
ranted by the needs of the national
economy.

Refore concluding this point and
coming to the public sector projects,
I would also like to make a brief
reference to what my hon. friend Shri
Nath Pai said about the interest-free
loans to these companies. There is a
long history behind these loans. It is
not as if these interest-free loans have
been allowed as a gift to these com-
panies. This scheme has been evolved
after very long deliberations and
negotiations, and in consultation with
the World Bank by the Government
in a manner quite different from what
the company itself had wanted. It
was early in 1952, I think, that TISCO
represented to the Government in re-
gard to the needs of their expansion
programme, and they wanted an in-
crease of about Rs. 100 per ton in
order to enable them, after paying the
taxes. to build a fund exclusively ear-
marked for the purpose of expansion.
So far as the needs of expansion were
concerned, Government were fully
agreed with the soundness of the pro-
posal, but certainly Government did
not entertain this proposal. On the
other band, Government did increase
the prices and pay this increased
amount to the equalisation fund and
from that fund these loans have been
given. As a matter of fact, Shri
J. R. D, Tata, Chairman of TISCO, has
referred in one of his speeches to this
and stated that this loan which has
been given by the Government, as a
matter of fact, is legitimately an
amount which belongs to the com-
pany itself. The Government, instead
of allowing the amount to be secured
by way of increame in the retention
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Drices, hag given it by way of loan in
order to comply with certain require-~
ments of the negotiations which the-
company had carried on with the
World Bank., This interest-free loan
was regarded ag equity capital by the-
World Bank, and it has helped out
steel companies to secure valuable
financial assistance from that institue
tion. Even if interest had been charg-
ed, naturally these interest charges
would have been the expense of a
revenue-character, and to that extent
the Tariff Commission or the Govern-
ment would have had to give a corres-
bonding increase in the retention
brice. Therefore, I do not think there
is any paint in my hon. friend, Shei
Nath Pai, making anything about any
favour being shown by the Govern-
ment in these interest-free loans to
these companies.

Shri Nath Pai: Do you refer to the
Steel Stabilisation Fund of Rs. 17
crores?

Shri Somani: Whatever it 1s, whe-
ther it is Rs. 17 or Rs 10 crores, I am
only trying to state that the whole
question of these interest-free loans
was negotiated for a long time in con-
sultation with the World Bank, and
the Government did not accept the
broposal as submitted by the steel
company, but have taken action abso-
lutely in conformity with the needs of
expansion on the one hand and the
other various factors which have got
to be considered in this connection.

Now, I would like to say a few
words about our public sector projects,
about which so much has been said
yesterday, again especially by our
friends Shri Nath Pai, Shri Morarka
and others. I do not in the least
minimise the criticism that has been
made about the administration of these -
huge projects, but 1 would like to sub--
mit at the beginning in this connec~
tion certain salient features which have -
to be kept in mind if we are to do .
full justice to the issue,
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First of all, I readily agree with the
suggestion contained in the Estimates
Committee’s Report, as also what was
sald by Shri Nath Pai yesterday that
the Government did make a great
mistake in not undertaking the con-
struction of one steel project wunder
the First Five Year Plan. If there
had been one steel project under the
First Plan, certainly that could have
been undertaken 40 to 50 per cent
cheaper than what we have had to
incur during the Second Plan, and
moreover, the experience and the or-
ganisation which would have been
available would have been very valu-
able in the implementation of the pro-
gramme of construction of the remain-
ing two steel projects. But that is
a matter of over-all policy of the
Government and the Planning Com-
mission as well.

‘What we are today concerned with
is, once the decision having been taken
to establish three steel projects sim-
ultaneously, how that programme has
been executed by the Ministry. As
1 said, this programme of establish-
ing three steel projects simultaneously
is so gigantic and so ambitious in nature
that it would not be doing full justice
to the work of the Ministry if the hon.
Members do not keep in mind the
gigantic and unprecedented nature of
the burden that was placed on the
Ministry in executing such huge pro-
gramme of construction of three steel
projects simultaneously. Remem-
ber again that they were asked to un-
dertake this programme of the three
steel plants at a time when the two
big steel companies in the private
sector had also embarked upon a sub-
stantial expansion of their units. That
meant that the Ministry could not
avail itself of the resources or of the
experience of valuable technical per-
sonnel which could, in the ordinary
circumstances, have been made avail-
able, if the two units in the private
sector had not simultaneously a very
big programme of expansion for their
own units.

Then sgain, it should be remember-
ed that these projects have not been
established in important citles like
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Calcutta and Bombay where adequate
facilities of everything are available,
These projects have been constructed
in out-of-the-way places where there
have been s0 many formidable difi-
culties in the beginning of township, of
housing, lack of adequate transport
facilities and so many other problems.
The hon. Minister yesterday said that
about 150,000 workers are at present
engaged in the construction of
these three steel projects. That
shows the magnitude of the task in
which the Ministry is engaged. There
are 8 hundred and one other problema
As one who is connected with the pri-
vate sector, I myself realise the nature
of the formidable difficulties which we
have encountered in the last few years
in imolementing even much smaller
profects in various places. Therefore,
while it will be certainly fair to criti-
cise the many deficiencies and defects
that have been discovered in the work-
ing of this Ministry in the implementa-
tion of these projects, it will be neces-
sary to realise the nature of the task
which was being undertaken.

Having realised the difficult circum-
stances under which the Ministry was
asked to undertake the construction
of these three steel projects simulta-
neously, we have to examine the nature
of the deficiencies that have been
pointed out by hon. Members who
have g0 vehemently denounced the
working of these public sector pro-
jects, In thig connection, I find that
the major criticism has been about the
increase in the original cstimates.
That is true, because from the original
estimate of the three steel plants of
Rs. 353 crores. the projects are now
estimated to cost, including all the
items which were left out at the ori-
ginal stage, something in the neigh-
bourhood of Rs. 560 crores. There isno
doubt that this increase is a colossal
one, one which cdn give a very alarm-
ing picture. But then we have to
take into account certain other fea-
tures which led to such enormous in-
crease in the estimates. It has been
pointed out that compared to the
original specifications, a lot of addi-
tions and improvements were made in
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the projects themselves. It would
perhaps have been possible to control
this increase if the specifications ori-
ginally formulated were adhered to.
But I think the Ministry acted wisely
in sccepting the suggestions of their
technicians to make certain additions
and alterations which, though inyolve
a great amount of additional capital
outlay, will ensure greater and more
efficient working of these units.

We have been told that purchases
were made from abroad of structural
steel, refractories and many items of
stores which were originally intended
to be purchased in this country itself.
There have, of course, been increases
due to the under-estimates made by
the consultants, due to increase of
prices and wages in Europe and so on.

Now the important point we have
to remember is, that having entered
into a commitment as regards this
enormous increase, the hon. Minister
had, I think, in the budget discussions
in May 1957, given certain revised
estimates. The major point before us
is whether these revised estitnates of
1957 are also going to be increased to
an enormous extent. Fears were ex-
pressed, and certain items were also
given. But in this connection, 1 can
only go by what the hon. Minister
said in his opening statement yester-
day that he does not see even today
that there will be any significant in-
crease in the revised estimates that
were given to the House in May
1957. So long as the Ministry can,
from the actual completion of the
three projects, prove that their revised
estimates have not substantially been
exceeded, I do' not think that the
alarming picture painted about the in-
crease in estimates has got any sub-
stantial justification. But if really, as
hon. Members pointed out yesterday,
even these revised estimates will be
exceeded enormously and substantially
then certainly that is something which
would require a more detailed expla-
nation than what was given in the
beginning. T-would therefore request
the hon. Minister to again clarify in
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hig reply whether he stands by the
assurance that he gave in his opening
statement that so far as the revised
estimates are concerned, there will not
be any major or significant increase.

Then the question of delay may be
taken into account. In this confive~
tion, I would like to submit that evem
so far as the expansion programmmes:
of TISCO and IISCO are concerned,
there has been a substantial inéreasé
compared to the original estimates
which they had put before the share-
holders or the public at the time these
programmes were formulated. There
has also been quite some delay in the:
implementation of these programmes.
If the private sector projects, with all
their efficiency and experienced orga-
nisation at their disposal could not
avoid the enormous increase in their
capital outlay and also delay in the
execution of their expansion program-
mes I think the picture that has
emerged of the completion of these
three projects has to be viewed in its
proper perspective. After all, you
want to undertake an ambitious pro-
gramme of industrialisation. I hold
no brief for the ICS officers who may
have been on the job, but I certainly
was pained to hear from my hon.
friend, Shri Nath Pai, that there was
a conspiracy to run down the public.
sector on the part of the ICS officers
concerned. I think that was the urn-
kindest cut. I would like to appeal to
hon. Members to see the difficult cir-
cumstances under which our officers
are working, and it will do no good
to those who have got so much in their
heart for the wellare of the public
sector projects to condemn them out-
right. I do not think my hon. friends,
Shri Nath Pai and Shri Naushir
Bharucha left any adjective in the
dictionary untouched so far as the
black side was concerned.

Shri Nath Pai: Just on a point of
personal explanation....

Mr. Speaker: Whatever has been said
is there....

Shrl Somani: Words like ‘extrava--
gance'. ‘bungling’. ‘messing” were uti-
lised. But I do not think it does any
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credit to Members of this House to
condemt & programme of such a
gigantic nature which has been under-
taken by the Ministry in these terms
The nature of the projects should
clearly have given a warming to us
that if these three steel projects are
to be implemented simultaneously,
then mistakes—serious mistakes—or
lapses are bound to occur They are
mevitable, It would have been mar-
vellous if they had been able to steer
clear of those things It is a very
difficult position for anybody

We have been told about the con-
tractors and so many other thungs
But when day to day problems have
to be decided, either you follow the
strict and rigid rules of red-tapism
or you act in a busmnessiike manner
Either you delay the projects or take
the risk of deing criticised later I
think it 18 much better 1n the national
interest that these projects have been
completed more or less according to
scheduled than that the pohey of fol-
lowing rigidly the rules was followed,
which would have kept the officers
free from cnticism

My whole submission 1s that so long
as no definite charges of malafide are
proved, 1t would not be advisable to
make such sweeping and general
statements of condemnation of the
whole department The entire debate
of yesterday as well astheother day
when we were discussing the projects
painted a picture which, if true, will
mean that the public sector should
cease to function

Shri N Bharucha (East
Khandesh) No, ho

Shri Nath Pai: We want 1t to suc-
ceed We want to deftend 1t

Shri Somani: I can understand con-
struchive suggestions bemng made and
criticlams being made which are of =
constructive character 1If you will
read the various adjectives which
have been used, you will find that we
are not fit or competent to undertake
apy Job whatsoewer. The black ar
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dark side has been pamnted m that
manner. I do not agree with it. But
1 personally say that there have been
serious mistakes and lapses, and before
I conclude, I would like to say a few
things about the organisation But I
would appeal to my hon friends that
1t 18 better that such matters are dis-
cussed 1n an mformal way with the
Minister, than that such a dark and
black picture should be pmnted in
this House which leaves a very unde-
sirable impression in the country as
1f the public sector projects are being
run so nefficiently, so irregularly and
in a manner which is causing such a
dram and waste of public funds

Commg to the question of organisa-—
tion, I myself agree that the hon
Mmister should give serious thought
to put the organisation on a purely
commercial basis so that the three
steel plants can run 1n a sound and
scientific manner Various construc-
tive suggestions have been made 1n
the Estimates Committee’s Report I
would certainly like that the Ministry
examines 1n detail these various con-
structive suggestions and takes con-~
crete and effective measures to ensure
that the admmistration of these pro-
Jects 18 put absolutely on a commercial,
sound and scientific basis

In this connection, we have had a
lot of suggestions coming during the
recent few years as to how our publc
sector projects should be conducted,
the administrative machinery, the
board ot dmrectors, the cadre of techni-
cians and s0 on I mean all these
pownts have been discussed threadbare
during the last few years by various
committees and various suggestions
have been made It 1s high time that
the Ministry took serious note of alt
these suggestions and put things in a
manner which would not give rise to,
these criticisms

One thing more—and that 1s about
the optimustic view taken by the hon.
Mmister about the supply of steel
Here I want to give a little warning
I have experience of cement A little
aver twa years ago there vas such .an
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acute ghortage of cement that we were
compelled to import cement from
foreign countries But, suddenly, with
the progressive increase in production,
we today find ourselves in a position
where the manufactureis of cement
have to export part of their products

Our steel production is gomng to be
doubled very shortly We have at
present over 2 milhon tons of supply
of steel. It 18 going to be 4§ mullion
tons It is high time that the hon
Minister and his Ministry gives serious
thought to see how this doubling of
the supply 1s going to be utilised We
should not be suddenly faced with a
mtuation as 1t happened in the case of
cement, that steel production will not
be utilised and the steel projects will
find themselves in difficulty This 1s
a problem which should receive de-
tailed consideration at the hands of
the Minustry It will not be sufficient
just to say that wath our growing and
expanding economy and with the pro-
gressive Increase in the need for steel
we will have more than double de-
mand, and we will be able to export
a part of our production I would
like this matter to be very thoroughly
examined before any new scheme for
a fourth steel plant or plans for the

-~ expansion of these three undertakings
18 undertaken It 1s essential that we
should take proper measures to see
that our production which 1s going to

* be doubled shortly will not be left
unutilised

Shri Naushir Bharucha: Not shortly,
not till 1963

Shri Bomani: Anyway I wanted the
planning to be done In a manner
which will ensure the proper utilisa-
tion of our progressive increase in
production,

In the end, I will only say that it
was not in a spirit of criticism of what
1my colleague had to say that I said
thizs I must agree that the criticiams
t0 a great extent are just and that
everything possible should be done to
ensure that our public sector pro-
Jects function in an efficient manner
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But I felt strongly, 1n view of the
impression created yesterday, that I
should like to express about
this,

Shri Nath Pai: Sir, a word of per-
sonal explanation, as he referred to
me It 8 very mice to hear somebody
put up a stout defence for the Minis-
try But he should not give an im-
pression to anybody that I was trying
to denounce the civil servants I had
saxd that I will be the last person to
abuse the parbamentary immunity
which a Member enjoys to denounce
people who can never have an op~
portunity of saying what they feel. I
cited an example 1 only asked thms
Was 1t proper, was 1t advisable, was
1t good business to send one single
serviceman to Germany to sign a
deal worth Rs 80 crores He comes
back and we find that the German
association on monetary basis of Rs 9
crores cannot be had because he did
not give thought to the simple thing
of Rs 9 crores being taken 1n this
country at the rate of 12 per cent
This 18 what I had 1n mind The Esti-
mates Committee also say this

“They also find 1t strange that
the administration of the Rs 560
crore steel projects rests largely
with two to four officials or erst-
while officials of the Government
who have had no previous ex-
perience of steel industry, or of
any industry for that matter”

And it 13 1n this spint we pleaded
that they are good admmistrators but
they have no business knowledge and
steel is a business Let us use the
talents of men like him. I have no
objection. But I did not cast any
aspersion That 18 what I want to
say Again the Estimates Committee
ended by saying that the association
of cival servants will have to be ter-
minated and we will have to get
competent men. Now, I think he will
agree with me

Shri Feroge Gandhi (Rai Bareh)*
Sir, before you put up Demand No
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$3—Exploration of Oil and Natural
Gas—to the vote of the House, I
would like to draw your sttention to
something.

Shrl Speaker: Does the hon. Member
want to intervene in the debate now?

Shri Ferose Gandhl: There seems to
be some mistake. I want to draw
your attention to it.

Mr. Spesker: If the hon. Member
wants to speek I will allow him an

opportunity.

Shri Ferose Gandhl: I do not want
to speak. This may take only a little
tme

Mr. Speaker:
spoken?

Shri Ferose Gandhi: No, Sir. The

Hag he already

Mr. Speaker: The hon Minister &
here.

Shri Feroze Gandhj: The hon. Min-
ister is here. I want to draw  his
attention to this. In Demand No 83,
Major Head—36, Directorate, Ol and
Natural Gas—A 1, page 12, you find
in 1958-59, for 390 officers the revised
estimate for 1958-59 is Rs. 11,985,000
*The number of officers has gone down
to 838 in 1959-80 and the Budget
estimate for 1959-60 has risen to
Rs. 16,86,000, that is, by 7 lakhs. Then,
under A, 2, for an establishment of
2850, the revised estimate for 1988-
59 is Rs 13,24,000 The number has
diminished to 2222 in 1959-80 and the
Budget estimate for 1939-60 has in-
creased by Rs. 10 lakhs to Rs. 28,88,000
T just wanted to know whether this is
a printing error. If it is a prmting
error it could not be put to vote

Mr. Speaker: ATe there no  ex-
planatery memoranda for this?

Shri Feroze Gandhi: There is noth-
ing Sir. I have already pointed it out
to the hon. Minister,

Mr. Speaker: The hon. Minister
wiil note it and reply in due course
8 1LSD—4
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Shrimati Reon Chakravarity: Mr.
Speaker, Sir, we have just had a de-
lectable sight of seeing how Mr.
Somani has rallied to the side of the
Ministry.

Mr. Speaker: What I was wonder-
g was that hon. Members who are
wedded to the public sector have
formed a private businessman +o
support the public sector, himself
opposing #, according to him. Now,
Mr. Nath Pai has explained it, The
hon. Member may go on.

Shrimati Renu Chakravartty: Sir,
I do not know what really wag the
point in your intervention at this
stage. In any case, it was quite a de-
lightful thing to cee Mr. Somani rally-
ing to the aid of the Ministry. But the
last sentence which he uttered gave
the real clue to the whole story and
that was that we should not have
any more steel plants in the public
sector.

Shr1 Somani: No, Sir, I never said
that.

Shrimati Renu Chakravartty: And
the real reason for that 1s whatever
price we may have paid—there is no
doubt that we have paid through the
nose—there is one truth, that the
country is gomng to produce steel 1n
the public gector and the price of
private sector steel will come down,
whatever happens. I think that the
conclusion Shri Somani has drawn
from cement cannot be applied in the
case of steel because cement still
continues to be produced in the
private sector. And, if my information
is correct—of course, Shri Somani
says that the Tariff Commission is
very rigid and very conservative and
has tightened the secrew on and all
that and the profits derived from
cement are not enough for him—in
spite of all that he says, the profits
of cement are still on the high side.
I am sure, in & poor under-developed
country Hke India, if we could have
brought down the price of cement, if
there was really some competition
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from the public sectog in the cement
industry, there would have been no
question of a surfeit jm cement

As far as steel 15 concerned, this
jate-flying has been going on for some
tume that we are going to be surfeited
m steel We shall not be able to sell
steel. But, 1n a country like India,
if we really want to industrialise, 1if
we really want to have modern im-
plements and the latest methods 1n
agriculture 18 there any hmut to
which steel can be utihsed, provided
we can make it economical and within
the purchasing power of the people”
Every person will use 1t if really we
can do s ‘'Therefore, this question
which is being raised by the Tatas
and Mr Biren Mukerjee and now by
Mr Somani, “please do not go ahead,
please do not go ahead”, 1s 1n a way
affecting the public muind I think thic
has to be taken very seriously and we
should have no idea of trying to res-
trict what we shoulddo The sky is
the mit What 18 our resiricting
factor® The restricting factor 18
money at our disposal and that 1s
where economy has to be brought
about

It 18 very surprising that Mr
Soman: had no constructive critscisms
to offer He could not say how we
could economise and how we can go
forward There 1s a feeling in the
country that criticism against the
public  gector means that we are
against the public sector Before I
start, T want to say very clearly
(Interruptions) At least that is bemng
tried to be shown and I think the
intervention from the Chair was out
of fear

Mr. Speaker: Yes; out of fear

Shri Nath Pai: And you did very
rightly, Sir

Shrimati Resu Chakravarily: 1
want to make a categorical and clear
statement that when we make criti-
cisms they shall be sharp criticisms
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They are so because we want the Steel
Ministry and the Hindustan Steel
Private Ltd, and the othey industries
connected with steel to come out and
have the pride of place in the country
and not because we think the private
sector has done better We have a
private sector in this industry for
the last so many years What has
been its record” Has st been better”
If we go into the rottenness and alt
the mustakes, then we will know.
I am glad that Shr1 Somam has ad-
mitted that they were making mue-
takes Our criticism 1s to see  that
there 1s a sharp break from thig rot-
tenness and new standards may be set
up so that the hire and fire sy'stem of
private sector », replaced by a system
where no profit cnticisms but
merit may be rewarded We want to
have a new social outlook in this
sector That 15 why we are .aymg
these things Economy on the one
hand and a new outlook on the other
are the two main, basic things which
we want to see followed in the puble
sector

18 hrs

Having said that, I would like to go
to my first suggestion The Ministry
of Steel, Mines and Fuel 1s a strate-
gic Minustry—the three departments
dealing with industries which are
basic to the essential needs of indus-
triahsation. My first i1dea 13 1t 18 &
hotch-potch Mmstry which really
does not do justice to any of the
three major depertments. It should
be split up if we want to do justice
to each of them If any country could
go forward successfully developing
steel, coal and other mineral ores and
petroleum, then that country will have
got the Aladdm’s Lamp and found
the way to the land of prosperity and
plenty Therefore, I would very much
hke the Government to consider this
point especially because we have al-
located for all these—steel, mines as
well as petroleum—special places in
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the public sector They belong to the
special schedule whereby the fur-
ther development will be entirely 1
the public sector, as such the res-
ponmbilnty of the Government will be
very much heavier than i1n many
other departments of Government
Therefore, I make this suggestion that
this Minstry should be split up

Acharya Kripalani (Sitamarlu)

Adding more jobs

Shrimati Renu Chakravarity. I
kave one lurkmg fear because 1 have
seen the top heavy admunistrative set-
up not only in this Mimstry but of
almost all Ministries 1 was surprised,
88 I was going through the figures, that
the officers' pay was quite dispropor-
tionate to the staff’s pay and the allow
ances and honoraria and other things
For instance, let us take the Depart
ment of Iron and Steel I have just
called out a few figures 31 officers
draw Rs 2,17 000 One Secretary
seems to be drawing about 48,000 a
year which comes to about Rs 4000
per month In comparwon to that
150 class III and 62 class IV servants
draw Rs 2,20,000 This morming we
had a question about the socialst
pattern It n, surprnising how thws
terrific disproportion can still exist
In the travelling allowance, dearness
sllowance and other honorana, here
of course I must say that the dear-
ness allowance and other things under
the category should according to us be
incorporated mnto the wages If I come
to the Iron and Steel Control organs-
ation, what do I see? There are 35
officers drawing Rs 3,64,000 in com-
parmon to 706 class III and 128 class
IV drawing Rs 13,27,200 The travell-
ing and the dearness allowances come
to Rs 10,72,000 I do not want to go
into the Department of Mines and
Fuel The anomalies have already
been pomnted out There, 75 officers
draw Ry 821,000 of which almost a
lakh of rupes 1s pad to one Deputy

and six Under Secretaries
In comparison to two deputy assitant
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petroleum officers whose pay seems
to be reduced In comparison to that
in the Department of Mines and Fuel,
424 class III and IV people get
Rs 4,62,300

Mr. Speaker: The salary 1s the
same for all these servants The
only question 18 whether so many
Are necessary are not.

Shrimati Renu Chakravartty: If
that 1s so, if that 1s absolutely on
par with Mimstries, how is & that
there 1s so much discrepancy between
even the Department of Mines and
Fuel and the Department of Iron and
Steel?

Mr, Speaker Therrfore, the one
question 1s this If the salaries are
equal to the salaries here, why should
«0 manv be appointed” That will pe
the pomt

Shri Nath Pal: There are dispropor-
tionately low and high salaries also
m the same Ministry

Shrimati Renu Chakravartity. 1
only want that the three Mimstries
should be spht up Here we see how
disproportionately things happen n
the Government departments I
knpw the explanation which the Min-
1ster will gaive He wall say that it 1s
the set rule and set pattern We want
to get out of these set rules and
pa‘terns Let us have more people
I do not mind But let us have some
less disproportionate figures placed
before us

None of us will have time to deal
with petroleum Comung to the
quesfion of steel, what I want to say
18 that these discussions are takig
place at a very important time With
the commussioning of the two blast
furnaces we have reached the end of
& period which 1 would like to term
as & period of exploration We have
now reached a stage when we can
look back at our mistakes and achieve-
ments We should be in a position to
know our basic mistakes  Although
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the Minister has said that we  are
going to learn from our mistakes, what
have been our besic mistakes? That
is not very clear. Are we trying to
rectity them? The Estimates Com-
mittee’s report will be very useful to
the Minktry and I hope he will give
good thought to it and adopt the re-
commendations made therein,

The gsecond reason why I say that
this is a very important time when we
are discussing this report is  this.
‘We have reached a very critical stage.
On the one hand we want a  rapid
expansion of the steel industry and on
the other hand the eituation especially
in the context of foreign exchange
difficulties has made us very careful
regarding expenditure. These two
things have to be combined together.
We have to husband our resources to
the utmost. The third reason why
the discussion now is important, s
that we have now reached a period
when the Third Plan i» to be for-
mulated. What perturbs me is not
that mistakes have been committed
They have cost us dearly; they are bad
but we do not seem to have learnt
from our mistakes. What disturbs me
most of all is the statement made by
the Minister in his speech yesterday.
He says:

“In this process, mistakes would,
no doubt, have been made and
almost everyone engaged in the
task would be able to say in the
light of experience how things
might have been done better....
our endeavour should be to benefit
for the future from the many and
varied experience of the past”

That is good But then what does he
ny:

“... That cannot be done
nastily or in mid-job, so to say.”

First the job should be finished and
then only things can be improved.
When a person gets into the mire, one

otﬂae;oba;:dwhtuanmdow-
thing to change the policies or any-
thing in the middle or at the

Morarka dealt with it and in the Esti-
mates Committee also it has been very
categorically stated. Let us see what
is happening today. To my mind, our
greatest difficulties arose out of two
basic weaknesses: defects inherent in
agreements and contracts as a result
of which the foreign consultants and
suppliers of machinery took full ad-
vantage and made us pay through the
nose That has been amply explain-
ed on the floor of this House and by
the Estimates Committee. The second
thing s our abject dependence on
foreign experts. These were the
two basic defects. We have now
reached a stage when we must learn
from our mistakes and when the ex-
pansion and economy must go hand
in hand.  We have to so plan, co-
ordinate and design our projects keep-
ing a sharp look at the special char-
acteristics of our own raw material
position, technical manpower position
and we have to set up a strict list of
priorities and of doing things in the
most economical way possible,

Sir, Shri Somani said, well, mis
takes are made, costly mistakes are
made, what can be done. We cannot
afford to do that. Of course, mistakes
are made, genuine mistakes are made,
but it is about avoidable mistakes that
I am talking about. Let us be clear om
that score. Let us not mix up matters.
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This can only be done if we  make
full use of our Indian technicisns. I
want to make a very strong plea on
behaif of our own techniclans. If we
inject into the Hindustan Steel Limit-
od engineers having knowledge of
technology, and ¥ we shake our-
and the Hindustan Steel out of
the slavish mentality of depending too
much on foreigners, I am sure we
shall be able to do & much better job.
H

1

ow can we expect foreigners, es-
pecially those who themselves come
from the private sector like Krupp-
Demag, GHH or ISCON not to help

have gone better because it is from a
Government to Government basis.
There private profit is eliminated.
Even here, I would say that a very
good job was done in the case of
Bhilai because we sent our own team
of experts to the Soviet Union, they
visited many of the steel plants there
and the Soviet experts helped them,
Our technicians also gave them an
1dea as to what would be the most
suitable things to adopt in our
country undar our own conditions.
That is why, I say, Bhilai has come
out to be the best. It 1s only because
there has been the greatest co-
operation between our technicians and
the Soviet experts. (Interruption).
It is true that we have many more
experts there, but I think on the whole
everybody will agree that if we can
do with lesser people the Russians
won't mind, they would go away. That
18 the one area where Indians have
been taught to be in charge even in
the commissioning stage. The large
number of Soviet experts who remain
there will commission the plant, but
actually the Indians will be in charge.
They will stand beside them and teach
them, and as soon ag they have been
taught they will go away. Dut at
Rourkels and , we have
found that if there are foreign experts
they will help the foreignere—the
Germans will help the Germanr. We
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have found that Krupp-Demag helped
GHH and GHH helped the German

Let us see what is happening at
Durgapur. Actually the Estmates
Commuttee has not said very much
about Durgapur because it 15 just
starting its work. Now, here again we
find that this wonderful package deal
of ours was a package deal in every-
thing else except in one very import.
ant aspect. The commissioning con-
tract is not there. As soon as they
erect the plant they will hand it over
to you and then the commissioning is
left to you. It is a very serious de-
fect that has been brought to notice.
We will now have to think about
having & commissioning contract, What
it will mean to us in terms of money
and other things, I do not know We
have been assured that the estimates
will not jump up any more. I sup-
pose the hon, Minister will say that he
only made the estimates up to the
point of construction and for the
commissioning it will be separate,

Sir, I do not want"to go again into
the whole question of defective piling
at Durgapur. It is a scandalous state of
affairs We have got the ICC. We have
got the ISCON. We have paid cnce
over Rs. 15 crores to ISCON. Earlier
we have paid Rs 8 crores altogether
for six years to ICC. All this has
happened. What was the ICC doing?
Was it not there to safeguard the
interests of Government? It was our
engmeers that detected the mistakes.
It 13 a fantastic position that we are
paying through the nose, we are
having tier upon tier of foreign con-
sultants, and still even the pilings,
the foundations even are being done
without our comsultants, who are
supposed to be ICC, protecting our
interests. What were they doing?

Again, Sir, I wint to raise a very
important question in this  House,
regarding the entire atmosphere at
Durgapur. The entire atmosphere at
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Purgapur 18 vitiated with the stinking
atmosphere of the white man's super-
tority 1 was surprised to read in the
London Ecomnomist of 14th February,
1950 where they talk about racialism
and eay

“It 15 hard to believe that,
eleven years after Indsa became
free and sovereign, a colour bar
should still be gpplied mn a
Bombay swimming pool ”

Then they say

“Such a bizarre exception might
be held merely to prove the rule,
but there are many less bizarre,
and more alarming instances
rariging from the supercilious con-
duct of certain senio1 Brrtish staff
at Durgapur, where Indo-
British teamwork 15 furthering
India’s steel programme "

Sir, most of our Indian technicians,
some of them very expemenced, have
felt the pinch of the behaviour of
these people Our engineers are not
allowed to do anything We are told
that according to our agreement there
1s nothing about know-how, we dre
not supposed to get any know-how
No blue-prints are allowed to be kept
by us The blue-prints are sent to
the General Manager and quckly
taken back again before we can even
keep a copy of them They say we
are not enktled to have any know-
how Again, of course I do not want
to take up the case of individuals, I
think the hon. Minsster should know
that there are individuals whose be-
haviour 1s not as it should be In the
General Manager you have a very
und gentleman, a man trained in the
pucca ICS tradition He 15 very nice
and amiable, but I am afraid that he
is unable to take decisions He is timid
and he is unable to see the new social
forces which ere §rowing arqund him
He is still over-burdened with his
old buresucratic mentality, and I am
afraid such a person cannot stand up
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to these white people who are behav-
ing in such an arrogant manner The
atmosphere there has gone to th-
level that they almost amount to say-
ing “Mr Sen, when we have finished
and everything 1s ready we will hand
them over to you; before that, please
do not come to us”

Mr. Speaker: Are not our em-
gineers allowed to know how they
are setting up the plant and machin-
ery?

Shrimati Rena Chakravarity: We
have not got it m the contract That
1s a big weakness in the contract it-
self

Mr Speaker If anything goes wrong
what are we to do?

Shri Nath Pai- God alone knows,
or the Minister knows We pay Rs 14
crores for these technical services

Sarday Swaran Singh: That 1s no!
precisely correct, Sir, I will clarfy
that

Shrimati Renu Chakravartty 1
hope he will clarity

Mr. Speaker: Anyhow, I remember
to have admitted a question the other
day wheremn 1t 15 said that those
people are still thinking they are the
masters m this country (Interruption)
It 1s stated that the directors there
etill seem to feel that they are the old
Europeans who are ruling this coun-
try

Dr Melkote: That 1s the impression
created

Mr. Speaker: That s a question
which I have admitted T do rot
know what the answer will be

Sardar Swaran Singh: My answer
will be “No”, that that 1s incorrect

Shrimati Renu Chakravartty: 1
hope the hon Minister will take the
House into confidence We all come
from that area Even those who do
not come from that arvea will very
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well know the atmosphere there if
they bhave a talk with our technicians
{and our engineers who will give ex-
pression to that humiliation.

Sir, to say the least about humiha-
tion, we have developed a  phobia
about foreign experts. All experts are
wot experts. Many are for less experi-
enced than our own engineers. Take
the case of ICC itself. THey are sup-
posed to look after the interests of
Government of India. We know how
they have looked after our interests.
Except for the head of the ICC, Mr
Bankston, all others could easily
have been scrapped. Yet they are
our overall consultants. We have
bur own consultants in each project,
and on, the top of that they are our
overall consultants for which we pay
crores of rupees They are also our
consultants at Durgapur Any refe-
rence to ICC cannot be answered by
them They refer 1t back to the con-
sortium, whoever 1s supplying the
plant  Yet, ICC 1s supposed to be on
behalf of the Government of India,
domg all the forward thinking, look-
ng nto everything and having com-
Plete control of the matter But, in
fact, ICC is nothing but a middleman,
not worthy of being our overall con-
sultants If many of us had our way
we would have scrapped ICC Also,
they have not given us the best and
most modern plants and process. It
is very necessary to discuss this,
because at this moment we want to
get the maximum benefit out of the
existing steel plants, we want them to
Produce to their maximum cepacity
because it 15 much more economical
that way

In this context, it is of great impor-
tance that we expand first to full
capacity our three steel plants at
Rourkela, Bhilai and Durgapur. Actu-
ally, I beheve, HSPL has already
asked the project to go shead and
Suggest ways and means to expand
the existing capacity But what has
happened in Durgapur, for example?
What 15 happening in actus! practice?

1S no use agking for something and
then not being able to know where
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we are bemng actually taken and
where the sabotage is coming in ‘?C
and ISCON are giving such advice
which 1s actually contrary to this very
objective and HSPL 13 accepting it.
Of course, how can we blame the
HSPL directors They are com-
posed of men innocent about the
technnology of steel.

Shr1 Nath Pai was rather mistaken
when he said that we have got only
ICS men It 1s not so We have got
two or three engineers. We have one
experienced engineer of the CPWD,
a very eminent man possibly mn his
own fleld, and another 1s from the
Railways But still, steel i1s such an
industry which needs men with the
technical know-how of steel. It is an
wndustry in which newer and newer
methods of technical knowledge are
being advanced all the time, and 1t
18 netessary for us to be able to know
which 15 the best and the most econo-
mical method which would yield the
best production. For example, the
ICC has given us a plant which has
a low melting rate of 20 gross tons
per hour from the open hearth even
after  desihiconising process, while
modern mulls have anywhere near 40
to 45 tons melting rate If we had
this, how much more production we
could have had” After all, we are
paying very high amounts. We are
not paying very Ihttle Everybody
knows the size of our stee] plants, and
we have gone round the India 1958
exhibition and the steel pavilion We
know that the duplex process is one
of the best and well-known proces-
ses for producing good steel, and also
we will be able to get the maximum
production but yet, this process has
not been adopted The simple open
hearth process, even with the desili-
conising procees, will yield far less
than the wuplex process.

Recently, one more thing has come
to our notice That is, the high top
pressure at Durgapur blasi furnace
has been permitted by the Hindustan
Steel Limited to be dropped from the
contract for the time being. I be-
lieve one of the Indian engineers has
said that we need not have it just
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now Naturally, the ICC got hold of
this and the Hindustan Steel has also
got hold of this. Everyene knows
that high top pressure is to-day accept-
ed a8 & very important process for pro-
ducing the maxmmum quantity from
the blast furnaces But it has been
dropped. Is it to our mnatronal in-
terest’ Is this the way to really get
the maximum capecity?

Let us take certamn other aspects
For example, we are a poor country
and we have to have certain priori-
ties We are rich in raw materials
for the industries, and we have large
quantrties of ores, and 1t would have
been much more logical if we had
first put up a cintering plant in Dur-
gepur for the furnaces, because it 18
known, and we have been told about
1t 1n Bhila: also, that with the cinter-
ing plant, the production goes up and
it is economical on coke Instead of
putting up a cintering plant, what
have we done? We have put up a
huge ore mixing plant, a huge, expen-
sive affair, which we mght have in-
stalled it at a much later date, when
we had more money The result has
been that at Durgapur we have paid
Rs 18 crores for the three blast fur-
naces and we could not gamn the max-
mum in production because Hindusten
Steel are neither capable of Judging
themselves nor did they get the help
of Indian Consultants

Take again the oxygen plant We
have seen pictures about it We know
that oxygen 13 a very important ele-
ment for the good production of steel
The mure oxygen there 1s, the more
flexibility there will be in the pro-
Quction of steel and the steel wall also
be of better quality Yet, we have been
given 1 Durgapur small units of 50
tons But after our engineers insist-
ed, they have given us two 100-ton
unite We must have bigger units for

- better production

1 have given ali these facts because
i1t 8 pointmg to one important con-
clusion, and that is, we have to have
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Indian engineers and technical men
&t the helm of affairs and not  be
abjectly dependent on foreigners.
This 18 all the more absolutely neces-
BRty now, now that our foreign ex-
change position has become 50 serious.
I we are really serious about
learning from our mistakes, our
national mterests point directly to
two things Furstly, Indian engineers,
experienced 1n steel technblogy and
manufacture must be taken on the
Board of Directors of Hindustan
Steel I do not want to go into the
question of ICS officers They may be
g0od or bad Some are good officers
and some are bad officers There are
80od officers, there are bad officers.
There 18 no doubt about it But any
type of engineers 1s not good enough.
We are going to be told that we have
80t engineers and technical men ¥or
Hindustan Steel we need a certan
pPercentage of technical men, and n-
deed a good percentage of men know-
ing the techmical know-how of steel
and steel technology

Secondly, the Government of India
must appoint Indian steel consultants
for the setting up of the steel pro-
Jects The thurd thing, about which
I shall speak a little later, 1s the way
and type of designs organisation
Which should be set up Dealing
with the first two points, that 1s, the
Question of the Board of Directors of
Hindustan Steel and the question of
Indian consultants—.

Mr Speaker: The hon
time 1s up

Shrimati Renu Chakravartty: The
answer has been given by the Esti-
mates Commuttee itself They have
saiq that although there is one firm
of Indwn consultants :n 1iron and
steel, they have not been used at all.
I believe that since then, m answer
to a question, we have been told that
they have been asked to prepare one
of the reports for the fourth steel
Plant. But still we do not know whe-
ther they will really be the technical
Consultants for the Bokaro project or
they will be only given a little bit of

Member’s
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work here and there. We do not
¥now whether or not this firm of
Indian consultants will be made the
Government consultants to look after
our national interests. We were told
that we have got in this firm a TCM
expert, We are surprised. If he can
be an acknowledged TCM expert,
who gent him to examine Bhadravati
why cannot we accept him as an ex-
pert at least to look after our nation-
al interests? At least why not have
a second opinion from him, if you do
not trust him for a first opinion? The
work of the consultants would be not
only to do overall planning but to co-
ordinate designs to suit the local con-
ditions, and to set up priorities, also
keeping in sight the local conditions
about raw madterial, communications,
personnel, the timing of the various
sections to commission the plant on
schedule, etc. All this could be done
by the Indian consultants. Also, they
could help in setting up and directing
the designs organisation.

Here, one question may be put by
the hon. Minister and I should like
to answer that. Can we do without
fareign experts and know-how? The
answer is that at the present moment
we cannot completely do without it.
But I would like the House to consi~
der what is the type of know-how and
what is the method of getting that
know-how. We are young in the field
but we also know that we have got
a very fine band of technicians train-
ed abroad. And here also we are
training them. Without reducing or
trying to minimise the question of
lack 'of personnel. I think we are
overdoing this ‘lack of personnel’. I
feel that for obtaining the know-how
in which we lack, we can go to the
particular individual sources, for the
particular know-how of process, the
knowledge or which we lack. After
all, we pay for it, and so we go to
the actual source. That is the best
way. We pay for that particular item
of know-how or process of supply and
get it. Tt is not necessary for us to
have overall consultency from a fore-
ign firm, because that has cost us
very dearly.

Jor Grants  Byg4

Sir, you have rung the bell, I had
many other points.

Mr. Speaker: I have given half an
hour for her.

Shrimati Renu Chakravartty: Yes,
Sir. I know you have been very kind.
The other point which I wanted to
bring forward is about the Board of
Directors of the Hindustan Steel. I
do not want this to be made into a
very fightening affair by saying
that we have not got the technical
personnel for putting them on in the
Board of Directors. Why do we not
give some of the best metallurgists
and technicians we have in the three
steel plants a chance and elevate
them to the Board of Directors? The
Board of Directors need not be at
Delhi. The Estimates Committee has
recommended that one of the plant
sites should be the headquarters of
the Hindustan Steel.

Regarding the designs organisation
also, the Estimates Committee has
rightly criticised that we do not take
it seriously. We were so engrossed
m getting tier upon tier of foreign
experts that we did not realise how
important it was to guarantee and get
the maximum know-how. I have al-
rcady talked about the package deal
in Durgapur. The German agree-
ment had a clause about it but it was
ignored. It is a very funny thing. It
was at Bhilai where the Russians
were asking us to give them people
to train, and we were found wanting.
I believe that this designs organisa-
tivn is going to be set up at Rourkela.
I do not know why Rourkela has
been chosen. Anyway, I do not mind
that, if it is the particular fancy for
them to have it at Rourkela. Cer-
tanly they may have it there, But the
only thing that I would like to say
about the designs organisation is that
1t should not be reduced to a drafts-
manship job. It should not be that
you just put a draftsman section
there. It should be an all important
unit which will have to fulfil 2 much
bigger task of knowing the best pro-
cesses suited to given conditions, the
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implications they will have in rela-
tion to the raw materials A man
with a metallurgical background,
capable of discerning all this should
be heading this organisation We
should have a geod team of people
for that

I would also urge that it should be
an independent umit It should not
Lecome a part of Hindustan Steel
Then alone 1t would be able to give
rapartial opmnion without favour or
fear of the department Another
important reason 1s, if 1t 1s a faet that
8 heavy machine building plant at
Ranchi 1s going to produce steel
plants, then the designs unit will
have as much to do with HSPL as it
will have to do with the heavy
macnine building plant at Ranchi
Such a designs organisation with close
haison with Indian consultants, the
HSPL and the heavy machine
L'uldmg plant, with foreign know-
how wherever we need 1t and
wherever 1t 1s absolutely necessary,
this set up can enable us to make the
fourth steel plant by ourselves with
a small dose of foreign help

Coming to the alloy and tool steel
plant, I would like to say that in the
c¢ase of all the plants which we are
setting up, whether 1t is Kinburu,
Kargalik, Dugda or the pipe foundry
at Rourkela and the alloy and ¢ool
stce]l plant, 1t 1s foreign consultants
and foreign consultants Why are we
suffering from so much inferionty
complex? At least, cannot we asso
ciate Indian consultents with them?
Can we not learn from what we are
paying? In the case of the special
alloy and tool steel project, two or
three foreign parties have been asked
{o submit project reports and there
are three or four sections I behieve
thrre are royalty clauses in some of
these foreign contracts and thes-
royalty clauses may sometimes go on
for ten years and even more We
should be very careful about this Let
us not think that the same old story
will be aceepted by this House that “a
very specialised knowledge 1s needed”,
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uy we were told in the case of Rouzr-
kela “shuttering”. We have had alloy
and tool plants in the ordnance factor.
19s and 1n Tatas also We have got a
htti. bit of knowledge atout 1t W=
may need to go to foreign source. fc~
some piocesses, but certainly we
shou'd not feel so0 helpless about this

I have no time to go into how the
various plants are proceeding, But I
would like to say something about the
proiuction of pig iron at Bhila® and
Rourkela Both started on the same
day Whenever we have put a direct
question to the hon Minister as to
the quantity that 1s being produce?d
on an average daily *at Bhilans and
Rourkela, the answer 15 being evaded
Yesterday we were told that at Rour-
kela 1t 13 500 tons, but we know that
it Lhas gor.e down to 100 or 20C tons
at : mes, I might say thal 1t 1s not a
minor defect in Rourkela In Bhila,
it has reached 1,000 tons Why not
give thes straight figures” It would
be much better I ask, 1s no! the
cause of Rourkela’s troubles due to
hurry which was put from Delh: that
the blast furnasce at Rourkela must!
be started 24 hours in advance of
Bhila1” It 1s just because Bhilai
m i<t not come first

We have been assured by the hon.
Minister that it 1s only a minor defect
about the casting or some small de-
fect which has been repared Of
course, speed 1s necessary, this House
has urged speed But sometimes
speed beyond the cautious lmt
laid down by technologists effects
the life of the plant and we hope mn
this case we will have to have earher
replacements due to this hurry I
hope this will not have to be done

I will only plead with the hon Min-
1ster Mustakes we have made, but let
us not be afraid of changing our ways
Let us know the basic mstakes,
where the real fault lhes and let us
change even 1n midstream because
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that will be much better and cheaper.
The: man of steel will really be the
man who will be building the India
of tomorrow.

Bhrl Oxa (Zalawad): Mr. Speaker,
Sir, the Ministry has had a sufficient-
ly long innings of brickbats and I
have no desire to carry 1t further.
On the contrary, I have to congratu-
fate the Ministry and the
Minister, not so much for the success
they have achieved—of course, they
have achieved a fair measure of suc-
cess—as for bemng associated with the
development of a very vital factor of
our economy. The country is looking
at the progress of the steel projects
with great expectation mixed with
hope for the fulfilment of which we
have made a very large provision m
the outlay of the second Five Year
Plan

Of late, there 1s some criticism
about the execution of works in the
steel plants It has been alleged that
there 13 wastage due to defective
planning, that some favouritism has
been shown here and there and some-
times one gets an impression that
there are some instances of malprac-
tices As has been rightly pointed out,
we have to be very watchful It 1s
true that we have been taxing the
people and asking them to pay through
thexr tears; the anxiety exhibited here
1s highly appreciable and we are
thankful to the friends for drawing
our attention to some aspects I must
make 1t abundantly clear that I am
not less anxious about the proper uti-
lisation of our funds. On the con-
trary, while speaking on- the general
budget, I said that not ohly every
rupee should be well spent, but peo-
ple should be made to reahse that
every rupee is well taken care of and
spent with great care and thrift.

But there is another aspect of the
issue. We have undertaken a big and
stupendous task, which to my mind
is more than what our natural propen-
sitieg in men, material and money and,
shall 1 say, character, would allow us.
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We want not only to develap, but we
want 1t at a very rapid pace, so that
we can wipe out the backlog of back-
wardness as early as possible, As has
been pointed out by my learned friend,
Shr1 Somani, we have very little ex-
perience of big plants and projects
We have to rely upon help from
abroad. All countries are busy build~
ing up their own war-ravaged econo-
my. Sometimes speed and meticulous
care may not go together We are al-
most spending on &8 war basis. Have
we not declared war on poverty?
Naturally, there is bound to be some
wastage; not that it should be i1gnored,
but we have to keep i1t m proper bal-
ance Sins of omission in the present
context are much more condemnable
than the sms of commission. If we
do things very slowly and at leisure,
we will not commit mistakes, but
there 15 always the other out-balanc-
ing disadvantage which 1s sometimes
very mjurious to economy. Personally
speaking, in a fast developing economy
like ours. our officers should be made
to feel that not dommg anything and
not committing an error will be con-
sidereq tc be more condemnable than
committing errors in getting things
done. In these plants, hundreds of
officers are working about whose
devotion to work, sacrifice and integ-
rty, we should all be proud _Let not
a feeling go round that instead of ap-
preciating their good work, we in this
august House are unduly harsh, mak-
ing sometimes sweeping cnticism.

In some of the instances quoted
here, 1f we are to arrive at an infer-
ence that there was fraud or misfeas-
ance, we shall have to presuppose a
conspiracy between officers of differ-
ent categories at different levels, which
to my mind 1s not probable. On the
contrary, it 1s highly improbable that
such a conspiracy can be hatched and
carried out. , I do not want to plead
for the Ministry. There are abler
hands to put their cauge more effec-
tively I would only urge them to
take the criticism in the true spirit, to
put things right and go ahead with
godspeed Our problems arising out
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of stark poverty cannot wait for
long. 1 have great faith in the rapid
industrialisation of the country. If I
oan speak a word of cheer or give a
pat on the back of those who are

working hard, I am sure it will be
worthwhile

As in the case of steel, the produc-
tion of primary energy is also very
important. The production and utili-
sation of primary energy is the stand-
ard of prosperity of the country. Pri-
mary energy is energy produced from
primary sources such ag oils, water-
{alls, minerals etc. as distinct from
secondary energy produced from
animal and vegetable waste. In the
total consumption of energy of any
country a large proportion of primary
energy indicates a higher level of in-
dustrialisation. In countries like
USA, UK, Germany etc. the percent-
age of use of secondary energy is neg-
ligible while in India it is almost
two-thirds. That shows how back-
ward we are. For the world as a
whole the average consumption of
energy comes to about one ton equi-
valent of coal while in India it is -1
ton. We are far below even the aver-
age of the whole world. Our con-
sumption of primary energy is roughly
1|80 of what USA is consuming. No
wonder that we are trying to step up
our coal production from 38 million
tong to 60 million tons during the
Second Five Year Plan. /

If you go through the Report which
has been circulated you will get the
impression that both the public and
private sectors are playing their role
properly. But while one reads the
report one gets a feeling that there is
lack of coordination betwen the Min-
istry_of Mines and Fuel and the Rail-
way Ministry. I was just referring to
the Report which has been circulated
and at page 4 I found we have been
given some information about the
progress in various mines.

For example, about
Bihar, it ig stated:

Xathara in
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“The Colliery is in a position to
a

Let us hope it has been done hy
now. Then, about Gidi in Bibar it is
stated:

“Coal has been touched in some
of the inclines and about 10,100
tons have been obtained from the
drivage operations alone. The Rail-
way bridge has been promised to-
wards the middle of 1959.”

In the same way, talking of Saunda
(Bihar) the Report says:

“With the completion of the rail-
way sidings, expected by April,
1959, the despatches of coal will
start on a commercial scale.”

So also, about Bachra (Bihar) it
says:

“Coal has been touched in the
mnclines and some token raising of
coal has already been made.
The railway siding is expected to
be completed by March, 1959,
and with this the production will
commence on & planned scale”

So in all cases we find that there
is lack of coordination between the
Railway Ministry and this Ministry.
Let us hope that both the Ministers °
will put their heads together and see
that the programme is carried out ac-
cording to schedule so that we are not
suffering in production because the
Railway Ministry is not co-operating
to the extent it should.

We also wlnt the co-operation of

with non-coking coal.

not
essential for it to do so. It can do
b the
Railway Ministry should work out @



’

8801 Demands CHAITRA 10, 1881 (SAKA)

phased programme for using non-
coking coal instead of coking coal
whuch 1t is umng at present. I am
sure the Minster will look into the
matter as early as posmble

While we are on coal I would also
draw the attention of the Ministry to
the Coal Price Revision Commuttee
Report, which we are eagerly await-
mg As hag been poimnted out by
previous speakers, 1n the case of steel,
we have got uniform price for every
raillway head in this country because
steel 1s an important raw material for
the development of industries, both
large and small. So i1t was necessary
to have a uniform price throughout
the whole country irrespective of
where the particular place 1s situate
Why not have the same about coal?
Coal 13 an important base for the
development of any industry Without
coal even steel cannot be put to any
use Therefore, 1f any commodity has
a better case so far as equalsation of
price 1s concerned, umform price
structure 18 concerned, it 18 coal Par-
ticularly those areas which are far
away from the coal-flelds have a very
strong case Talking about my own
place, Saurashtra, we know what
freight we have to pay for coal We
cannot compete with other industres
placed 1n a very favourable position
Because of that so many of the indus-
tries are languishing So many indus-
tries are closed because they cannot
afford to buy coal at a very high price

Not only 18 there difficulty about
the price structure but there is diffi-
culty about despatches also About
transport also we are experiencing a
lot of difficulties Whatever lLittle we
sometimeg get 1s consumed by the
rallways, because they want 1t badly
So the wagons which are meant for
the industries are diverted to the rail-
ways with the result that the difficul-
ties of the industries are aggravated
1 am sure the Mistry will look into
this properly and at an eerly date fix
unrform price for coal all over the
country and see that areas which are
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far flung from the coalfields are pro-
perly looked after, because now they
are not getting coal supply sufficiently.

Coming to the question of oil, as
pointed out earhier, a nice pamphlet
has been brought out by the National
Council for Applied Economic Research
on primary energy in India We know
from this what important role primary
energy, particularly o1l, plays m the
economy of any country It leads to
rapid industmahsation of the country
Not only that, politically speaking
also, we become very safe, secure We
know that of late this Minstry 1s
showing very nice signs of activity
We have got the O1l and Gas Comms-
sion I was wondering why this O1l
and Gas Commission has not been
made autonomous We have so many
autonomous bodies for comparatively
very small things So I am wonder-
mg why of all communications this
Natural O11 and Gas Commuission has
not been made into a full-fledged cor-
poration, because I feel that many
administrative bottlenecks require to
be removed If we want to get things
done quickly, expeditiously, we should
free this activity from all admmmstra-
tive bottlenecks and hurdles that we
are experiencing today, particularly
mn this Ministry In promotional acti-
vities if at very stage we have to go
to the department for administrative
sanction, financial scrutiny, technical
advice, even technical approval, I
think we will not be able to push the
programme as early as possible

Fortunately for us, we have been
able to find o1l and gas 1n certain parts
of our country, eg Cambay Let
us hope more will be found When
the Minister was recently in Rumama
he entered into certain contracts with
the Rumanian Government So, more
drills will be forthcoming and there
will be more exploration, not only
exploration in this area, let us hope
that 1t will be possible for us to find
o1l 1 very large quantities

While we are talking of the Cambay
region 1t will not be out of place for
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me to express the feelings of the
people of Cambey and Gujarat, be-
cause they are naturally anxious about
the location of o1l refinery I am sure
the Government will keep 1n view
thewr legitimate aspirations at the
proper time after proper scrutiny and
study

I was talking of steel That reminds
me of one thing We are told that
sbout 7 lakhs tons of steel will be
made available for our re-rolling mills
About th s also, talking in a way about
my own area, we have got some re-
rolhng mulls, and these re-rolling
mills do not get sufficient quota for
getting them going even, what to talk
of utihsing theiwr full capacity Even
today they cannot work properly be-
cause of the lack of proper supply of
re-rolling material 1 request the
Ministry to look into this case sym-
pathetically and before new re-rolling
units are set up to see that the old
re-rolling units are given sufficient
supply of steel so that they can keep
things going

Mr Speaker: The hon Member’s
time 1s up

Shri Oza: Just one word more The
criticism that was levelled here was
to my mind mamly based on some
observations made by the Estimates
Committee The Estimates Commut-
tee has made very useful and valu-
able suggestions but all the same
while one goes through the report one
gets an impression that after all the
Estimates Committee has not given
the conclusions At the most they
have made some suggestions here and
there They are tentative suggestions
and 1f one goes through the appendices
attached to the Report one also finds
that so much material was not even
available to the Estimates Committee
because 1t was not forthcoming I
would draw the attention of the
House to Appendix I where 1t has
been said under the Head ‘Information
outstanding from the Ministry of
8teel, Mmes and Fuel, Department of
Iron and Steel, as on 2nd December,
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1988', that so much materia] was not
forthcoming That shows that the
Committee was not seized with all
the facts and mater.al,

I also find from the mtroductory
remarks that some witnesses were
exsmuned by the Estimates Commit-
tee It 1s said there that—

“They also wish to thank Sarva-
shri Biren Mukerjee, Managing
Director, Indian Iron and Steel Co.,
Ltd, Burnpur, G D Somani,
MP, Kamalnayan Baja), MP.;
M N Dastur, Consulting Engi-
neer, Calcutta and D 8 Mulla ”

[ do not know whether all these ex~
serts and witnesses were examined in
the presence of the officers of the
Mimistry and whether the officers had
an oppoitunity to put questions to
them because, I am afraid, if we
exammed all these persons 1n the
absence of all these officers or those
who arc directly concerned with the
steel plants we would be led to
wrong 1nfcrences Natural )ustice
demands that 1f we want to draw an
adverse infercence against anybody we
must give him ample opportunmity to
defend We must draw his attention
and say ‘Look here, out of this fact,
wc will make this inference What
have vou to say about 1t*”

Shri Supakar (Sambalpur) That
was done

Shri Oza: About these witnesses?

Shri Supakar: Yes

Shri Nathwani (Sorath) When-
ever any inference was made we invit-
ed the attention of the officials to it.

Shri Osa. When these officials gave
evidence?

Shrl Nathwani: Officials of the
Ministry were not present then But
whenever any inference was sought
to be drawn by the Estimates Com-

mittee 1t was placed before the officers
and their attention drawn to it

Shri Osa: It 13 good But I sub-
mit that when these witnesses were
examned it would have been fair it
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an opportunity was given to the offi-
cers ooncerned darectly with the exe-
cution of these plants to talk it over
acrosg the table

I think if we go through the Report
of the Estimates Committee we find
that they have made broad sugges-
tions

19'58 hre.
[Ma. DErUTY-SPEAKER in the Chair]

As I smid 1n the beginning we have to
take this cnticism very seriously
After all we have to see that every
pie is properly looked after and it 1s
not wasted We have to create an
impression on the country Therefore,
I am sure the Ministry will take thig
criticism in 1ts true spirit  What I say
1s that we do not want to dampen
their spint on the whole We want
to encourage them We want to see
that they go ahead because after all,
as I said m the beginning, these are
very important projects wvitally con-
nected with the development of our
economy I am sure the Ministry will
put right whatever defects are pont-
ed out 1n the true spirit and go ahead
That 15 all that I wanted to say

Shri Supakar
foundations

When we laid the

Mr Deputy-Speaker: I will request
hon Members not to go beyond the
fifteen minutes

Shri Supakar- I shall try my best

Mr Deputy-Speakerr I will help
him
Shri Supakar When we la:id the

foundations of these three steel plants
in public sector we hoped to buld the
foundations of the Third Five Year
Plan and the future Plans of our
country on steel In the context of
that hope we must judge the achieve-
ments and the failures of the three
steel plants in the public sector When
we consider that aspect we find that
our expectations are not fulfilled The
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Estimates Committee had an occasion
to remark from very authoritative
source that the production and the
investment 1n steel plants should be
equal That 1s to say that for each
rupee of investment the outturn should
be one rupee But what do we find
n the three steel plants in the public
sector? We find, for example, that in
the Rourkela steel plant although we
are gomng to invest a sum of Rs 212
crores our ultimate production per
annum will not exceed Rs 55 crores.

Yesterday, while criticising this as-
pect of the problem Shri1 Bharucha
pointed out the fact that if we account
for the depreciation and the interest
charge of the investment this amount
of Rs 55 crores on an investment of
Rs 212 crores 1s a very small return
This 18 not in keeping with what the
steel plants in other countries as well
ay the steel plants in the private sector
are going to make out of their invest-
ment

In this connection what pamns us
more 18 the first impact of our pro-
duction When the pig iron produc-
tion started from the month of Febru-
ary—we were very glad to learn that
we have started the era of iron so far
as the Government sector 18 concern-
ed—to our dismay soon after that we
learnt the news that the production
18 not up to our expectations We
find that though we expected that
from both these steel plants at Rour-
kela and Bhilax we would have 1,000
tons of pig iron produced every day
we are told m reply to a question by
Shr1 Malaviya that the production in
Rourkela 1s only 345 tons per day
Yesterday, we were told that 1t 18 near
about 500 tons per day But it 15 only
50 per cent and if we compare this
with the fact that our production is
25 per cent of what other people
produce m symilar circumstances and
we are not able to fulfil even our
own expectations #@nd that too to an
extent of 50 per cent we feel very
apprehensive Unless we take active
steps to see that matters improve—and
mmprove mn a very short period of
time—] am afraid that disastrous con-
sequences may ensue so far as our
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future plans sre concerned and so far
as the future of our future genera-
tion 18 concerned Therefore we must
do all that we can to see that the
future stages of production, namely,
the production of steel from pig iron
stage and also our future development
18 s0 adjusted that further losses do
not accrue

In this connection I will gay that the
difficulty arses because the manage-
ment of the Hindustan Steel Liumuted
and the Steel Mimistry keep so far
away from the actual places of pro-
duction that they do not realise the
difficulties and the troubles and they
da not meet the exigencies of the situa-
tion whenever they occur On the
other hand, as has been remarked by
the Estimates Committee, the decisions
of these steel plants are really
the decisions of two or four per-
sons sitting mm New Delhi  The
commattee that has been appointed
by the Board of Directors meet
from time to time and come to
certain conclusions Their conclusions
ultimately become what 18 called fait
accompls and the Board has perforce
to ratify thpse recommendations One
of such instances where this small
committee has gone wrong or where
the Board of Directors have doubted
the wisdom of guch directions has
been pointed out by the Estimates
Committee at page 36 of the Report
‘There have been other instances also
which have not been mentioned.

But I would submut that so long as
the decisions and directions continue to
emanate from New Delln at a dis-
tance of more than a thousand mules
from the steel plants, such mistakes
and blunders are likely to recur
Therefore, unless Government shift
the Hindustan Steel (P) Ltd, to one
of these places, preferably Rourkela,
these mistakes and blunders are like-
ly to continue

14 hrs.

Sardar Swaran Singh: Why Rour-
kela® Because 1t is in Orissa®
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8hri Supakar: I say Rourkela be-
cause 1t 13 equidistant practicaily from
the other two public sector projacts.

I shall now point out one other ins-
tance in which Government or the
Board hag not taken into consideration
the economies of the projects, to whach
1 have drawn the attention of Gov-
ernment from time to ttme For ms-
tance, there is the transport of “iron
ore from the mines to the steel pro-
Jects so far as Rourkela is concerned
You kunow, Sir, that so far as Bhilai
was concerned, Government took very
active and early steps to construct a
raillway Tine from the steel plant to
the mmng area, but they did not take
any steps whatsoever to connect the
Barsua mmes with the Rourkela steel
plant The Estimates Committee has
remarked that for each year of this
delay, Government undergo a loss of
about Rs 68 lakhs m freight alone
I would submit that this 18 an under-
estimate, actually, f we calculate
from the freight rates, from a single
item of freights alone, Government
have to undergo a loss of more than
Rs 1 crore per year, and this 1s over
and above the extra amount that they
have to pay on account of profits on
ore, for purchasing ores from the open
market

In this connection, I would submit
that though we propose to develop
the steel industry at a very rapid
pace, yet we find that Government
propose to export raw won ore fo
Japan, and we do not understand very
much the logic of this proposition Last
year, there was a proposal that every
year two mullion tons of iron ore
would be exported to Japan, but we
find very recently from the news-
papers that they are going to export
four million tons every year Why
should this be s0” And if they have
to export anything for earning foreign
exchange, why should Government not
export instead of iron ore, pig iron or
steel to those countries® I fml to
understand. If we deplete our
resources of iron ore in this manner,
I believe that in course of time when



tialities 'we shyll be faced with greater
dificniittes, and we shall then have to
run to the doors of other countries for
unpirting iron to ocur own country

view
Before the three steal plants fully
go into operation, Government have
coutemplated in the meantime to
establish a fourth ateel plant at
Bokaro In this connection, the Esti-
mates Committee had the occasion to

“a complete estimate of the
capital cost

(1) the manner in which the re-
qusite funds are to be raised,

(1) the estimated value of pro-
ducts proposed to be manu-
factured,

(iv) the estimated cost of produc-
tion, and

(v) the estimated margin of pro-
ﬂt ”

before they started a new plant I do
not know whether these things have
been taken mnto consideration, end
whether Government have begun col-
lection of these data

1 now come to some of the problems
especially in connection with the Rour-
kela steel plant There, the two im-
portant problems which concern the
people of the locality are the problem
of Iabour and the problem of rehabi-
litation of the persons displaced.

So far as the labour problem is con-
cerned, it is & matter of regret that
though t have enunciated
the policy that so far as the non-tech-
meal personnel, especislly of class II
and class IV are concernsd, the local
TS :

I found the other day that not only
in the case of class III and class IV
posts but even in regard posts in
the higher services, so Iar ag the Bhilat
steel plant is concerned, the advertise-
ments usually show that applications
are mvited from residents of Madhys
Pradesh, but in the case of Rourkela,
it 13 from the whole of India. It fs
not only that, but so far as people
from Orissa are concerned, they evea
fail to get the application forms when
they apply for them, let alone their
appomntment

g

Regarding rehahilitation, there has
been strong agitation about the way
n which the local people, especially,
the Adibasis are treated. This matter
has been raised in this House, and the
hon Minister has replied from time to
time that it 1s the responsibility of the
Government of Orissa. But the Gov-
ernment of Orissa is only an agent of
the Government of India; so, the main
responaibility, or I should say, the
moral and the legal responsibility rest
with the Government of India Un-
fortunately, in this matter, Govern-
ment have not done their duty evem
by one per cent

I would submt that not only have
the promuses that were held out to
these people not been fulfilled but
they are driven out from their hearth
and home most mercilessly without
notice; with the help of bulldozers and
the police thewr houses are even des-
troyed, without any adequate ar-
rangements being made for their re-
habilitation

I had the occasion to wvimt the
Barsua mines, and I found that one
of the important rehabilitation cea-
tres, that is supposed to have beemn
jocated, was at a distance of 20 miles
from the steel plant; and it is dificult
for those people to whom Government
have promised employment in the stesl
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tance of twenty miles, with no ade-
quate housing and other provision
made for them to live thete and work
in the steel plant

Regarding payment of compensation
also, we find the same story as in the
Hirakud area where people hsve not
been paid their compensation even
after a lapse of twelve or thirteen
years The same picture is emerging
here also, and people are mercilessly
turned out of their houses and their
land, especially the Adibasis who are
helpless Unless the Government of
India take up this matter upon them-
selves, I do not think that there is
any hope for these people

Shri J R. Mehta (Jodhpur) 1 want-
ed to begin with mines and fuel, but
I am switching on to steel because this
House seems to have developed some-
what of an affection for that metal

Shri Nath Pal- Concern for it

Shri J. R. Mehta: The outstanding
feature of this debate hag been that
the recent report of the Estimates
Commuttee on the steel projects has
loomed very large in our discussions
This 18 quite natural because the Esti-
mates Commuttee 1s a very important
committee of this House, and has great
achievements to its credit, and has
developed a special knack of throwing
lhight i1~to the dark corners of Govern-
ment administration

1 do not propose to sit in judgment
of what the Estimates Commuttee has
said, for 1t will be presumptuous for
me to do so, nor do I propose to say
anything categorical one way or the
other on many of the controversial
1ssues that have been raised because,
evidently, all the relevant facts are
not before the House But I will take
the liberty of giving expression to
some broad reactions which have been
created m my mind by reading the
Estimates Commuttee’s Report and the
reports furnished by the Ministry and
listening to the debate here

One of the major grievances that
hes been vorced in this House 1s that

ming Commission 18 charged. Secondly,
when the First Five Year Plan was

drafted, this House m its wisdom

agrarian economy rather than om
mdustrial development Planning, I
submut, 15 not made in the abstract
It has relation to factors internal as
well as external, and it 15 clear that
this House in its wisdom, and the
Planning Commussion, decided that the
steel plants sheuld come during the
Second Plan While on the one mde
we are told that we have been rather
late 1n this respect, we have heard it
asserted from several quarters i this
House that 1t has been a step
on our part to bring 1n the steel plants
and that they should be scrapped in
favour of emphasis on food produc-
tion This is rather amumng, and I
do not know how to balance one view
with the other

It was stated here by one hon
Member, I think 1t was hon Shn
Naushir Bharucha, that if these plants
had come 1n 1954 or 1955 we might
have saved Rs 320 crores in one year
or so of foreign exchange ‘This s
something hke saying that if Mahatms
Gandhi had started the non-co-opera-
tion movement in 1911 instead of 1921
and got independence ten years earli-
er, then probably by now we maght
have been in the muddle of the Fourth
Five Year Plan and been m advance
of most of the countries of the world!
I do not think that 15 a reahstic wey
of locking at things

Shyl Nath Pal: You are misleading
That 18 not what he was saymng

Shel J. R Mehta: There 1s another
grievance which has been voiced, and
that is that thbre have been large
increases m estimates and constant
variations My submission is that in
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s project of this dimension, and in a
projett in which we have so little
experfence, variations and modifica-
tions from time to time are to be wel-
comed rather than criticised. I think
jt would be a tragedy if we were to
be told that no improvements or modi-
fications would be made in the original
plans. I will site just one instance.
For instance, when we knew that the
gas that the coke will give out could
be utilised for fertilisers, surely it
would have been a mistake if we
were not for installing a fertiliser
plant at that stage. Hon. Members
may also congider their own experi-
ence of constructing small residential
houses. When we start, we estimate
that it will cost so much, and as we
go along, I am sure it is within the
experience of hon. Members that we
have to revise the estimates so often
and make additions and alterations
So, in a venture of this sort, we should
not be unnerved if there are varia-
tions and modifications from time to
time

There is one other point to which I
shall refer, and that is that something
has been said about the terms of the
contracts which have been entered
into with the foreign firms. My only
submission 1s that we did not have
the know-how, and we were more or
less in a sellers’ market. So, we had
not much choice left, and we had to
make the best of a bad bargain. So,
what I plead is that we ghould have
a sense of perspective and we should
nmoit' be too meticulous in matters like

There was a suggestion made yester-
day, I think it was by my hon. friend
Shri Nath Pai, that he would have
preferred local technicians to take
charge of the job, and even now he
suggested we should put them in
charge of these jobs; does not matter
how we blunder, but we will learn by
our, mistakes. I appreciate the senti-
ments which prompted him to say
that, but I think that on serious think-
:ieh:owl‘il]l.;peethatitwmbeamb-

with such hi amounts
ke this, uee
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Shri Braj Raj Singh (Firozabad):
We are already playing.

Shri J. R, Mehta: For initance, a
man who hag to undergo an opera-
tioh which requires skill and surgical
knowledge surely should go to a
specialist doctor rather than to a
quack.

Shri Nath Pai: That was our whole
submission.
'

Shri Braj Raj 8ingh: The very
argument was advanced when the
British were withholding freedom
from India.

Mr. Deputy-Speaker: Those who
are expecting to get their turn should
not interrupt.

Shrli J. R. Mehta: There is one
redeeming feature that we have done
a wise thing in taking the help of
three different nations for the three
different plants. That in itself, I am
inclined to think, should serve as an
impetus to them not to make their
demands on us very unreasonable.

I do not mean to say that there have
been no mistakes. Probably the hon.
Minister himself will be prepared to
concede that there have been, but the
wise thing would be not to cry over
spilt milk but to profit by those mis-
takes for the future.

An Hon. Member:
milk?

Shri J. R. Mehta: My humble sub-
mission is that we should be generous
even to a fault so long as the mistakes
are bona fide. But if anybody has made
a fool of us or has played with public
money or has bled us white, as Shri
Nath Pai put it. then surely we shovld
come down heavily on him and inflict
perdition on him, whoever takes that
risk.

Where is the

Having said this, I would certainly
endorse the suggestion made by the
Estimates Committee that a committee
of experts should be appointed to go
into the controversial matters which
have been raised and which they have
pointed out. These matters were
brought out by Shri Morarks and



i Demesde  MARGH 31, 198

{Shri J. R. Mehta}

.some other friends. I find that Shri
Morarka has a special intelligence
service of his own so far as the steal
plants are concerned. I would seri-
omlyluuuttothemnhter'heﬂlc
it would not be profitable to put
on the board of directors of this
concern. I am sure it would
the interest of everybody. It
bemtheime:ut?ftheem

Shri Braj Raj Singh: Not Shri Nath
Pai?

Shri J. R, Mehta: It would be in
the interest of peace in this House
rlso.

Coming to mines and minerals, I
find that some very good work has
been done by the Indian Bureau of
Mines and by the Geological Survey
of India. But I only feel that the
achievements of these two departments
are not being publicised, as they ought
to be, so that people might proii: by
that.

M

As my time is short, I would briefly
enumerate the suggestions I have to
make in this matter. One is that a
special committee should be appointed
to look into the working of the
Department of Mines and also the
policy in regard to mineral develop-
ment of the Government of India and
State Governments. So far as miner-
al policy is concerned, there is just a
small paragraph in the report which
has been giyen to us. But on going
through it, I do not find exactly what
the policy is. It simply says that s
committee under the Mines Bureau
has been appointed to suggest how the
scheduled minerals should be worked
out. In the first place, that does not
make any mention of other minerals.
As we read the paragraph, it appears
that they have only iron ore and maen-
ganese in their thought for the pre-
sent. I do not call it a mineral policy.
A mineral policy should consider about
minerals that need exploitation . . .

Shri D. C. Shavma: (Gurdaspur):
Gypmum in Rajasthan.

should be appointed to go into that
question.

Another thing I want to mention is
that the approach of the Government
of India as well as of State Govern-
ments is more or less regulatdry and
not developmental They want to
make laws and enforce them and
penalise everybody, but they do not
want to encourage development and
attract people to the mining side. This
applies to legislation as also to the
administrative machinery. So far as
legislation is concerned, I will cite two
examples, of how we frame Ilaws
which are not realistic. I am told the
Mineral Rules provide that there
should be a urinal and latrme in every
mine for the labourers. I do not think
in the jungles, in the hills, it is at all
feasible to have that People would
generally like to go out into the jungle
to attend to the elementary needs. I
think even if the Minister goes there,
he will prefer to use the jungle rather
than a latrine or urinal built for tha
purpose.

Then there is another rule provid-
ing that managers of mines should in
future be all matriculates. As every-
body knows, in Rajasthan literacy is

1 give these illustrations just to
show that we are making our rules
sitting here in Delhi not realising the
locgl conditions. The ‘tendency now
is that the more compl‘cated the laws



stupendous task that faced the Minis--

try in going through with the com-
struction of these plants nor belittle
its achievements, When these three
plants go into full production, we will
be self-sufficient in steel requirements;
we would also be in a position to
export steel and save foreign exchange
spendings for mmports. Several criti-
cisms have been levelled against plan-
nmg and the work of the Ministry,
mostly in respect of the steel indux-
try. 1 am sure they have been made
with the best of intentions and not in

criticisms and remarks which are con-
itructive I am sure they deserve
consideration for what they are worth

One mamn objection rased is that
had the First Five Year Plan envisag-
ed conmstruction of at least one steel
pun:, we would not have been

the Tata Iron and Steel

able to go shead with the steel indus-
try in the First Plan

Now, when we come to the Second
Plan, we say the Government have
committed a mistake in going ahead
with these steel plants because we are
pressed for foreign exchange. We
cannot blow hot and cold We have
to face this difficulty of foreign
exchange, because if we want indus-
trialisation, we have to go ahead with
the development of baric industries
like 1ron and steel

The next pomnt made 1s about the
imncrease in the estimate of cost of the
plants. It 1s said that the origmal
estimates are very low and subse-
juently they have been revised to a
considerable figure It is true the
original estimate has been about
Rs. 833 crores which rose to Rs. 439
crores. Now, we are told that it would
cost Rs 380 crores Itistrue. But we
cannot help it, once the experts in
charge of the planning of these steel
plants estimated the gctual cost of the
plant and revise it later because of
rise in pnce of structurals and rise in
wages in foreign countries. Later,
some improvements were suggested.
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1Shr: Jaganatha Rao)

plannmg or that the Government had
bungled

1 would like to say this an this con-
nection Supposing the Ministry goes
abead with hiberal estimates, then the
criticism would be that the Mmistry
18 not able to spend the entire amount.
Therefore, the Mimstry is not com-
petent. If, on the other hand, the
estimates are low and, subsequently,
the estimates are increased, it 13 said
that 1t 15 defective planning 1If the
estimates were originally hberal or
high, it would lead to wastage in
expenditure Once, 1t 1s kncwn to
the contractors that the estimates are
liberal, naturally, the tendency would
be to quote high figures So, to avoid
that, the estimates were low and sub-
sequently when it came to the actual
construction the figures had naturally
to be increased. Either way the Min-
1stry faces criticism

Shri Narasimhan (Krishnagin) So,
they must be accurate

Shri Jaganatha Rao: It is not pos-
awible My hon friend, Shn Narasim-
han, says that it should be accurate

Leave alone the Steel Ministry, take
the case of other Ministries There
are bound to be increase in the esti-
mates It 1s not possible to have accu-
rate estimates with nsing prices
There are s0 many factors that deter-
mme the rise in prices So, to say
that because there is rise in the cost
structure of the steel plants, the Min-
1stry has bungled or the Plannwnng
Commission had bungled 1s wrong 1
quite appreciate the criticism levelled
by my hon friend Shri Morarka who
sits by my side (Interruption)

It was said by my hon friend,
Shri Vittal Rao, that the three steel
Plants should not have been located in
the region of Bengal Bihar and Orissa

persed all over the country It is not
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minerals We have got metallurgical
coal and all the required material for
the deyelopment of the industry. I can
call area the Ruhr land of our
country The industrial policy of the
Government 1s to disperse ancillary
industries all over the country

When I am on this pomnt, I would
like to say that when we think of the
future expansion of this mndustry Gov-
ernment will do well to bear in mind
the expansion of the existing units—
not only the three units in the public
sector but also the private sector units
including the Mysore Iron and Steel
Works They should not jump at
erecting the fourth plant at Bokharo
or any other place

In thr report, 1t 1s said that the
requirements of steel m the Third
Five Year Plan period would be to
the tune of 11 to 12 mlhon tons Even
then, the results would be cheaper
and quicker if the existing units are
expanded

An BHon. Member. Give to both.

Shri Jagamatha Rao: And, then, if
necessary, we can erect the fourth
The Mysore Iron and Steel Works at
Bhadravat; has been doing good work
and I find from the report that if
proper attention 18 paid to the deve-
lopment of this unit, the same atten-
tion that has been paid to the TISCO
and IISCO, this will also fulfil the
requirements of the couniry and will
esse our economy

Shri Dasappa° Hear, hear, thank
you

Government have been rather charit-
able and more generous to these two
firms (Interrupton) I am sorry to
say that I do not agree with bhim
because they have been in the flald
and they have agreed to develop their
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capacity, to almost double it. 8o, they
had to take loans from Government.
They were paid advances from the
Equalisation Fund, interest free, It is
said that because interest was not
charged, it is a case of favouritism.

But, I may point out this. If interest
is charged, it will be included in the
retention prices. It is only a gquestion
of accounting and not one of sub-
stance. Supposing interest is not
charged, then, we are not favouring
these two firms. If interest is charged,
the retention prices will be increased.
Either the Government should agree
10 an increase in the consumer prices
or the contribution to the Equalisation
Fund would be reduced. So, I do not
think it is a point which goes against
this Ministry in particular.

Regarding other points, I think
Mr. Somani has effectively wmet
Mr. Morarka's arguments.

Shri Morarka: Has he? Ask him.

Shri Jaganatha Rao: Therefore, 1
am not going to desl with them. With
reference to Shri Nath Pai’s argument
that Indian consultants are not asso-
ciated with the steel plants, I say that
1t would be a good thing if the Indian
consultants are available and we have
the benefit of their technical; know-
ledge. But, unfortunately we have
not got the technical personnel. So,
we had to requisition or hire the ser-
vices of foreign firms, he Inter-
national Comstruction Co.

Again, this practice of associating
consulting engineers with big projects
is prevalent only in the United King-
dom and in the United States and not
even in the continental countries. This
International Construction Company is
connected with the Indian steel indus-
try and their services were requisi-
tioned. We are glad to find that one
Indian firm Messrs. M. N. Dastar and
Company has come up. It is not pos-
sible to change the existing consul-
tants in the middle of the programme;
and the service of this new company
can be availed of for the future
expangion of the industry.

Jor Gronts 882

Attempts are also being made o
train Indian personnel, Ind'an engi-
neers and operators. They are being
sent to foreign countries for training.

It has also been suggested by Shri
Nath Pai—and I agree with him—that
the designing section should be
improved to a great extent. At pre-
sent, we have a nucleus of a Designs
Organisaticn already. The Assistant
Technical Adviser at Rourkela, Mr.
K. M. George is there in charge of 15
engineers; and, recently, 27 engineers
have been recruited. It is proposed to
build a good library and laboratory
and we can be sure we can have the
best advantage from this Designing
section in the near future.

I would also like to say this. You
will find that the Rourkela plant is
said to cost us about Rs. 170 ecrores.
Subsequently, we have learnt by
experience; and the cost of the sub-
sequent plants is much less. So, in
this developing economy, there are
bound to be trials and errors. We
have to learn. So, we find that
attempts are being made every time
and every step is taken to see that
money is not wasted but usefully
spent. Any criticism that the esti-
mates were not correctly made and
that money is being wasted is very
uncharitable and it should not be
levelled here on the floor of this
House. We should also appreciate the
difficulties and the magnitude of the
task that the Ministry has to face. So,
I consider that, by and large, the
achievements are remarkable.

5t wwow for - = § fafrer
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Gurdsspur, Hoghisrpur sand Xangra
Disteiote?

Mr. Deputy-Spesker: Is that a
speoch without getting any tunev

Shet D. C. Sharma: [ do not want
any time,

The Minister of Mines and Oil (Shri
K. D, Malaviya): Mr. Deputy-Speaker,
Sir, it was not my mntention to inter-
vene in this debate, more especially
because my senior colleague very
elaborately stated n his opening
speech most of the thungs that I
would have stated before thizs House
a3 factual statements My anxiety
was to give most of che time to the
Members of the House, because we
would like to benefit by their advice
and all legitimate cniticism I, there-
fore, was almost determined not to

speak

An Hea, Member: But we were

§

Shi K. D Malaviya. But as I re-

.

Mr. Deputy-Speaker: Bui that
should not be over-emphasis-

P it

[

D Malaviya: requests
of my hon {riends and
an opportunity for me
perhaps, I could not
1 stood up

very briefly recapitulate,
umportant aspects of our
and also the policy under-

]
I
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policies The Geological Survey of
India and the Indian Burea of Mines
have expanded last ysar considerably
and we have put forward propossis
for further expansmion I will oaly
refer to one mmportant aspect which
I would like the hon Members fo
note, because that 1z the background
on which we have put forward our
proposals We have to produce mine-
ral ores either through the private sec-
tor or the public sector uk order to sell
n the market, and mineral ores can
either be exported and aold mm the
market or processed in the country
It 18 no use producing minerals and
just keeping them as dumps on the
mines Therefore, the entire pro-
gramme beginming from geological
mapping up to the export stage has (o
be considered in an integrated and
overall system If we know that we
will not be able to sell, say, about 10
million tons of the total muneral ore
that we produce as a result of spend-
mng millions of rupees right from the
preecessing  and surveymng up to
mining, then the entire money will be
locked up in those big dumps There-
fore, we always produce a programme
in relation to the production and in
relation to the selling aspect, and we
do not spend more money in survey-
ing either through the Geological
Survey or through the Indian Buresu
of Mines, for mtensive investigations
We can prove a lot of muneral ores
Perhaps we have proved enough ore
which 1s lymng burned and which is
sufficient for our tempo and which bhas
almost increased to double or more
than double, and 1t can last for many
decades to come, if not, perhaps mn
some cases, for a century Therefore,
we have invested enough money in
all those programmes Gradually,
there 1s also a programme of discover-
mng what is the extent of our muneral
resources So, our programme is
always put forward before the House
for the final financial and admunstra-
tive sanctions in proportin to the
work that we can undertake

15 s

There 13 one difficulty also wihich
has to be noted by the House NRven
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though we produce our ores in greater
quantities than in the past, they have
to be transported, to the pxts or
loaded m ships, and there also our
capacities are limited. Whether it s
the road or the rail, or harbour faci~
lities, we very carefully prepare our
programme from the point of view of
the capabilities ¢f different depart-
ments of the Government to do thewr
Job in order to clear and sell our pro-
ducts Another mportant factor
which has to be borne in mund 1s that
throughout the world there 18 depres-
sion 1n the demand for mineral ores
‘There are various reasons adduced for
it. Perhaps the installed capacity m
various coyntries has consumed too
much capital They have no capital
perhaps to purchase the raw matenal
or they do not purchase the ores as a
policy So, there 1s the dump, and
the depression 1n the demand, either
in manganese or anything else We
have, therefore, to be very careful in
preparing our production programme
with a view to see that at this crtical
tume, when we are short of fore.gn
exchange and other resources such as
technical perscnnel, etc, we do not
duphicate or waste our energy and
create wealth not with a view to earn
ing more money but to just keep 1t as
dump 1 have said this merely as an
explanation because several hon
Members wanted the Government to
step up 1its programme of survey and
increase the tempo of 1ts work I very
well appreciate the anxiety on the
part of the hon Members, and, there-
fore, by way of explanation, I have
submitted that all these considerations
are very carefully taken into account
and our programme 1s as best or as
vast as should be under the circum-
stances

It 1s a fact, however, that we do
pot get enough equipment and techn:
cal personnel even to spread and
complete the programme that we have
chalked out The difficulties are
mherent 1 the situation and we have
got to put up wath all our imitations
and do the work withn the limita-
tions that are allowed to us

Scene hon. Members made out a
point that our work in the
should be increased and that its
is not enough. 1 have

before me and f
take much time
hist will show that

-
1 §E
]
£
g

mn a very healthy fashion

As the House i1s aware, we have

attached very great importance to
the production of coal

of coal reserves m our coun
Thereafter, we have been paying
special attention to proving the
quantity of non-ferrous metals of the
country, because we are spending a
lot of money in the import of copper
and sulphur and some other non-
ferrous, metals hke Jead and 2zine
Therefore, the Mmistry has under-
taken mn a special way to prove the
quantities of copper, lead and zinc 2nd
also sulphur, besides iron and coal
manganese and mica We have enaugh
reserves of manganese, iron, coal and
mica, but even then we had to duvert
enough energy to prove the quanti-
ties, and we have to catch up with
the demand for our steel plants so far
as the proving of coal, iron and hme-
stone are concerned. It is with this
view that most of our drills and our
technical personnel are engaged in
work 1n Madhya Pradesh, Bihar, and
1 some other aréas We have now
planned a programme for further sur-
veys and investigations in Kashmir,
Punjab, Andhra, Mysore and in cer-
tain parts of Kerala State I assure
the House that during the next year,
our quantities of important mmeral
ores to which we are attachung great
importance will have been mcreased
suffictently

I would like briefly to touch some
of the important aspects of the oil
industry and oil bumness I would
first take up the distribution of ofl
products My colleague, the hom
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friend, just reminded me of the export
of iron ore and I forgot about it We
have a heavy programme to produce
iwron ore through our own department
and also to export it especially to
Japan under a new agreement. The
operation 18 to start sometime in 1964,
smd if posaible earlier For this pur-
pose, a Corporation has been created
in the Minustry and preparations are

producing iron ore from Kiribur area
on the obligations which
have been put on us as a result of

1 was referring to the distribution
aspect of petroleum products I only
wish to state that it 18 a matter of
time, but the Government decision is
firm they are gomng to set up a dis
tributing company under their own
control The distribution of petroleum
products 1> a very important pro-
gramme for the country

Shri D C. Sharma. When will this
happen?

Shri K D Malaviya: It 1s important
and its significance 18 already very
well-known to the House, and I
would not like to take up the time of
the House to describe mn great detail
as to on what hnes and why it should
be done and all that It 1s enough for
me to say just now that this distribu-
tion work wall be undertaken by us
1 the public sector and before our
two refinenies go on stream, we hope
we shall be 1n a good pdsition to know
all about this techmique of distmbu-
tion and we shall try our level best
to do this work in competition with
all those concerns which are existing
here and which are undoubtedly ren-
dering us a lot of help 1n the task of
distnbution  Obviously, i 1t would
not have meant a lot of profit and be
advantageous to the nation, we would
not have taken this decision in prn-
<aple to start this work in the public
séctor As to how much wall be done
what will be the size of the company,
the size of the work we are going to
handle through the company, 18 &
matter which is still under the con-
sideration of Government and I can-
not commit myself or Government to
anyone of these details.
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Another question which 13 nearly
connected with this is the question of
the price of petroleum products As
the House 18 aware, sometime back
Government and all the 'important
distmbuting companies engaged n the
task of selling petroleum products to
us exammned this question of revising
the present formula which guides us
in deciding upon the prices of petro
leum products This formula was
handed down to us scmetime back
and we considered that they had
obtamed a little more than what they
would have obtained As an ad hoc
measure, the House remembers that
the Government and the foreign com-
panies agreed to reduce the prices
which gave us an advantage of about
Rs 10 crores, by way of reduction in
the totality of prices of petroleum
products That was an ad hoc arrange-
ment on the understanding that if,
after a new formula 1s evolved after
due deliberation, negotiation and con-
sideration of all the aspects, we find
that we owe them some money, then
we will deduct it from this Rs 10
crores that we have got and we will
credit their account to that extent
But if we find, as a result of this new
formula that we will be negotiating
very soon, that we have to get some-
thing more, an additional saving will
be surrendered to us out of the total
sum that accrues after the sale of
petroleum products

As my senior Minister announced
yesterday the commttee which was
examining the costing, set up by Gov-
ernment, has submitted its findings
and they are now busy examning
them My first impression 1s that
they are hkely to get substantial furs™
ther saving It may not be possible
for me at all to say as to what would
be the precise quantum We hope that
after discussions with different com-
panies 1n this matter, we shall succeed
n negotiating a new formula which
will and should give us a further add:-
tional sum over and above the Rs 10
crores that we have already got from
them last year as a result of negotia-
tions

Lastly, I will very briefly deal with
the programme of o1l exploration and
the policy I will say nothing about the
policy, which is known to the House I



than what'in this small time any other
eficient team could have done.
Beyond that, I cannot hold ou! any
promise, except, as you know, we
have discovered oil in Cambay and
we want to prove that oil very soon.
On some last occasion, I made almost
a promise that by the last months of
this year, we should be able to prove
the Quantity of oil in Cambay. In
fact, that programme was built on
the expectation that I would get more
@érills in the month of March, which I
have successfully negotigted with the
Rumanian Government, who had very
kindly agreed to sell two drills to us
in this difficult time when it is almost
jmpossible to get drills from 4ny-
where. The promise was made and
we were expecting the drills to arrive
here during the last days of March.
Byt suddenly I find that they will not
be able to sell those drills according
to that programme. It might be
delayed by one month, two months or
three months. But so far we are told
that the delay will not be more than
3 months. I am taking the House into
sonfidence just to unburden my own
dificulties and to show what difficul-
ties sometimes we have to face.

We have completed plan to deliver
all drilling equipments from the ports
to the Cambay oil field. We have
wmade a lot of preparations so that the
moment the drills arrive at the port,
we shall be able to send them in 10

is well-known. In recent weeks, the

important,
explorers in the world with a view to
re-examine our policy and to see whe-
ther a fresh appraisal could be givem
to this task of oil exploration associat-
ing some of them in discovering ofl
in our country. I have said it many
times and I repeat it again today: We
have no doctrinnaire approach in this
matter. It 1s first and last a business
proposition. So long as we sce that
the business proposition made to us
for oil exploration or for the discovery
of oil is not in the interests of the
country and of the people, it will be
impossible for this Government to
accept that. But if proposals are
made to us which will discover oil for
us and give legitimate benefit to the
perties that discover the oil, by all
means we are prepared to sit down
with them and consider any proposal
that they make. So far as our present
conditions are concerned, we are going
ahead with our exploration pro-
gramme, going ahead rather very
fastly, and there is no reason to
believe, so far as I can see in the
technical sense, that we shall not soon
get some sizeable quantity of oil pro-
duced by our own efforts.
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the delay of our programme of ins all-
ing the reflnery in Assam Imme-
distely thereafier, my hon friend,
Shri Feroze Gandhi, stood up and said
something by way of explanation

8hzi Morarka: Demanded explana-
tion

Bhri K, D. Malaviya: I take 1t that
the remarks made by my friend, Shri
Morarka, and the explanations offered
by Shri Feroze Gandhi, on behalf of
the Refinery Corporation, were moti-
wated by entirely two different rea-
sons I would only refer to my
friend, Shr1 Morarka, whose objective
1s not quite clear to me I have the
honour to belong to the same party as
Shri Morarka, and 1 take it that the
cnticism offered by my friend of my
party 13 always constructive and 1s
appreciative of this big facé that we
are nurturing a child under our care
which 18 just a child, the public sec-
tor, as agamnst the experience of the
private sector, which is perhaps a
century old Now, I can quite legiti
mately understand the criticism of the
Opposition Their job 1s to ruthlessly
criticize

Shri Nath Pai: Ruthlessly!

Shri K. D. Malaviya* to merci-
lessly ecriticise Even though it
becomes morose even then it 15 our
duty to hsten to it and corrcct our-
selves, because it is their legitimate
duty in this House to criticize us as I
said, mercilessly I thought that I, as
a member of the party which 1s
ruling, have something more, a greater
responsibility, some additional respon-
sibility than the responubility of the
Opposition But I would not hke to
go into it except to say that I always
expect constructive suggestions from
the members of my party with a view
to correcting myself, with a view to
modifying the policy of the Govern-
ment with the help of the criticism
Frankly spesking, 1 do not find any
such help from the speech made by
my friend, Shnn Morarka I would
lke to read that portion and then o
comment upon it, as I undersignd it.

8 (Ai) L8D—7
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Shri Braj Raj Singh: He may belong
to the ginger group

Shri K. D. Malaviys: The ginger
group 1s likely to inspire the Members
of the Opposition also

Shr1 Morarka says

“Sir I want to say only one
thing more and that is about the
oil refineries I understand that
the site for this o1l refinerv which
was gelected 1mtially ha: been
changed now That has coct us
some money ”

That 15 right

“The entire thing has ‘o come
agam from Rumama”

Now, I do not know what, he thinks,
has to come from Rumania as a result
of change of site

Shri Morarka: A team of experts

Shri K. D. Malaviya: Nothing has

come so far nothing whatsoever
L]

Shrl Feroze Gandhi* May I inform
the Mnster that the Rumanian
experts returned to Rumanin and they
had to be called back to select the site
agamn? That 1s what he meant

Shri Morarka: Yes, that it what I
meant

Shri K. D Malaviya. I would not
hike to jomn 1ssue wath my friend Shri
Feroze Gandhi I and he nave to
learn from each other because we are
engaged 1n a common pursuit, and he
has to shouler the burden of putting
up the refinery in Gauhat: I, therefore,
refuse to joan 1ssue with Shna Feroze
Gandhy

I beg of you to note that there are
cerfain aspects in this, and these sre
some ymportant aspects to be known,
so far as the selection is concerned
A number of Rumanian experts came
here wath a view to recommending a
suitable site for our refinery They
came here, they made some sugges-
tons, we rejected that suggestion,
they went back After that, they had
to come here again for a large num-
ber of items of the programme It
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waa not only again for a fresh apprai-~
sal or a fresh selection of site. Even
it that were so, there is no harm in
it I submit that they had to be
brought here, invited here, for a ln}-ge
number of things—for discussing the
designs, for designing the loading and
reloading programmes and muny
things. It was in our schedule to have
them called and so long as the reflnery
programme is not completed, we have
again to invite some of them, as and
when required But, as I said. it is
only incidentally that the selection of
site question came in again. It is not
only for this purpose. Even if it was
only for this purpose, I do not per-
'onf.tu’ cbnsider there was any harm
i t

Now, why did we not select the site
finally when it was recommended by
the efpen committee? Indeed, the
expert! committee, as was made out
by my colleague, Shri Feroze Gandhi
was one of the best expert committces
which was askel to make recommen-
dations to the Government. The spe-
cial selection committee was to recom-
mend the site. For that they saw
ebout 4 cr 5 places and in order of
priority they made their recommen-
dations. Silighat came on the top of
this priority. ‘Technologically, I
think Silighat was the best place
for putting up a refinery. There
is nothing which is wrong in
the claim of the expert committee
that Silighat is the most suitable
place, so far as technological matters
are concerned. Now. there are a
large number of technical matters—
#requency of earthquake, strength of
the soil and all that. It is for the
Government to take some considera-
tions, other than technica! considera-
tions, the first being economic con-
sideration. Therefore the decision of
the technical expert committee, the
sblest expert committee that could be
secured in the country, was changed.
1 submit it was changed by me in my
capacity as the Minister in the Minis-
try of Steel, Mines and Fuel. in con-
sultation with my own people who
were not technicians—J want to say
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that too to my friends—but adminis-
tretors and economists. And they
know why a particular site has to be
selected, what are the limited eireum~
stances in which it is not to be select-
ed and so on. I do not want to go
into the details. But I want to take
the House into confidence why we
rejected Silighat. According to our
agreement with the Assam Qil Com-
pany they are required to build us
a bipeline from Naharkatiya right up
to Barauni. That pipeline has to be
laid by them. I would like to read
out the relevant paragraph in this
connection—it is paragraph 12 on
Page 8 of the agreement. I would
only like to read the relevant portion
of it. Then [ will say what [ have
to say. It says:

“The Company shall arnnge'
for the construction....”.

Bhri Ferose Gandhi: Which com-
pany?

$hri K. D. Malaviya: The Burma Oil
Company.

“The Company shall arrange
for the construction in two stages
of operation of a pipeline....”". o

I am sorry, it is Ofl India Limited.

‘. or such other related
facilities as the Company shall
consider necessary for the trans-
port of the crude oil to be pro-
duced up to Barauni. The first
such stage shall consist of the
construction of a pipeline or other
related facilities as aforesaid to
an intermediate locality to be ap-
proved by the Government of
India and the Burma Oil Company
and the second stage shall con-
sist of the construction of a pipe-
lime or other related facilities as
aforesaid from such intermediate
locality to Barauni. The timing
of the commencement of each of
the two stages shall be determin.
ed by the Government of India.
The method nf raising and pro-
viding the finance at both stages
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of construction and the operation
and of the saild pipeline and
other ted tacilities shall be as
agreed t0 between the Burma Oil
Company and the Government of
India; it being understood that
this clause does not impose any
obligation upon either party to
provide the finance for any of the
above purposes from thewr own
resources save {o the extent ”

Now, pleased remember this

“.. 1t being understood that
this clause does not impose any
obligation upon either partv tn
provide the finance for any of the
above purposes from their own
resources save to the extent that
the Burma 01l Company will make
a loan to the company in the
United Kingdom on terms to he
agreed between the Burmah OQil
Company and the Government cf
India of a sufficient sum 1n sterl-
g to meet the foreign exchange
requirements of the cost of the
said first stage of the construction
of the said pipeline and other re-
lated facilities”

Now, 1t was for us, under this
agreement, to get the cost of construc-
tion of the pipelines from Naharkatiya
o1l fleld to as far west as we could
possibly get it from them Silghat ia
about 80 or 80 miles east of Gauhati
Through the exchange of letters we
agreed that the refinery will be locat-
ed near about Gauhati and they
agreed to advance &8 sum of ten
million sterling to us If we had ac-
cepted Silghat—it 18 technologically
quite a feasible place—then obviously
the sum involved in construction of
such a pipeline would be far less than
ten million sterling and the re-
mainder of the obligation of construct-
ing the pipeline from Silghat to
Barauni would have to borne by us
and we would have faced the task
of finding that extra sum of money
which was already agreed upon bet-
ween us and the Burmah O11 Com-
Peany as a loan to be given to us.

Shrt Nawshir Bharacha: How much
would that come to?
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Shrimati Renu Chakravartty: What,
according to the agreement, would
have been the extra cost between
Silghat and Baraum?

8bri K, D, Malaviya: It is difficult
to give any estimate, but it could be
about Rs 3 to Rs 4 crores

Now, the difficulty facing us was
that we were in an extremely difi-
cult position to find resources for our
o1l programme  The House hLnows
that this Mimstry 1s finding  very
difficult because we are in a new field.
Whether it is o1l exploration or
whether it 18 laying a pipeline or
putting up s refinery, we have to
find out money either by selling our
goods or by other arrangements or,
what you call, healthy manipulations.
Here, we successfully negotiated fur
a loan of ten mullion sterling If we
had gone nght on the Naharkatiya oil
flelds, 1t would have suited mostly the
Assam O11 Company because tney
were not oblhiged to spend a single
pre on the pipeline That 1s why I
said

Shr Naushir Bharucha: How many
milhofs could you have saved?

Shri Nath Pal: Rs 4 crores, he
sa1d,

» Shri Naushir Bharucha: Rs 4 crorea.

Is that too much? 1 understand that i
they had followed the recommenda-
tions of the Expert Commitiee, pro-
bably they would have got four
million sterling less That 1s about all.
In rejecting the recommendations of
the expert committee you suffer con-
tinuous disadvantages on account of
the less favourable location righ$
through your hfe

Shri K. D Malaviya: That s the
presumption of my hon friend that is,
that we have selected a wrong place
I never presumed that 1 only sald
that technologically it 18 a feasmble
and proper place for having put up
the refinery, but it is not always the
technical consideration. It is a ques-
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tion of finding resources for it, dong
#t withun or near about the schedule
end then taking other matters like
security and all these questions into
consideration If1could have managed
fo get ting first stage refincry, say at
Kuhrajhar or Jogigopa which was
quite a nice place for the Expert Com-
mittee to recommend, I would have
surely accepted it but we could not do
it because the Railways could not give
us a line The sums allotted to the Rail-
ways did not include a new extension
of line to Kukrajhar or Jogigopa
which were the places recommended
by them We were simply refused
and there was no help conung to us
because the Railways would not have
any money to spend except ' very
nominal sum and that the sum which
was promised to us should be utilised
to the fullest extent

Now, we should always remember
that we have to get the Baraum re-
finery also m tume and we have to
have a pipeline also up to Barauni
We have to find out monty for the
pipeline right from the first refinery
up to Barauni I have to work under
these difficult circumstances  There-
fore, I am quute sure that the Refinery
Corporation has had nothiag to do
with this delay I.admit that there
had been some delay Thte mistake
is mine or whatever 1t 1s We have
to face the situation 1 want to say
that the Refinery Corporation has had
nothing to do with this delay They
are completely out of it Left to
them, they would have perhaps taken
& decision earher My bhon friend,
the Chairman of the Refinery Corpo-
ration, 1s thoroughly justified in say-
ing that left to humself perhaps he
would have gone ahead earlier Iam
sorry, I could not have gone ahead
earhier I am sorry, I could not have
gone ahead earhier because I have no
monev and the money that was pro-
msed to us had to be spent in the
fullest with a view to reheving the
burden of the second stage construc-
g:en of the pipeline  But so far as

present programme Was concern=
od it was not the concern of the Refl-
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nery Corporation Why should there-
fore Shri Feroze Gandhi be worried
about 1t? He was quite clear when
he said, “Look here, you have not re-
commended that our Export Commit-
tee should do 1t” I have nothing to
differ from it But if we had taken
upon ourselves the responsibility of
selecting a site in spite of the recom-
mendations of the technical committee
—the correct position 1s that it was
considered on technical and economic
grounds and no technical expert of the
Government made any recommenda-
tion to subvert the recommendation
given by the technical expert com-
mittee . of the corporation on
technical grounds

Shri Dasappa: Why were you not,
in the first place, associated with this
team of experts? Then all these difte-
rences would not have arisen

Shri Feroze Gandhi
was assoclated

Government

Shri K. D Malavaya: Right from
the very beginnn the representa-
tive of the Government was associat-
ed with all this and nothing has
happened which should upset That
18 what I want to say I will tell you
why Right from the early stages—I
do not i1cmember when- 1 Look some
of the experts who had come from
Rumania 1nto confidence and I told
them, “This and this 1s our considera-
tion You must give us a site which
18 farther west” I said that It is
quite plain They said, “It 1s our job
to make a recommendation to you on
technical grounds and it 1s for you to
change the decision on other conside-
rations than technical considerations®
So far as that Expert Commuttee was
concerned it was perfectly within its
jurisdiction to make a technical re-
commendation So far as Govern-
ment's totality 18 concerned, 1t is per-
fectly within 1ts jurisdiction to change
that decision because ultimately they
had to make the decision and take
all the facts into consideration. I
would not like to go further on this
point.
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The last point which is very difi-
cult for me to solve is the point rais-
ed by my hon. friend, Shri Feroze
Gandhi, regarding Demand No. §3. 1
must confess that it is more puzzling
to me than it was to Shri Gandhi, I
am not an expert I made a
mistake of frowning upon one of
my ablest officers in the De-
partment and, thereafter 1 realised
that the mistake was mine I would
try to explain what 1t is. I do not
know whether I would be able to ex-
plain it correctly or not. On page 12
mention of ‘Commerce, Steel and
Mines’ and ‘Uttar Pradesh’ i1s made.
These are two different circles. Com-
merce, Steel and Mines 1s one audit
circle about which I cannot say more
than what I have said and Uttar
Pradesh 18 a separate audit circle
It 1s an audit circle, This is all that
1 say. Commerce, Steel and Mines 1is
one audit circle and Uttar Pradesh 1s
another audit circle  You will see
that the question asked by my hon
friend was that in the numbers there
1s a decrease from 390 to 336 but the
estimates have gone up from Rs. 11
to Rs 18 lakhs roughly. Actually,
what I understand 1s that the estimate
of this number 390 was given 1n 1958-
59 Actually, only 226 peopie were
employed either as parti-time or as
whole-time of the year and therefore
this estimate appears puzzling. This
sum of Rs. 11,85,000 has been spent by
226 people and not by 300 people.
Now, this figure 338 is actually 405.

Shri Feroze Gandhi: What? It is
405? It is not 336?

Shri K D, Malaviya: No the, esti-
mate is for 405. ..

Shri Feroze Gandhi: The printed
figure is 336.

Shri K. D. Malaviya: I shall refer to
the printed figure also.

Shrl Feroae Gandhl: The hon. Minis-
ter cannot give any figures except
those that are in the Budget.

Shri K. D. Malaviya: The figures
are here. If you just add up 60, or 68
perhape in A-2 higher up to 836, you
will see that it is 408,

Shrl V. F. Nayar (Qulon)- That is
not arithmetic

Shrl K. D. Malaviya: What I was
pointing out was that this estimate of
Rs. 18,868,000 actually will go down
when the actuals would come So,
this reduction from Rs. 13 lakhs to
Rs. 11 lakhs 1s on account of the fact
that only 226 people were employed
as against 390. So, these estimates
will also come down proporiionately,
and therefore, the disparity, as you
would see, will not be as much.
Rs. 11 lakhs 1s the actual money
spent for 1958-59; Rs 18 lakhs is the
estimates; and most probably it may
come down by Rs. 3 or 4 lakhs; and 1t
might be only Rs. 14 lakhs

Similarly, as regards the figure of
2850, 1n actuality only 1600 people
were employed. Although we plan-
ned to have 2850 people, yet in ac-
tuality, only 1600 people wecre em-
ployed, and, therefore, the expendi-
ture 1nvolved was not Rs 18,51,000 but
was only Rs 13,24,000 Similarly, we
hope now that we shall not spend the
whole amount If actually we can get
all those people, that 1s, all the tech-~
nicians for doing our work accirding
to our programme, then we may
spend the money that we have set
apart as a result of our having kept
the number 2888, which is agamn the
result of totalling of A-2, This is what
generally is the picture. That s, the
difference which 1s of relevance is
actually the difference between the
actual money spent last year and the
estimates that we are proposing
before the House for sanction. And
it the estimates go down, the disparity
will not be so much,

Shri Ferowe Gandhi: On a puint of
clarification. If you will kindly refer
to page 12, you will find that it gives
the details of page 11 and the total
smount there. Am I to understand
that in the Budget which has been
presented in February for 1958-58 the
figure shown as 880 is not 390 but it
is gsomething else? And am I {0
understand that the figure shown for
1958-59 as 2850 in the Budget is not
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something else? The hon. Minister
may kindly clarify, because this 1= a
budget statement, and there can be
and should be no mistake in this
paper.

Shri K. D. Malaviya: 1 think there
is no mistake. I do not think there
is any mistake, except that what I
have said....

Shrl Feroze Gandhi: Is the figure
given here right or wrong?

Shrl K. D. Malaviya: The figure is
right,

Shri Ferose Gandhi: Then, I would
demand an explanation, if this figure
{s correct. That will be a point of
order that I would like to raise. Of
course, I would suggest that if these
figures are correct, then Demand
No. 83 should not be put to the vote
of the House till such time as a pro-
per explanation is available. You
may postpone this to tomorrow.
These are the details, 12 the figures
are correct, then an explanation is
required. If the number has dropped
from 300 to 338, how have the esti-
mates gone up from Rs. 11,95,000—
I mean the revised estimates—to
Rs. 18,86,000? Again, if the figure is
gorrect, as the Minister states, the
number goes down by 600, but the
revised estimate which is Rs. 13 lakhs
increases by Rs., 10 lakhs. This re-
quires explanation before this Demand
can be put to the vote of the House.

Shri K. D. Malaviya: May 1 say
this? This figure of 380 indicates the
aumber of people who were not em-
ployed as whole-timers for the whole
of the year; they used to work part-
time; they used to come and work for
some time and then go. Now, there-
fore, this figure is actually 228 which
is indicated here, Therefore, the en-

Shri Feroze Gandhi: Will the hon.
Minister kindly note that nowhere is
226 mentioned on page 127 He may
vefer to it himself, and see the details
of Demand No. 88.
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Shri XK. D. Malaviya: I was only
referring to the fact that these figures
indicate the -temporerily employed
people. 226 is the actual number of
people employed part-time or whole-
time, and the expenditure involved is
Rs. 1195 lakhs. More than that I
have nothing to say.

Shrl Feroge Gandh{: I would like to
have your ruling on this

Mr. Deputy-Speaker: I am looking
mto it, and when I have heard the
Minister, 1 shall give my ruling.

Shri Ferose Gandhi: Even then, I
would suggest that this Demand be
held over, because I think there is
some serious flaw in this.

Shri K. D. Malaviya: There is no
serious flaw in this, It is only for us
to understand them.

Similarly, about the second figure. ..

Shri Braj Raj Singh: Has the hon.
Minister understood it himself?

Shri K. D. Malaviya: Whatever I
have understood I have said. DBasi-
cally, it is this that a number of
people were shown as emploved part-
time; the actual shown is 226, for that,
proportionately, the expenditure has
gone down. Similarly, in the next
year, in the actual....

Shri Ferozxe Gandhi: It 1s 336 here.

Mr. Deputy-Speaker: Is that figure
of 228 given anywhere in the state-
ment, for which this amount ig pro-
vided?

Shri Feroze Gandhi: This ix the
Budget of India, and there should not
be any mistake in this. Some expla-
nation must be given for it if it is
to be put to the vote of the House.

Shrl Naushir Bharuche: Also, it
means this that the Minister repre-
sents to the House....

Shrli K. D. Malaviya: We shall find
out where this figure of 228 can be
put in, .
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Shri Ferose Gandhi: In that case, I
would suggest that the Demand be not
put to the vote of the House, name-
iy Demand No 83

Shri K. D. Malaviya: I do not accept
it

Mr. Deputy-Speaker: Still, the reply
has to come from tive hon Minister,
and some explanation might be given

Shrl Ferose Gandhi: The Demands
will be put to the vote after the hon
Minister’s speech Therefore, I would
suggest that till such time as a proper
explanation is forthcoming, we hold
over Demand No 83 for tomorrow

Mr. Deputy-Speaker: But we have
yet to listen to the reply of the hon
Minister, and then, we can decide if
a satisfactory explanation has been
given or not

Shri Feroze Gandhi: Which Minis-
ter?! The other Minister?

Sardar Swaran Singh: He will lock
into it

Shri Feroze Gandhi: Both are the
same, whether he will reply o~ the
other Minister will reply

Shri K. D. Malaviya, Whatever 1
had to say I have said If there is
any additional point which is thers to
satisfy my hon friend, I shall just
collect 1t and give 1t to him

Mr. Deputy-Speaker: We shall see
whether a satisfactory explanation 1s
qiven or not.

Sardar Swaran Singh rose—

Some Hon. Members: Does he begin
his reply now”

Mr. Deputy-Speaker: Does the hon
Munister begin hus reply now?

Sardar Swaran Singh: This pont
will be looked mto, and towards the
end, the explanation might be given

Mr. Deputy-Speaker: That was what
I was saying When the senior
Minister makes the reply, he might
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then try to explamn it If it is ex-
plained away satisfactorily, certainly,
we shall put it to vote If no ex-
planation 1s given, certminly we shall
consider whether that can be held
over or further consideratron is neces~
sary

Shri Feroze Gandhi: May I make
one request? Either the hon Mims~
ter must say that the printed figures
are wrong or he must say they are
right, if they are right, then the House
will have to consider whether the
Demand is correct

Mr., Deputy-Speaker: He has got
some time to comnsider over it, and
then he will give us an explanation.
Why should we be impatient?

Can I call another hon Member 1n
the meanwhale?

Sardar Swaran Singh: He will look
mto 1t If I have your permussion, I
shall say a few words of my own, not
about this, but about the other things~*

Mr. Deputy-Speaker: The pomnt is
whether I should call upon other hon.
Members to speak or whether imme-
diately I should call upon the hon
Minster to reply

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
In accordance with the schedule, the
whole thing has to be fimshed by
410 pM. As you know, we have a
strait jacket programme, and we are
already two hours behind the sche-
dule What will happen on the 18th
April 1n that case, I do not know
Unless we adhere to the schedule,
something upsetting will happen

Shri Naushir Bharucha: As it 1s,
according to the schedule, the Budget
should end by 18th April What does
1t matter if 1t ends on the 18th?
Heavens are not gomng to fall

Mr. Deputy-Speaker. There are
other items also

Shri Satya Narayan Sinha: I have
already explained to my hon friend.
1 am very sorry The hon Member
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was 2 member of the Buuiness Ad-
wisory Committee where we discussed
all those detasis, and I had explained
at length to my hon friends that by
the 28th of April, the Finance Bill
must come back from the other
House also, for, n the case of a
taxation proposal, beyond 00 days, we
cannot have it Therefore, I request-
ed you, and requested the House also,
and we discussed there, and we allot-
ted as mmuch time as hon Members
wanted 1n the Business Advisory
Committee also And therefore now,
if we do not adhere to tl e schedule,
I think something very disturbing will
take place

Mr Deputy-Speakers Let us ol
fear that disturbing thing for the
present, but I feel now that I should
call upon the hon Minister to speak
because of that explanation

Shri Assar (Ratnagiri)
got my chance

Mr. Deputy-Speaker: He has my
sympathy, but what shall I do? He
might speak on some other Ministry

Shri Braj Raj Singh: But in the
morning when we began the discus-
sion, the Speaker was of the view that
if a full discussion was not held, he
might be in a position to extend the
time by one hour

Mr. Deputy-Speaker: That 1s the
difficulty, he 1s not in a position to ex-
tend I have looked into the record,
he has not passed any orders

Shri Braj Ra] Singh: That 1s cor-
rect But one hour was taken by the
hon Minster in imtiating the discus-
sion

Shri Satya Narayan Sinha: 35
minutes only.

Shrl Braj Raj Singh: Thirty-five or
forty munutes have been taken by the
Minister of State Apgain 40 minutes
perhaps have been asked for by the
Minster of Parhamentary Affairs for
the senioy Minister That makes two
hours.

I have not
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Mr Deputv-Speakerr The hon.
Member has had his 15 minutes He
should not grumble

Shrimati Renu Chakravartity: It 1s
scheduled that we are to have a full
8 hours discussion ‘plus the Minister's
reply

Mr. Deputy-Speaker: Those eight
hours mnclude the Mmster's reply
It was only in the general Budget dis-
cussions that we allocated the time
excluding the time for the Minister
Now on Demands we have included
the time that 15 to be taken by the
Minister &lso That 13 the procedure

Shrimati Renu Chakravartty:; But m
the Bulletin 1t 18 not said so

Shri T. B Vittal Rao (Khummam)
When we discussed the allocation of
time, 1t was decided that the time
taken by the Minsters to reply will
be taken into consideration in the
total time, but our Minister had also
taken some time m iniroducing the
Demands Therefore that time may
be excluded

Mr Deputy-Speaker. That 1y also
included

Sardar Swaran Singh I have great-
ly benefited by the observahions that
have been made on the flcor of the
House by the various sections of the
House I wish I had the time to say
something on all the points that have
been raised, but I propose to confine
myself to some of the salient {facts,
assuring at the same time that what-
ever has been said will receive very
careful consideration with a view to
denve the maxamum benefit out of it

The first point that I would like
to mention is about the estimates for
the three steel plants This matter
has been comung up again and again
before the House, and I would like
to take this oppotunity to clarify the
position to the best of my capacity

So far as the increases in the initia?
figures are concerned, they were
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given some time towards the end of
1935 or beginning of 1856, and we can
divide under two broad categories the
increases that have taken place One
category relates to a number of items
which were not included in the imtial
estimates that were prepared If they
were not included 1t was not due to
the fact that there was any doubt
about the cost to be incurred on that
score, they were purposely kept out-
side the advice of the consultants who
prepared the preliminary reports, be-
cause these related mostly to items
which are Indian responsibility, our
responsibility In that category come
townships, development of mines and
a number of other things, a list of
which I have placed before the House
on a number of occasions Surely
we did not require a consultant to
tell us that so much would be spent
upon the township, or so much would
be required for development of a
mine, or for mcurring other expen-
diture 1n the matter of arranging
water supply or the Iike It would
have been extremely wasteful 1f we
had insisted on elaborate reports from
the consultants on these items which
could easily be looked after by us
It was enough if 1t was known that
these were the items which were not
bemng 1included 1n the estimates
Therefore, the increase on that score
cannot be said to be either on account
of any omission or any want of plan-
ning or any want of foresight This
alone accounts for a figure of Rs 140
crores or so This has been clearly
brought out 1n a number of replies
that I have given from time to time

Then, besides this, there 1s the
question that even with regard to the
content that was in the actual physical
plan that was the subject matter of
the ariginal estimates, there have
been increases But 1 would like to
make this point absolutely clear that
it 13 not that there have been these
changes from tme to tme In fact,
my predecessor, as early as Decem-
ber 1936, made a statement on the
floor of the House in which he gave
the figures with regard to Rourkela
and Durgapur. He made a statement
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indicating that for Rourkela the revis-
ed estimates for the items which were
the subject matter of the various esti-
mates would be Rs 170 crores, and for
Durgapur 1t would be Rs 138 crores
He also indicated the various items
that were not being included therein
He also promised that a s milar re-
vised estimate would be given for
Bhla:

Thereafter in August 1957, I re-
peated the same figures with regard
to Rourkela and Durgapur which
had been given earlier to the Housc
by my predecessor, and I also sup-
plied tht mussing inforn'ation with
regard to Bhila), because by that time
complete estimates had been prepar-
ed even with regard to Bhilai, and I
gave the figure of Rs 131 crores
Therefore, the explanation which the
House 1s entitled to ask 1s as to how
this Rs 128 crores in Rourkela became
Rs 170, :n Bhila1 from Rs 110 crores
1t became Rs 131 crores and 1n
Durgapur from Rs 115 crores it be-
came Rs 138 crores These are real-
ly the revised estimates as compar-
ed to what was contained in the ear-
lier estimates which were not ela-
borate, and then these were the
estimates which emerged as a result
of fuller examination, and the House
18 perfectly entitled to ask that there
should be some explanation as to
why these have gone up

I would like to make one thing
clear, that 15 that the figures that were
given to the House in 1956 Decem-
ber and later 1n August 1957 were the
new figures with regard to all the
three plants which were repeated.
There hag not been any upward revi-
sion at all with regard to these esti-
mates

The third point that remains to be
answered is what are these increases
due to? These increases are due to
factors which can be broadly group~
ed under four heads They are, first-
ly, addibons and mprovements
Secondly, they are more costly foreign-
supplies of structures and refractories.
Thirdly these are due to incresses im:
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price in Europe. Fourthly, they are
due to under-estimation by consul-
tants which was the case particularly
4n point in the case of Rourkels.

What doés this reslly mean? Ad-
ditions and improvements had to be
undertaken when we thought that
those additions end improvements
would be necessary for the better per-
formance of the plant, or for better
economic return. If we swear by the
earlier figure that has been given by
way of estimate as a sort of mantra,
that it is not to be exceeded, and
shut our eyes completely to the possi-
ble modifications which might result
in improvements or the like, that
woald mod Be dr Ehe sedione! intarants
and I am not sorry for making these
additions and improvements, although
as a result thereof the figure that
-works out goes up. I will presently
give the broad amounts which have
‘been added to the original indications
or rough estimates on account of these
various factors.

The second point that I submitted
in this connection was more costly
foreign supplies of structures and re-
fractories.

It is a well known fact that the
cost of some of these imported articles
is higher. We originally thought that
it would be possible to have all the
refractories and structurals or a cer-
tain quantum thereof from internal
resources, but we overjudged our own
capacity and when we actually settl-
«d down to work out the details, we
came to the conclusion, which was a
painful one, that we could not have
all the refractories and structurals
raised inside the country and we had
to import them. That pushed up the
prices.

16 hrs.

" Thirdly, if there is a time-lag when
the original estimates are prepared
‘between that period and the period
when we placed orders after detail-
«ed project reports are there, and it
fa the mesantime ths world prices

.
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Tiye up, nobedy is going to show any
Conoession to us by supplying us
equipment at an earlier price merely
bacause that happened to be the price
in the estimate. We cannot ignore
the hard facts of life and we had to
PAy a higher price on account of in-
Crease of prices in Europe and else-
Where.

Then the fourth point has been high-
lighted and doubts have been express.
ed g5 to why there should be under-
estimation by consultants, as has been
Mantioned from time to time by me
Wwith regard to the estimates that were
Prepared in regard to Rourkela. That
is a valid point and some explanation
is Jua I wonld reguest the hom.
Hoyse to bear the interest of the ex-
chequer and the interest of the pro-
ject in mind and not be misled by
Mmere sentiments. The consultants’
exXplanation with regard to this is -
that if we make our estimates rather
on the liberal side taking into ac-
coynt all the various factors that may
ultimately emerge, which may reflect
a higher cost, and then on the basis
of that we go out and tender and ask
others to quote, there is a risk that
that becomes really the floor and
others are likely to quote a price

‘much higher than that. When we in-

troduce an element of compatition we
80 out on tender on the basis of the
estimate which has been given to us
by the consultants—the estimate
given to us by the consultants is the
basis for this purpose—a basis which
18 not a secret matter, which is known
to every supplier. Then a greater
Posgible criticism might be saved as
the estimate will not be much in-
cregged but ultimately 1t was quite
likely; that the price that the country
had to pay would have worked out
to 4 much higher figure. That is the
exPlanation which they gave, and I
have no resson to doubt that there is
strength in this explanation.

We have also to remember that
after all, this is a phenomenon which
is of significance in relation %o
Rourkela. In Rourkels, quotations
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were invited on a competitive basis
and when those quotations came and
contracts were either concluded or we
were on the point of negotiation, a
reassessment was made that the
original indication that was given was
on the low side and as a result of the
actual things coming up, the quoted
prices are higher. Therefore, I sub-
mit that there was absolutely no point
in that. (Interruption).

Bhrimatt Renu Chakravarity: Sure-
ly, the fluctuations must be within
limits, .

Sardar Swaran Singh: I know what
is in the mind of my hon. friend, Shri
Naushir Bharucha. He has drawn all
his inspiration-—and quite rightly—
from the observations of the Estimates
Committee. That is a rather delicate
matter, when one has to differ from
the findings of a body like the Esti-
mates Committee. But the House and
the hon. Speaker also have prescrib-
ed a certain code of dealing with
what is contained in that Report, and
hon. Members and the House should
be content to comply with that code
in the sense of permitting the Minis-
try to give their comments upon the
various recommendations and then let
the process evolve of either convine-
ing the Estimates Committee who may
later on modify that or be convinced
themselves. But before that process
could be gone through, hon. Members
showed impatience to raise those very
points and adopt those very argu-
ments on the floor of the House, and
no option is left for me but to put
forward my counter-viewpoint, even
though at first sight it might have
been rejected by the Estimates Com-
mittee. I have no doubt that when
all these facts are properly explained
to the Estimates Committee they will
appreciate this viewpoint and even if
they do not, I will have no other
option but to....

Bhri Osa: A word of explanation,
Sir. Is it true that the Report of the
Estimates Committee is shown to the
Ministry before the publication of the
final report?
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Sardar Swaran Simgh; It is sunt to
the Ministry so that they might check
the factual points that are mentioned
there. The report is not shown with
a view ‘to affording the Ministry an
opportunity to give their arguments as
to why particular conclusions that
have been arrived at should not be
arrived at. If instead of Rs. 118 crores
it is stated as Rs. 110 crores or some
facts are mis-stated, they are checked.
What I mean to say is that showing
to the Ministry does not mean that the
Ministry has got a second chance of
actually pointing out any fresh mate-
rial which might justify a revision of
their conclusions. That is why I am
using this guarded language in saying
that before utilising the normal pro-
cess that is envisaged for developing
proper relationship between these
parliamentary committees and the
Ministries with whom they have to
deal, the hon. Members in their wis-
dom have chosen to adopt those very
reasons to attack the Ministry and
there is no other option for me but
to take up my position with regard
to the various points that have been
put forward in the Kstimates Com-
mittee’s Report.

Shrimati Renu Chakravarity: On a
point of order, Sir. I want to know
whether it is open to the hon. Minis-
ter to say that what has been recom-
mended by the Estimates Committee
is something which he categorically
rejects. He can ask for time for con-
sideration. But can he say just now
that he categorically rejects the
findings of the Estimates Committee?

Mr. Deputy-Speaker: He has ex-
plained his difficulty. When the Esti-
mates Committee comes to a
conclusion, the conclusion is sent to
th€ Ministry. The Ministry has its
own explanation, its own reactions.
Then, when they come to the Esti-
mates Committee, they also consider
whether there is some force in the
reply which has been sent. They
can also modify their position. The
Minister is explaining that before the
Ministry had any time just to put its
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views before the EStimates Commit-
tee and for the Estimates Committee
to reconsider or modify their conclu-
sions, these conclusions have been
taken up by the hon. Members and
they have been put forward here to
attack the Ministry. Therefore, he
says he has no option. The oppor-
tunity that he might have taken to
explain to the Estimates Committee
has not been yet afforded to him.
Therefore, there is no option for him
but to put his case here, because if
he does not put his case, what shall
be the result? A conclusion will be
drawn that he had no case to make
out or that he had no defence to put
forth. Therefore, he can naturally
put forward his own point of view,
the Ministry’s point of view.

Shrimati Renu Chakravartty: As
far as I know, the Estimates Com-
mittee, after ‘it has considered the
Ministry’s point of view, publishes its
report. Then the Ministry considers
it. It is only after a period of time
again that it is revised by the Esti-
mates Committee in the course of one
year or two years when they examine
how far the Ministries have imple-
mented their recommendations, and, if
not, why not. That is the procedure, If
any criticism is made or anything is
said arising out of the Estimates Com-
mittee’s recommendations, is it open
to the Minister to say that he takes
a rigid position as to what he has
done, whether it is right or wrong?
I plead with him not to take that
position.

Sardar Swaran Singh: I 'think the
hon. Iady Member has probably
understood me a little more rigidly
than what I wanted to be. I was
replying to the interruption that was
put in by my hon. friend, Shri
Bharucha. He said: ‘You are
advancing this argument. This argu-
ment has already been rejected by
the Estimates Committee.’ I said that
merely saying that it has been reject-
ed by the Estimates Committee is not
u matter which is conclusive so far
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as I am concerned. What I said was
‘that, in all fafrness, the hon, Members
should not have adopted the reason-
ings of the Estimates Committee as
their own. On some occasion, they
dig up these things and adopt them as-
it they were their own. Some expla-
nation is due from me, and the Esti-
mates Committee cannot be quoted
against me as a conclusive rejection
of my suggestions. That is the point
I am trying to make........

Pandit Thakur Das Bhargava.
(Hissar): The report of the Esti-
mates Committee is never conclusive.

Sardar Swaran Singh: Even in this
particular context without going to
the general matter, I would draw the
attention of the House to appendix
XVII on page 141 of the report of the
Estimates Committee which clearly
gives all the differences between the
original estimates of the three steel
plants and the revised estimates and
also the reasons. In the case of
Rourkela, four points are listed; in the
case of Bhilai three points are listed
and in the case of Durgapur also
seven reasons are given as to why
these increases were there. Unfortu-
nately for myself, the Estimates
Committee in their wisdom thought
it fit to shove it on to the Appendix
only to be unearthed by some researcn
student. They do not find a promi-
nent place in the body of the Esti-
mates Committee’s report so that the
country and everybody could judge
for themselves as to whether there
was any strength in the reasons that
were given for the pushing up of the
estimates...... (Interruptions.)

Shri Supakar: Unfortunately, the
Estimates Committee did not get any
reply from the Ministry in time, It
takes several months for the Minis-
try to reply to a query by the Esti-
mates Committee; that is the unfortu-
nate state of affairs.

Sardar Swarn Singh: I wopld be;
very sorry if that is the state of
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affairs; that will certainly be expedit-
ed. . .(Interruptions.)

Mr. Deputy-Speaker: Order, order
That is certainly a thing to be consi-
dered, that can be done on a differ-
ent occasion. For the present we
cannot take that into account

Shrl Supakar: If the reply 13 not
sent 1n time it can only be given in
the appendix

Sardar Swaran Singh: It 1s far
from me to make the shightest sug-
gestion that the Estimates Committee’s
recommendations are not entitled to
great weight. They are entitled to
very great weight

Shri Nath Pai: They are not much
to his hking

Sardar Swaran Singh. Even so, I
attach the greatest weight, because
there are many people for whom 1
have the greatest respect and regard
although I may not have a liking for
what they say My liking or not does
not come in the way of having a
fairly objective approach in these
matters and I derive very great bene-
fis from what 1s contained there

1 was mentioning this only to point
out that so far as the estimates part
1s concerned, there 1s absolutely no
reason for us to be apologetic in this
Every care was taken to ensure that
we get the best return for the money,
and sticking to certamn estimates
merely because that happened to be
mentioned at an earlier stage would
not have been in the interest of the
country The matter of revision of
this thing, 1s therefore, a mmor
matter Before I pass on to the next
point, may I submit the case of the
Tatas who have got very great experi-
ence® A Jarge number of Members
feel that we should depend upon steel.

men who are Indians (Interrup-
tons )

Shrimati Renn Chakravarity: Pri-
vate sector has given you ICC

Bardar Swaran Singh: .  that is,
“Tatas and the Indlan Iron or both of
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them, and for both of them unfortu-
nately the hon. JLady Member has
not got great regard either for their
capacity or performance. I do not
know how the two ideas are recon-
ciled

Now, 1 was mentioming that in thewr
first estimate in 1955 they indicated a
figure of about Rs 100 crores by way
of expansion and subsequent experi-
ence has indicated that the actual
expenditure 1s about 30 to 33 per cent
above their original estimates

Pandit Thakur Das Bhargava: That
was so in all the schemes—Bhakra—
Nangal, DVC, everywhere the est-
mates requred revision

Sardar Swaran Singh: My respect-
ed friend rightly pomnts out that this
had happened m other places too

It may be, Sir, that those who
might take a more sirict view might
say that this should not become a
matter of habit I can claam some
credit that with regard to these, at
any rate, for the last three yesars,
certain figures which were given still
hold the ground and there had not
been any upward revision thereof

Now, I would pass on to some other
points that have been raised Things
have been said about certain contracts,
certain points have been thrown up
and certain contracts that have been
concluded have been critiused In
that sphere, agam I am on a some-
what delicate ground The Estimates
Committee has been examining those
contracts and 1t has given a report
The Auditor-General has also noticed
those contracts, some of them, and
they have been included m the Audit
Report which has been prepared by
the Auditor-General That Audit
Report 1s to go to another august
body of this House, namely the Public
Accounts Committee The Public
Accounts Committee will exsmine
those contracts in the lhight of further
comments or amplifications that might
be put forward by the Ministry or by
the Hindustan Steel Then the Public
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Accounts Committeé will put forward
its view-point. Therefore, it will not
be perhaps very wise for me to say
something categorically about the
speaific points that have been raised
about two contracts which have
worried very much my hon. friends
belonging to the Bombay group
though they might belong to different
perties.

They have picked up two contracts
and have taken a fancy for them, but
they have never even shown the
House the courtesy of pointing out as
to what was the total number of con-
tracts, for instance, which the Hindu-
stan Steel negotiated, what was the
value like, what was the number
like, what was the complexity like
and what is really the total impact
of these two things which have been
highlighted and on the basis of which
huge theories have been built about
everything being rotten and what not.

I submit, Sir, we have to view this
in a correct perspective and not take
an exaggerated view merely by pick-
ing up one or two things. I do not
claim infallibility. There must have
been mistakes. Those mistakes can
always be gone into It is one of the
functions of the Audit, which is as
much a part of the entire system that
we have adopted in the country as
the Ministry itself. If the Audit or
other organisations bring out points
which require looking into, then they
have to be looked into and we have
to derive benefit out of them.

I will be failing in my duty if I
were not to put forward my version
of these two contracts which have
been the subject matter of consider-
able argument and considerable criti-
cism on the floor of the House. These
contracts are the Duggal contract and
the Hochtief Gammon contract. These
are the two contracts which are men~
tioned from time to time.

With regard to the Duggal contract,
this was awarded, I think, more than
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about 24 years ago. This was award-
‘ed to this firm because their quotation
happened fo be the lowest. It was
generously conceded by my hon.
friend opposite that there were some
adverse criticism against this firm by
the Public Accounts Committee of
Punjab, but he was charitable enough,
at the same time, to concede that the
report was not before the authorities
who awarded this contract about 24
to 3 years ago, and therefore they need
not have been influenced by what is
contained in the report which came
at a later date. My hon. friend Shri
Bharucha more strictly said that we
ought to have embarked upon a very
sifting enquiry to find out what are
the antecedents of this firm.

Shrimati Renu Chakravarfty: This
gentleman has now been again given
the Great Iron Foundry, after all this
has happened.

Sardar Swaran Singh: I do not say
that the original contract was wrongly
given. Therefore, this second argu-
ment will arise only if all of us come
to the conclusion that the original
decision was wrong. So far as this
firm is concerned, again, it is not a

Mr. Deputy-Speaker: Probably, the
Punjab Speaker has also written to
our Speaker that the Public Accounts
Committee of Punjab is proposing to
go into it again.

Sardar Swaran Singh:
going to refer to it.

Shri Nath Pai: Yesterday I refrain-
ed from mentioning it. 1 have got
it. It is a very unusuil thing, and
you are the better authority on it. It
is the most unusual ithing~the Chief
Minister of Punjab asked the Public
Accounts Committee. One would Hke
to know whether he is justihed im
ssking them to reconsider the stric-
tures they had passed.

Mr. Deputy-Spesker: But that
would be a different thing—whether

Yes; I was
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the Chief Minister had asked that and
what the Speaker there has done. We

are eonnemed nly with the point
whether the Public Accounts Com-
mittee does go lnfo it again c¢r not,
and it it does go into that, what is the
result of that vestinhon. We will

be concerned only with that question.

Shrimafl Renu Chakravarity: On a
point of order, Again I feel that it
has been done after the Estimates
Committee of Parliament produced
this report. The date that has been
given there, in the Punjab Chief
Minister’s letter, is immediately after
that. That is 19th February, 19690—
the Secretary of the Punjab Vidhan
Sabha. The whole matter is request.
ed to be gone into. We feel that there
is some sort of pressure which has
been brought upon them. I could
have understood the Speaker asking
them. Now, the whole thing, after
having been exposed by the Fstimates
Committee of Parliament, is being re-
sifted again. It seems there are con-
siderations for this.

Mr. Deputy-Speaker: Anyhow there
will be no justification for us to sit
n judgment of what is done there.
We will not go into that.

Sardar Swaran Singh: That was
exactly and precisely the line that I
wanted to take. I can say at this
stage that it was pointed out by the
hon. Member himself that the adverse
remarks which the Public Accounts
Committee of Punjab made came to
light after the contract was awarded.

Shri Naushir Bharucha rose—

Sardar Swaran Singh: My hon.
triend is very impatient. Does he
want to have a second speech? I do
aot mind. Therefore, the short ques-
lion that remains is, was there any-
thing about Duggal which ought to
have put us on our guard and should
hnve!mpeuedmtomkelnyen-
Quiry beyond what is normally
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I would not take long on that. I
was going to say that it is not very
much to my liking to make out
special pleas in favour of contractors,
and on an earlier occasion, I made it
clear that it is perhaps not fair to the

Government that they should be

called upon to go into these contrac-
tual obligations in a very detailed
manner, because the object in the

mind of the hon. Members is that we-
get the best return for our money. In
that context, it is always better if
these contractual things are left to be
sorted but between the contractors or
the supplier, whoever it be, and the
organisation with whom they had
contracted, and it is always a little
unequal atmosphere if we try really
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1o go into the pros and cons here.
But so tar as this particular case is
concerned, if we exclude those
- #dverse remarks of the Public
Accounts Committee of Punjab, which,
“were not there when the contract was
awarded, then the fact remains that
Duggal was a firm of first class con-
tractors registered with the Public
‘Works Department. It was a first
«lass contractor with the railways; 1t
had done considerable work for the
port authorities; it had also done
considerable work even in relation to
4 refinery in Bombay. It wag a well-
Teputed firm. Therefore, those people
who were responsible at that time in
awarding the contract accepted the
Quotation of a firm which had consi-
derable engineering and construction
experience and it was actually regis-
tered as a contractor in a number of
governmental organisations. There-
fore, to say that we should not have
dealt with them or that we should
have undertaken a special enquiry
about the antecedents of that firm is
only anticipating too much and I am
not at all convinced that those who
awarded the contract at that time
need have undertaken more thsn

‘what is the customary thing to be
done.

Still the other question remains as
to why after the contract as given to
him, another additional help was
givep to him in the form of German
carpenters That 15 & valid point
which requires explanation, because
normally, if a contract has been
entered into and terms have been
settled, he is expected to execute the
work according to the contracted
specification and normally, the ques-
tion of help does not arise. So far
as that general proposition is concern-

ed, 1 have no quarre]l with that and
it is sound.

But in this particular case, I would
place before the House the facts of the
situation. I would like to mention
that in the case of Raurkela, the
‘bunker is a huge construction. It has
<o take the cosl, iron ore and lime-
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stone before it is taken to the biast
furnace. 'We have made 2 departure
from the normal specification and
decided that it should be a reinforced
concrete structure, K may be that
we were under the influence of criti-
cism that had come from some of our
very honoured visitors. We thought
that if we could use reinforced con-
crete in constructing the bunker,
there would be saving in the matter
of steel. Reinforced concrete bunker
was a‘thing which was being attempt-
ed for the first time in the country.
Not only that Duggal & Company had
no experience of it, but no one in the
country had any experience ahout the
construction of reinforced concrete
bunkers, It is always mentioned as
if those carpenters were brought here
for the purpose of planing the wood
or for doing ordinary unskilled work
that a carpenter normally does. But
to pour concrete, a certain shuttering
has to be erected, which is very com-
plicated. I have a grievance agrinst
the three hon. Members who criti-
cised, because in spite of my invita-
tions, they have not yet thought it
fit to visit the place, so that they
might see for themselves the compli-
cated nature of the work. I hope they
will go there one of these days and
then most of these doubts which have
gripped them-on account of theoreti-
cal considerations will certainly be
removed. Here was a comnlicated
structure of a bunker which had not
been attempted anywhere in the
country before, No one in the coun-
try had any experience about the
complicated shuttering and we did
not want to take any risk, although
Duggal will not admit it. His line
throughout has been. “I was all right;
you developed cold feet unnecessarily
and you more or less put these car-
penters on me. I could have done
without them.” But somebady had
to exercise his judgment at that time.

Three courses were open. Either
we cancel the contract and ask some-~
body else to do the work again, or
we leave him to do the work or we
give some help to him, so that the

€7 |
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work may be done within time and
witbout undue delay. Out of these
ihree alternatives, somebody had to
exercise kis judgment, In retrospect,
it has clearly been proved that as a
result of choomng the alternative we
did, viz, we strengthened the orga-
nisation by giving him specialised
carpenters, who according to the ter-
minology of certain countries, could
be called engineers .

Shri Nauzhir Bharucha: Not a word
about the bunker has been mentioned
by the Estimates Committee,

Shri Nath Pai: Let us hear him

Sardar Swaran Singh: Are you
saying what I am sayming 1s not cor-
rect? You are quite correct when
you say that the Estimates Commt-
tee might have come to a different
conclusion 1f all these facts had been
there If that 18 the point, then I
readily concede that

The pomnt that I am developing is
this Out of the three alternatives
that were open, cancellation of the
contract and bringing m a new party,
permitting hum to go ahead with what
€ver resources are available here and
we taking the consequences if we do
not succeed and, thirdly, our decision
to strengthen him by providing him
the technical know-how and all those
things, although 1n the ultimate
analysis we had to incur additional
expenditure, we carefully weighed
that and we came to the conclusion
that this alternative which has been
chosen was the best in the circum-
stances, because otherwise there
would be inordinate delay The
quotations that we were receiving at
that time were much higher than the
tendered amount that we had accepted
i this case And I have no doubt
in my mind that if we had gone for
re-tender, the country would have
bad to pay much more It is not a
case of ardinary carpenters; it is the
case of speciahsts ‘who were 1mported
to strengthen the organisation which

8 (Al LSD-—8
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had to do the complicated shuttering
to be put up there

Shri Nath Pai: I have refrained
all 'this tme You should give me a
chance

Sardar Swaran Singh: Let me finish
this Duggal matter Then I will be
nerfectly at your disposal. I will give
in myself

Shri Nath Pai raised the point that
I said on the floor of this House that
this man was behind the schedule or
that he was not going ahead accord-
ing to schedule and that he required
some help The Resident Director,
Shr1 Ganapathi, has m some letter
which he quoted, said “he 1s all right”
and the work is perfectly according to
schedule or that he has done well
That does not require any elaborate
explanation You have only to look
to the time to which ¥ was referring
and to the time to which Shr1 Gana-
path was referring If he had gone
behind the schedule and i1f with the
help of additional hands 1n 1857 he
pulls up and makes up all the defia-
encies and whatever delay was there
18 cut down, he does all that and
after a year and a half the Resident
Director comes to the conclusion that
he has done well and he has meade up
everything, that should be a pomnt in
our favour rather than one on which
I should be called upon to give an
explanation One thing that is behind
the schedule in 1957 need not always
be behind the schedule If it is
behind the schedule, I would be sorry
And I have no hesitation in saying
that I hold no brief for the contrac-
tors I do not know whether I should
say that, but I do, think that the hon
Members who have been such vehe-
ment critics do know that I at any
rate was not responsible for the
finahsation of this contract But I do
not make any plea on that score
What I meant to say was that I hold
no brief to defend the contractor
But I would be faihing in my duty
if I do not give him his dve I would
say that even when he was behind
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the schedule, even at that time there
were other contributory factors also.
One was that when excavations were
uhdertaken it was found that the
quantity of lean concrete was really
much more than what we originally
thought would be required. = When
detailed drilling and excavations were
made and firm foundation was to be
reached it was found that the ground
had to be excavated and much more
lean concrete had to be poured, which
meant more work. That was one of
the reasons why he was behind the
schedule. This is so far as the Rour-
kela project is concerned.

Shrl Nath Pal: 1 will only ask him
about one or two points. He himselt
said that they were lagging behind.
Yesterday I have pointed out two
aspects of it. I had referred to
Gutehoffnungshutte (GHH) and John
Sheafer, apart from amassing a profit,
have charged Rs. 1100 per carpenter
per month, which comes to a total of
Rs, 12 lakhs of rupees. I have said
this and I had asked the question on
the subject. Apart from the salary of
these carpenters they were deducting
from the staggering fee Rs. 8,000 per
month which the carpenters were
supposed to receive as salary. This
is above all other commission that
they have received and that in colla-
boration. I ask him, if you say that
you brought me because the work is
lagging behind, are we not justified in
asking you as to why Shri Ganapathy,
your Resident Director, gives this
certificate? That you have been kind
enough to try to explain. But the
wording is that “their work up-to.date
is quite satisfactory”. Not only in
1857 but all along and the final work.
I would like you to hear this wording,
“Their work up-to-date is quite satis-
factory and has not resulted in any
delay in the erection of the work
entrusted to them.” The certificate is
very categoric.

Shrimati Renu Chakravartty: In
the background of his statement.
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Shri Nath Pai: The certificate was
procurred on the 7th January after
we had raised the matter on the 25th
November in this House, The certi-
ficate mentions that there has not
been any delay at any time.

Sardar Swaran Singh: For one
thing, it is really for Shri Ganapathy
to say as to what really did he mean
by all those words. But I would be
disinclined to accept—I am very
reluctant to do so—the construction
that my hon, friend is placing on this
because Shri Ganapathy was not even
there when the additional carpenters
came,

Shri Nath Pai: 1 have got the
records before me.

Mr. Deputy-Speaker: Order, order.
Let us hear him,

Sardar Swaran Singh: We should
accept that with regard to the rele-
vant period of time. At what point
of time that letter was given. I have
tried to explain i1t as best as I could
It is true that the exercise of judg-
ment is involved in selecting one of
three alternatives that I have placed.
But I would respectfully submit that
1t was an exercise of discretion which
had to be exercised by someone and
in retrospect I cannot say that it has
been unwisely exercised

With regard to the other point, I
am sorry that I did not reply in my
main  reply. To say that just to
secure employment for about a hand-
ful of these specialist carpenters who
had to come all the way from
Germany and do the work - hers
because according to the original
contract whenever these foreigners
are supplied the supplying firm has to
be paid something so that they make
their services available to us will not
be charitable. That is a part of the
general contract. Now, my hon.
friends may have their complaints
against that contract itself. That is
a separate issue and I need not go
into it. No separate commission or
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anything was however charged for
this and it is very difficult to imagine
that merely to make the services of a
few carpenters available m the oft
chance of getting some little amount
by way of compensation for sparing
those people, they should unneces-
sarily foist these people on us will, I
think, not be a chantable construction
of the conduct of the consultants

Shri Nath Pai: I will produce the
documents

Shrimati Renu Chakravartty: I
want to ask one question of the hon
Minister Is it at all a fact that
Uttam Singh Duggal had really finish-
ed the work before even the arrval
of the German carpenters?” He has
alleged that He says that the hon
Prine Minster actually went there
and saw 1t completed and the
carpenters arrived after that If that
18 a fact then certainly the entire
question takes another complexion
Not only that, he has also stated here,
“That Resident Director’s chit 1s added
to this note to prove our contention,
that 1s, that we have finished every-
thing according to schedule”

Sardar Swaran Singh As to these
individual positions that the contractor
might take from time to tuge, I
would beg to the hon lady Member
not to gq into these details as to on
which point of time was he behind
tri~ or on which he was not If I
have any experience of contractors—
and I can claim some—there will be
interminable disputes even hereafter
This may not be the end They might
go to arbitration They might ask
that they have spent more or that
they have incurred more expenditure
It may perhaps not be very fair to
the country that I should go out of
the way to trace the progress from
day to day and should be called upon
to say as whether on any particular
point of time the ‘'progress was accord-
Ing to schedule or not After all, this
hon House 1s concerned with broad
Issues that are before us and there
are other forums where we can sort
out these matters of detail That 1s
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so far as the Duggal matter is con-
cerned

So far as Hochtief Gammon s
concerned, 1f I have understood the
criticism correctly, and I tried my best
to analyse and find out the particular
thing that has worried hon Members
making this cnticism, the position is
this One 1s the general thing that
has been criticised namely that they
were one of the partners in the con-
sultant firms, who had drawn detailed
drawings and designs for the awvil
works, and, therefore, later on, the
contract should not have been award-
ed to them On general grounds, if
we can avoid 1it, we should certanly
avoid 1t I do not join issue on that
score, because I think it 1s a sound
princple that 1f we can keep out
those who are responsible for detailed
drawings and the like at the initial
stages, 1t would be good. But 1
would beg to the House to keep m
mind the circumstances and the back-
ground 1in which this contract was
given

The rolling mull contract, so far as
the aavil work 18 concerned, is the
highest 1n value and the most complex
of all It has got a number. of
sections, the blooming mill section,
the rolling mill section, the cold roll
section, the hot strip section and a
number of such things The value is
of the order of ahout Rs 8 crores 1
forget the exact figure

Shri Naushir Bharucha: It is
Rs 778 crores

Sardar Swaran Singh: Here, my
hon friend has 1t on his finger tips
His Inspections are generally very
mformative

That was really a very complex
type of work Most of the detailed
drawings with regard to that had
already been completed by these
people, one of whom later on became
a contractor

Personally, I wish we could avoid
that But the alternative was this
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There were two other fiems who were
also guoting for this. One was a
firm whose bands were full else-
where in our own steel plants The
other was 2 firm from UK, and not
only were their quotations on foreign
exchange alone very much higher as
compared to this, but our foreign ex-
change position bemmg tight at that
time, the matter was considered, and
we thought that this was enough,
after nll, when the element of com-
petition had been introduced, and
those quotations were there, and the
examinstion of quotations was ob-
joctive, and the association of another
Indian partner was assured, we
thought that there was no risk m
giving the contract to Hochtief Gam-
mon: Gammon is the Indian partuer,

they would have nothing to do with
consortium, and that will be done
the remaming three firms There-
fore, this was really the thing that
was done To save foreign exchange,
save money and to utilise ex-
ence and to utiise equpment
that was here, this contract was
awarded to this firm in  which the
Germans and Indians were partners

§S’

One thing still remams to be ex-
plamned, and that has been highlight-
ed a great deal, and 1t has also been
picked up by the wigilant hon Mem-
bers of this House because it 15 a
‘catchy’ poant and it can easily be
understood. They say that the figures
given with regard to the price of the
lower, but

]
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could be increases if the quantity u
increaged, and so on, there were a
number of other items which would
really affect the ultimate picture that
emerges Even with regard to this, it
was calculated and some opinion also
was taken that if it 1s worked over
that period, taking mnto account the
expenditure that 1s to be Incurred
on mantenance, renovation and a
number of other things that had to
be done, the cost was not very much
on the high side There may be a
difference of opinwon, but so far as
the Estimates Commttee 1s concern-
ed, I have to check up, but the hon
lady Member is here I think they
got some evidence from people con-
nected with the Irmgation Mmistry
also to give them adwvice as to whe-
ther the hire charges are of the right
type or not I do not know, but
subject to correction, 1 would ven-
ture to submit that according to the
mformation in my possession, it was
given to them that the hire charges
were not on the high side, and I may
also add that we have been letting
out on hire certain equipment of ours
to the various contractors who are
operating in the field, and I am cons-
tramned to remark that the charges
that we get from those who use our
equipment are, if anything, higher as
compared to the hire charges that we
are paying to this contractor Ths
much I would like to say with regard
to these hire charges

I am sorry that I have taken a
little longer over these two contrac-
tors, but on the last occasion I pur-
posely @did not want to go into these
details because I thought there were
other bodies looking into it and I
would best leave 1t to them

Now I will pass to the other
basic pomnt which been raised
with regard to the role of consultants
in these three stee] plants. In a way
let us not develop, while approach-
ing this problem, a sort of complex
that & person who is connected with
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nical advice jn the projecls of Rour-
kela and Durgapur I have had no
difficulty, and the House aleo has
not ventilated any pomt of gnevance
that the Soviet technicrans also belong
to the Soviet Government and the
supplies also come from them there-
fore they would in some way fail in
their duty in advising us on the
technical suitabibty of the material
that comes to us. No one has alleged
that, and I can say that that has not
been our experience either. We take &
little precaution and we get a second
advice, because the International
Construction Co., make some odd
check of certain things where there
are matters of doubt, but we prmei-
pally accept the advice and go by
the advice of the Soviet group of
technical advisers who function as our
consultants In the same Wway, we
have this German firm of Krupp-
Demag whom we have appomted as
our consultants, I have tried really to
reach the bottom of the thing that
mght be worrying the hon. Members.
I think what they have tried to make
out is that as they are suppliers also
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count of improvement or for a variety
of reasons

8hri Supakar: That 3 only Rs 8
crores on electniaty

Sardar Swaran Singh: The hon.
Member knows quite a bit from the
Estimates Committee’s Reports 1
wish he had told all thus to his col-
Jeagues there.

Sbri Supakar: On the whole the

estimate has jumped from Rs 48 to
Rs. 72 crores.

Sardar Swaran Singh: I may refer
to page 141 of the Estimates Com-
mittee's Report, and all this is ex-
plained there with regard to Rourkela.
The increase is accounted for as
follows*

Rs.in
Crores

on account of increases

in level of wages, prices of
saw materials ight
between the date of the esti~
mate and the date of the

tender . .

This 18 an item with which the
qlaonmltlnn are not &qncemod
ncrease on account of improve-
ments and additions .
Cost of land transport, not
mncluded 1n the uu‘xg:te; con-
tained in the detaled project
report s

11 69

11 26

Now, a great point was made by
my hon. friend from Bombay, for
whom I have great respect He
waxed eloquent by saying that here
is g body of consultants..

Shri Naushir Bharucha: He b
wrong. I am oot from Bombay city.
I am from East Khandesh,

Sardar Swarsn Singh: I thought
East Khandesh is still in Bombay.

Shrl Nath Pui: It is

Sirt Nanshir Bharucha: He refer-
red to Bombay City.

Sardar Bwaran Singh: I did not sy
‘Bombay City’
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I was saying that he made a big
point saying that here is a body of
consultants; they do not know that
the cost of the land upon which the
plant is to be constructed has to be
included. I would respectfully sub-
mit that I do not require consultants
or, for the matter of that, anybody to
tell me that the cost of the land upon
which the plant has to be construct-
ed has to be included. I know it has
to be included. I do mnot want to
pay one per cent. or two per cent. to
another consultant on Rs. 50 lakhs or
so, the value of land, to tell me that
this should be included there, so long
as the items for which he gives me
estimates are enumerated and I also
know that this has to be done. It
was not that these things were not
known to us. So if later on these
items which were not included origi-
nally are included-—and about which
we knew that they would have to be
included—I do not see anything
wrong. Take, for instance, the cost
of township. We were not to keep
our .people in helicopters flying there.
We knew that the township was going
to be developed. We do not require a
gonsultant to tell us that to town-
ship has to be constructed.

Shri Naushir Bharucha: Why were
they not given in the revised esti-
, mates?

Shri Nath Pai: It is an amount of
Rs. 120 crores—unaccounted ancil-
larses.

Sardar Swaran Singh: I am sorry
for the embarrassment in which the
hon. Member finds himself. I can-
not help it. I think he has over-
stepped his point.

Shri Supakar: The point is: why
were these matters not put before
the House—details of this amount of
Rs. 120 crores. We are not concerned
whether the consultants had put it in
the estimates or not. The only point
is why these matters have not been
brought before Parliament in time
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Sardar Swaran Singh: Perhaps the
bon. Member was not giving me his
indulgence and attention when 1 tried
to develop that point.' In fact, thaf
is the main argument with which I
started. So far as the House is con-
cerned, we have kept it informed at
all stages and in great detail, and
every time this eaveat has been en-
tered the figure that is being given
docs not include X, Y, Z. So on that
score—I may have wagknesses and
there may be other mistakes—I think
the hon. Member has got absolutely
no grievance.

Then there is another—

‘Difference between revised
estimates (based mostly on con-
tracts concluded) and estimates
in the detailed project report—
Rs. 13:94 crores’.

These are all also explained in the
Estimates Committee’s Report, as is
given in the appendix. The point I
was trying to develop wasg that with
regard to these agreements with con-
sultants that we have entered into,
probably this thing has been in their
mind that some of the consultants
being suppliers of some of it, pro-
bably our interests were not watched.
I have already submitted that even
with regard to Rourkela, the increase
in the two supplies of equipment
from Krupp and Demag separately,
when compared with others, is of a

* smaller order in terms of increase in

other sectors.

Shri Naushir Bharucha: May 1
point out that the hon. Minister is
quite wrong' when he says that the
estimates for the township were
placed before Parliament? The
Estimates Committee at page 651,
paragraph 144 of their Report dis-
tinctly say:

“The Committee do not appre-
clate why estimates of »tmportant
itemns like townships, iron ore
mines and quarries, electrical
works, railway works ete. were
not originally indicated to Parlia-
ment”.
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Sardsr Swaran Singh: He 15 quite
correct, but he has not perhaps un-
derstood the implication of what is
mentioned there. It was mentioned
there that thig did not include the
township The Estimates Committee
say that the estimate of township also
should have been given As to whe-
ther 1t should be Rg 18 crores or
Rs 15 crores, I think my hon friend
will appreciate that that 1 not a
major point So long as 1 say that
the township 1s going to be there,
the mere fact that I have not said
that 1t will be Rs 13 crores or Rs 138
crores or Rs 12 crores is a compara-
tively munor $oint.

In the case of Durgapur, we have
got the International Construction
Company They are not connected
with any supphers at all Therefore,
to go mto a broader perspective and
try to make out that our interests
have not been safeguarded 1s, I sub-
mit, not correct

With regard to Durgapur, a pomt
has been raised that apart from the
fees we had paid to the consultants,
that 18 the International Construction
Company, we are also paying another
sum of Rs 14 crores to ISCON

This bemg a technical matter I do
not blame anybody But, there is, of
1 may say so, a little confusion about
the rules of the consultants and
ISCON 1 have tried to explain on a
number of occasions that ISCON are
our contractors and supphers and
they are not our consultants The
International Construction Company
are the consultants and it 1s therr
duty to see that the work which 1s
done by our suppliers the ISCON 1s
according to certain specificationg ete

Still the question remains as to
why when everything is enumerated
while finahsing the deal with ISCON,
why this sum of Rs 14 crores or so
was given as a separate head—when
everything was separately given for
blast furnace so much, for rolling
mill so much, for coke-oven so much
! would submit that this is not a
very dufficuit thing to explain So
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far as these items are concerned, they
have gone into the price structure of
the varous units, both in the case of
Bhulai as well as in the case of Rour-
kela It 1s convenient to say this for
things which had been separately
negotiated Merely paying for some-
thing 1s not enough Somebody has to
organise the whole thmg and to see
that everything 1s carred out m
unison, to see that everything is pro-
perly cartied out m time And, that
organisation was provided - by the
consortiutm  In the consortum itself
there were different supplrers of diffe-
rent things Certain things were cal-
culated. This was more a matter of
accounting than a basic thing Cer-
tain amounts were separated as due
to certamn items

The consortium had also to provide
the organisation which ensures that
the thing 1s constructed You may
collect the bricks, you may collect the
mortar, you may collect the cement,
but the house will not come up Some-
body has to supervise and see that it
18 constructed There will be an ar-
chitect or engmmeer who will super-
viee that Roughly, the International
Construction Co, who are our con-
sultants are the architects, the engi-
neers who supervise and ensure that
something which 1s produced 1is ac-
cording to the specifications, according
to the terms of the contract The
suppliers are those who supply certain
things work them out and hand them
over to us 8o, over and above the
various items that had gone, this was
a sort of convenient item or head
which can be spelt out One can be
wise after the event and say that we
could have asked them to actually
allocate it to the various items

Shrimati Renu  Chakravarity:
So that we would not have worred
you about it

Sardar Swaran Singh: Just as you
‘are not worrymmg me about Bhila:
because all that is there in the de-
tails

Shri Nath Pai: But it 18 a question
of crores.
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Sardar Swaran Singh: What I mean
% say is that we have to make a
elear distinction between the contrac-
tors’ function and the consultants’
function. The contractor has to
produce the thing, organise it and
give something to me according to
the terms of the contract; and the
eonsultant is to advise me as to whe-
ther that is according to specification
or not. Therefore, the two functions
are entirely different. A lot of con-
fusion has been made on that gcore.

Shri Nath Pai: The hon. Minister
bas been kind enough to explain
certain things. 1 would ask....

Sardar Swaran Singh: 1 think we
are already running against time.

Mr. Deputy-Speaker: There will be
a number of opportunities (Inter-
ruption.)

Sardar Swaran Singh: Some small
minor points have been left out which
I would like to explain....

Shri Nath Pai: This is not a minor
point.

Mr. Deputy-Speaker: Order, order

Sardar Swaran Singh: Before 1
come to that aspect, I would like to
move from the mere defensive and to
say a few words in high appreciation
of the great deal of thought given to
this by some of the hon. Members.
I have greatly benefited by a number
of suggestions. I would only re-
capitulate some of the things that
have been sald about which I would
like to indicate the lines on which
Government has been thinking with
regard to these problems.

The Designs Organisations hag been
stressed by more than one hon. Mem-
ber. This matter is of the highest
iroportance and we cannot over
emphasise the importance of the
Designs Organisation. We have made
@ beginning in a emall way and it is
our intention to strengthen that stili
further. We will try to mobilise
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whatever local talent is available but
it is a new line. 1 will not at ali be
ashamed to have foreign collaboration
where necessar¥....

17 hrs,

Shrl Nath Pai: But kept it limited
to where necessary.

Sardar Swaran Singh: But where
necessary, will be the subject matter
of a dispute between you and me..
(Interrputions.) It is our intention
not only to organise this in an effec-
tive way but with such foreign col-
laboration that might be available
to organise it well and also to have
that co-operation which has been
pointed out by some hon. Members
between this and the Heavy Engine-
ering Corporation that is going to
be set up near Ranchi It is our
objective that with regard to oyr
new expansion programmes or
with regard to whatever new plants
that may be set up we should be able
to have as much of the indigenous
content in those plants as is possible
and to that extent we will strain
every nerve to ensure that we will
utilise to the maximum whatever
technical know-how or machine
manufacturing capacity is available in
the country. There will be complete
co-ordination between the Heavy En-
gineering Corporation and this designs
organisation. The possibility cannot
be culed out that it may be located
at such convenient place where there
can be more frequent consultation and
almost day-to-day collaboration bet-
ween the two.

The hon. Member Shri Dasappa
and another pointed out that there
should be an advisory council for ad-
vising the Government on various
matters connected with steel-—distri-
bution, export, import policy. I think
it is a very valumble suggestion. The
Estimates Committee also have made
some suggestions with regard %0 that
matter. The hon. lady Member wilk
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bgh;wythltitllmtllwaylthlti
differ from the Estimates Committee.
1t is with the greatest reluctance that
I have to join issue with them......
(Interruptions.)

Shrimati Renu  Ohakravartty: This
you will accept.

Sardar Swaran Singh: I am giving
some thought as to what the pattern
should be. I think it will be possible
10 have an advisory council to advise
on these general questions about dis-
tribution and the like.

Very grave doubt was expressed by
my hon. friend Shri Bharucha about
the cost that may work out with
regard to steel. He gave some cal-
culations and he put them in a
dramatic form. But he must have
slept over that and I think he must
be having second thoughts about it
That there should be any doubt that
we will not be able to produce steel
at a competitive price—I think—it is
a defeatist attitude which I cannot
too strongly countract. If he attempts
any calculation even with the figures
which Shri Bharucha took even then
he will find that the steel will be
economie. ...

Shrl Naushir Bharucha:
have the figures.

Sardar Swaran Singh: I am pre-
pared to sit with him and explain it
t0 him. What is the calculation he
gives? Rs. 200 and odd crores and
on this some flat rate of depreciation
should be calculated and some flate
rate of interest is added and he says:
how can you go ahead? I may tell
him this. We have not spent more
than what the Tatas or the Indian
Irons have spent. We are not spend-
ing more than what other countries
are spending. Our manpower is not
more costly. We are trying to get the
latest technological development. Our
iron ore is rich. We have got very

Let us
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how. I have absolutely no doubt on
that score. I think it will be an ex-
tremely competitive price so far as
our steel is concerned. An absolutely
wrong colour is attempted to be given
to our great venture upon which we
have embarked, namely, industria-
lising the country. We cannot go
even a step further unless we have
this basic industry of steel.

Some indications of cost were given
even by the consultants, They were
quite attractive. And, if I may say
30, even with all the mistakes which
in the wisdom of the hon. Members
might have been committed by us,
the price will be competitive and eco-
nomic, and any shake of confidence
1in which he was not prepared to give
even a counterfeit rupee to me is
not justified. Let him retain all the
counterfeit rupees and all the coun-
terfeit arguments, I will be content
with genuine arguments and genuine
money to carry on the work upon
which I have started. Honestly, Sir,
I am generally very restrained, but
when we are going ahead with these
plants, when huge developmental and
construction activities are going on
and we are already producing, I can-
not imagine anybody saying that
everything should be voted down, not
a pie should be given, we should
close the shop and leave everything.
I have also got some experience. The
hon. Member may have more, but I
can claim a little If he thinks that
everything should be held up, no
progress should be made and we
should only wait for the judicial en-
quiry, I think that would be a sad
day for the country. There are
various bodies which can go into the
matter and examine it with care.
After all, we have to go through
certain procedures which are accept-
ed, and if by going through
those procedures, in the ultimate

- analysis, it is found that some-

body has committed a mistake, then
you can say that he has committed a
mistake. If somebody has committed
an offence or something like
that, by all meang come dowa on
him with a heavy hand, But to aay
that we should call a halt, we should
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[Sardar Swaran Singh)
stop the movement of the hands of
the clock and we should call it a day,
something more negative than that,
1 have still to imagine. And, com-
ing from the hon. Member, 1 was
really surprised.

Then, suggestions were made about
organising the laboratory. We are
taking good care to ensure that the
three steel plants are properly equip-
ped and they will have well equipped
laboratories. It is our intention to
have good arrangements there.

Something was said about the de-
velopment of smaller low shafi fur-
naces, Ihad occasion to say something
about this even in my opening re-
marks. A pilot plant has already
been installed, and  depending upon
the experience thereon it is our in-
tention to make incressing use of the
know-how and experience we might
gain.

‘So far as plans for our expancicn
are concerned, 1 cannot more than
agree with what has been said by a
large number of hon. friends that we
chould first concentrate on expansion
of existing plants before we go over
10 the fourth plant. That, I think, is
a very valid argument, a valuable sug-
gestion. T only want to assure the
House that we have taken good care
to ensure that the services and other
arrangements in the ‘one millior’
¢teel plants in the public sector are
planned in such & manner that the
expansion will be a natural process.
Most of the underground communi-
cation pipes etc. have been so planned
and so designed that the expansion
will be a natural process. ‘Therefore.
we would like, naturally, to concen-
trate on the expansion of these. We
have also initiated some preliminary
steps because our experience indicate
that we should initiate such prelimin-
ary action much earlier, and it is in
that connection that we have already
appomted a firm of Indian consultants
to make a project study with regard
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to the Bokaro steel plant so that we
have eriough of data to draw up & de-
tailed project report if and when a
decision is taken that we should have
& fourth steel plant. We should think
of these matters in a long-range man-
ner rather than tackle the whole
thing in a rather hasty and quick
manner.

With regard to production in the
two blast furnaces some doubts have
been expressed. I tried t0 explain
that to come extent in my opening
remarks. My latest information is
that the Rourkela blast furnace pro-
duction yesterday was 630 tons. In
Bhilai it is a little over 800 tons.
Bhilai has been better, and it has
touched even 1000 tons on certain
4ays. But, on the average, this is
roughly of the order of 800 tons. I
said that there was come defect in the
tilting arrangement. I think that has
been rectiied and now we can look
forward not with that pessimistic tone
but with some confidence that the
production there will be stepped up.

1 will not take any more time ex-
cept to refer in passing......

Shri Nath Paf: We are ready to sit.
Only answer our points.

Sardar Swaran Singh: I will attempt
to answer but I cannot have the same
eloquence which my hon. friend op-
posite can bring to bear. I can place
certain facts before the hon. House
and it iz for them to draw whatever
conclusions they intended to.

Shri Tangamani (Madurai): How
about the production of coal in the
public sector?

Shri Dasappa: rose—

Sardar Swaran Singh: Shri Dasappa
will naturally like me to say some-
thing about Bhadravatl.

Shrimati Renu Chakravartfy: Do
not leave out Durgapur.
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Mr. Deputy-Speaker: If all the in-
dividual demands are to be touched
upon, perhaps it would be difficult.

Sardar Swaran Sihngh: I will not
take long. So fer as Bhadravati is
concerned, the matter of expansion of
Bhadravati has not only been approv-
ed but we have taken every step to
encourage the Project so as to see
that Bhadravati is expanded. They
have actually expanded in the first
Plan period. Certain schemes have
been approved. Even with regard to
the expansion of the other facilities
also, I am glad to inform the Houce
that the Chief Minister has already
informed me that he agrees in princi-
ple to the formation of a Coxporation,
because that is the normal pattern
that 16 suitable for running these
organisations The Tarif Com-
mission also had suggested that it
should be a Corporation. So far as
the actual physical work is concerned,
that has not at all suffered merely for
want of formation of this Corporation
There are certain plans with regard
to the expansion thereafter which are
now in the flnal ctages I have evervy
hope of its being a success But
even there, T may tell the hon
House even now that the amount of
Rs 3 crores which was estimated
first, is now about Rs 3 crores On
a detailed planning, it costs about
Rs 5 crores That, I think, is ‘he
general experience, when we git down
and go into the details. I am not at
all perturbed by that increase. But
1  have no difficulty really about
Bhadravati expansion. I can assure
the hon. Member that so far as the
Bhadravati expansion is concerned it
will receive, and it has alreadvy re-
ceived, all possible help and sympathy
that it deserves.

Special mention has been made with
regard to the location of the alloy
and tool steel plant With regard to
that, all that I can say is that no
final decision has been taken one way
or the other, and it will depend upon
weighing all the relevant consider-
ations. Therefors a firm decision has
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yei to be taken as to whether it should
be located in one place or the other.
We will see the overall economics In
the matter of its best location, and it
is only thereafter that a final decision
will be taken.

Before I st down, there are one or
two things to be said. Something was
saxd about the Board of Directors of
Hindustan Steel. I think that we
should not really say anything which
may shake the people who have to take
difficult and delicate decisions, people
who are able and competent, who are
good engineers, technical men though
they may not have done steel. But
how many men there are who have
done steel and who can be posted
there? Shrimati Renu Chakravartty
suggested that we could even pkk

up some of our junior metallurgicts
and the like,—
Shrimati Remn Chakravarity:

Senior.

Sardar Swaran Singh: ....and make
them directors. The real faci is that
there is a very great shortage of the
right type of steel men. 1 would like
to be as brave as Shri Nath Pai and
1 would very much like that every
post is filled by an Indian. But we
have to face the facts of the situation,
much as we may require sentimentally
and psychologically and the like, fcr
which I have every sympathy I do
not think we have got the technical
type of steel men who can be put as
directors. I am in the search of a

Shrimati Renu Chakravartty: Not
one, but two, three....

Sardar Swaran Singh: Yes, two or
three men. If I have to pay a higher
salary to them, T hope I will have
the support hqm hon. Members

opposite. . .

Shrimati Renu Chakravarity: Cer-
tainly *
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the salaries paid in the private sector
are of of Rs, 7,000 or
Rs, 8,000 or even Rs. 10,000. Indians
in India are paid

ch huge salaries in the private sec-
tor. (Interruptions). I am only try-

appear, and I will be again put on
the mat. You will not get a steel
man for less than Rs. 7,000.. .. Even
it it is & difficult decision for me to

I will not hesitate to take that
decision and I will then come to the

Something was said about the re-
tention price. Normally we have {he
recommendation of the Tariff Com-
mission. I know that the Tariff Com-
mission has come in for criticism on
some occasions here. I think having
created an organisation statutorily, we
should not shake everybody’s faith
in the working of the organisation by
trying to criticise it every time. On
suitable occasions, we may differ from
the recommendation of the  Tariff
Commission. I for one have not
hesitated to differ when I can justify
it But we should have some or-
ganisation which in a more or less
judiclal manner examines it and
makes a report. On that report, there
should be a bias in favour of its
acceptance unless there are over-
riding considerations, for in  which
case, a resolution can be published by
the Government disagreeing  from
that. Steel being a controlled com-
modity, every little item on the ex-
penditure side is taken into account
at the time of fixation of prices.

A good point was rzised by Shri
Morarka, who generally has great
insight in these matters, particularly
figure work. I must confess I am not
very good at figures, but I do give
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some thought to these matters in a
little more basic manner.

An Hon. Member: You have a good
figure. (Interruptions).

Sardar Swaran Singh: Even that
is being grudged. I give up the
plural, but even the singular is denied
to me!

So far as the retention price is con-
cerned, sometimes retrospective effect
is given. Actually we were procecd-
mg on the basis of a five-year de-
velopment programme. It is only a
master of calculation. You can give
it over three years or four years.
So long 8s the total that is to be given
as a result of the Tarit Commigsion
recommendation is not exceeded, it
is more a matter of calculation as to
whether you give it over the remain-
ing period of two years or you spread
it over five years. For instance in
the case of excise duty, we never gave
it with any retrospective effect, al-
though there was a hint in the Tariff
Commission recommendation that
even that should be spread over five
years, although it has been imposed
later. We said, no; we will give only
from the period in which the addi-
tional excise duty was imposed, be-
cause that was capable of calculation.
There are other items which are not
capable of calculation like, for in-
stance, increased price of coal depen-
dent on increased wages, additional
bonus, additional cost of electricity,
etc. There are 101 items! All these
items are listed and they are not
vague. Every item is known and there
is an agreed formula that depending

. on these various items, the price can

be altered. That has been consisten-
ly followed.

Shrl Nath Pal: The Minister may
answer the question on the capital of
the Internationa] Steel Construction
Company, ISCON.
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Sardar Bwaran Singh: I have not
Jooked up the figure, but I can assure
him that whether it is smaller or
larger capital is a very very little
matter, because we have entered into
contracts with others who have no
capital at all. You can say that they
have the backing of the whole of the
country. Therefore, these are very,
minor matters.

Shri Morarka: May I say a word?

‘Mr. Deputy-Speaker: I should think
he has said enough when he was given
an opportunity.

Shri Morarka: Just now the hon.
Minister referred to the question of
the retention price and he paid a com-
pliment about my figure work

Shri Ferose Gandhi: He was re-
ferring to your figure!

Shri Morarka: As the hon. Minister
‘himself stated, the sum total is first
determined and then that total s
distributed over 3 or § years, as  the
case may be. But in the recommen-
dation of the Tariff Commission there
1s a difference in the sum total also,
the large “sum total” has been calculat-
ed and then spread over five year
period.

Sardar Swaran Singh: We will try
to understand the viewpoint from him.
He is a valuable colleague and I would
hke to benefit from him. I do not
want to say that straightaway I  re-
ject his views.

Mr, Deputy-Speaker: Shri Malaviya
meay explain the figure now.

Shri X. D. Malaviya: I tried to un-
derstand these figures. I have satis-
fied myself that so far as the numbers
are concerned, there is no mistake in
these numbers. The only thing fs.
if by some explanatory note this
could have been split up, even I conld
bhave understood it much more pre-
cisely. The estimate of expenditure
of Rs, 13:65 lakhs has been shown for
390 posts, Apparently, there seems to
be some discrepancy, because for 390

CHAITRA 10, 1881 (BAKA)

for Grants 8898

posts 1t 18 Rs 13'65 lakhs and for 338
posts it’1s Rs. 18 lakhs. The numbers
do give the impression of some dis-
crepancy. But when the estimiates
were made for 1838-59 they represent-
ed only the expenditure that was like-
ly to be incurred after making due
allowance for delay in obtaining ex-
pected sanction. Sanction for 390
posts are incomplete. Recruitment has
to be made to fill the sanctioned posts
This means that the provision of
Rs 18:85 lakhs do not represent the
entire expenditure for 12 months of the
financial year on all the 390 posts

Shri Feroze Gandhi: May I say....

Shri K. D, Malaviya: I do not want
to be disturbed. If you will permit
me to have my say then you are at
perfect liberty to say what you want

That situation arose because in
November, 1957 when estimates were
drawn up ad hoc provision was made.
The position has changed with effect
from 1839-60. Now the Ministry of
Finance do not accept any provision
for inclusion in the budget estimates
unless the necessary adjustments for
the sanctioned post has been obtained
in advance completely. So, the pro-
vision of Rs. 16.86 lakhs represents
the entire expenditure on 336 posts
which are already covered by the ex-
penditure sanctioned. Hence the
apparent discrepancy which you see.

Lastly, although the number is 380
as against 336, the fact is that 390 does
not represent the actual 12 months’
work. It was only an estimate made
in advance on certain expectations of
posts being filled and all that. Baut
what is relevant is that though
Rs. 13'65 lakhs were estimated only
Rs. 1195 lakhs were spent. Now
Rs. 18'86 lakhs have been estimated
for 836 completely planned out posts.

Mr. Deputy-Speaker: Doubts can
arise when the estimated amount is
Rs. 13'65 lakhs and the revised esti-
mate is Rs. 11'08 lakhs. It was also
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[Mr, Deputy-Speaker]

antxipated by the hon. Mimster that
in the actuals it might be even lower
Then why should Rs 18 88 lakhs Le
budgeted for the next year? That
18 what is being asked for, when the
numbers are not clearly given. ¢4
there had been an increase in number,
the House would have understood it
But even now the numbers are not
being given. The numbers are put
at 390 and the revised estimate is
Rs. 11,95,000 and it 13 anticipated that
it might go lower than that if the
number 1s brought down to 836 The
estimated amount that is asked for
now from the House 18 Re. 18,886,000
The explanation given, so far as 1
eould follow it, 18 that 380 men were
not employed throughout the year

Shri K D Malaviya: Yes But
let us believe

Mr. Deputy-Speaker: Some 1idea
should be there

Shri K, D. Malaviya® I tried to find
out the numbers Those numbers
have not been indicated here in any
place I tned to find out those num-
bers They were 2268 Ths 15 all that
I can find out even at these places
U I get more time, I can perhaps
give greater details But perhaps
these estimates now are for 226 and
not for 390 When the estimates were
made they were made for 350

Mr Deputy-Speaker. But the House
should, in the first instance, be sat:s-
fled So far as these are concerned, 1f
he wants more time he might come up
tomorrow

Shri K. D Milaviya: The number
228 that I have given is the firm
number

Shri Feroze Gapdhi: May I submit
that the budget estimates for 1058-59
were prepared several months before
the Budget was presented

Shri K. D. Malaviya: In November
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Shri Feroze Gandhi: Xxactly m
November, as the hon. Minister has
stated What I want to understand 1»
that it they provided for Rs 13,65,000
::r’ 350 people, then huw\h it that

Mr. Deputy-Speaker: Now he should
read 2268 mnstead of 390 according te
the explanation given.

Shri Feroze Gandbi: I will come
to that I compare that 338 with
Rs 18 lakhs, that 15, an increase of
Rs 5 lakhs over the estimate, if the
figure given by the hon Minister 1s
correct Am I to understand that for
228 or whatever he said the estimate
will still remain at Re 13,65,000? Y.et
hinm answer that 1 am concéFhed
wrh the number and the amount If
the number 1s reduced

Mr. Deputy-Speaker. If the number
226 s substituted for 380, what ob-
Jection shall he have then®

Sbri Feroze Gandhi: I am explain-
ing that The budget estimate for
1858 59 15 Rs 13,865,000 Am I to un-
derstand that Rs 13,865,000 was also for
2287

Mr Depuly-Speaker The estimate
of Rs 1365000 was for how manv
exactly we do not know so far

Shri Satya Narayan Sinha And at
what time?

Mr Deputy-Speaker: That 15 not
known Now, the only figure that
the Minstry can give 15 that 1t  was
228 The hon. Member wants whether
the same estimate would have re-
mamned if the onginal estimate of the
number would have been 226 instead
of 390 But now we are more con-
cerned with the revised estimate Now
the number is 226 and the revised
estimate 1s Rs 11 lakhs When they
want the number to be increased to
336 will there be something’ radically
wrong if the budget estimate 18
Re 18 lakhs
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Shri Feroge Gandhi: We want to
understand it.

Shri X, D. Malaviya: It will not be
radically wrong.

Shri Ferose Gandhi: You have not
explained A-2. It has not been ex-
plained. There is a difference of
Rs. 6,80,000/-,

Shri K. D, Malaviys: I have explain-
od it.

Shri Braj Raj Singh: A-2 has not
been touched even

Shri K. D. Malaviya: 1 have already
stated that what is relevant here 1s
that the amount is correct and that
the actuals that have been shown are
quite correct

Mr. Deputy-Speaker: The hon Minis-
ter has to ask the hon Members to
vote for this amount There ought
to be a satisfactory explanation for
A-2 also He has said that instead of
390 1t should be 226 but so far as 2850
is concerned, what was the exact num-
ber there There Rs 18 lakhs had
been asked for and Rs 18 lakhs 1s the
revised estimate Now Rs 23 lakhs
are being asked for in the estimates
while the number 18 being decreased,
so far as these numbers are concerned

Shri Naushir Bharucha: May I point
out that even the explanation as given
by the hon Minister. assuming that it
18 correct, 15 not fair to the House be-
cause the Government take a large
sum by the vote of the House and
then employ a smaller number of em-
ployees We give you Rs 13 lakhs for
employing 390 and you spend Rs 11
lakhs and employ only 226 The point
18 that by misrepresenting to the
House that the Government are going
to employ 390 men you get Rs 18 Takhs
and of courge, then it turns out that
only 22§ persons are employed, while
Rs 11 lakhs are spent.

Mr, Deputy-Speaker: I think there
18 no harm if we hold it over and some
more explanation is given. Even thr
hon Finance Minister might look into
it The difficulty is this. I am told
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and I am advised that becauge the
President gives sanctions to whatever
is contained here, we cannot change
the flgures, either the numbers or the
amount here. Therefore, there ought
to be some more explanation. A note
might be circulated, or something Like
that may be done

Shri K. D. Malaviya: It is fof you
to take a decision, but so far as I am
concerned, I am satisfied that the
actua) expenditure shown here in the
estimates is correct.

Shri Braj Raj Singh: We must also
be satisfied,

Shri K. D. Malaviya: I gave the
figure of 226 If I am requured to give
the equivalent figure for A-2, I give
it now, 1t 1s 1600. But 1 do not see
what is doubted here.

Mr. Deputy-Speaker: I have tried
to explain the doubt When we ask
the House to vote for an estifirate of
Rs 23 lakhs for 2222, is there a justi-
fication for it when we find that for
2850 there is the revised estimate of
Rs 13 lakhs? The Minister is asking
for Rs 23-88 lakhs or about Rs 24
lakhs for 2222 Either he should give
the explanation that all the wages
have been doubled or something must
be done.

An Hon. Member: He should spend
only Rs 18 lakhs

Shri K. D. Malaviya: It is only after
November 1957, that is, it 18 only this
year that we are required to give the
actual flgures Previously, these
figures were calculated on the basis of
the work that we had before us; and,
therefore, these figures should be con-
sidered firm namely, the figures which
we have now given, namely 338 and
2222, but the other figures which I
have quoted were 228 for 300 and 1600
for 2850 That is what we have found
out after calculation here.

Shri Naushir Bharacha: That is ex-
actly what is wrong

Shri K. D. Malaviya: Therefore, I do
not see any discrepancy so far as the
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figures 226 and 336 are concerned, and
the figures 1600 and 2222 are concern-
ed. I have given an expianation as to
why these figures should now be con-
tidered firm rather than the figures
supplied last year.

Shei Nath Pai: The discrepancy is
a3 big as a mountain.

Shrimati Renu Chakravartty: May i
also ask the hon. Minister to tell us
one thing? This year, we have been
given these figures. If we accept what
the hon. Minister says, that the figure
fn the first column should be 226
instead of 300, that means that 228 is
the revised figure, and should apply to
the revised estimates, I presume that
is the understanding. Then, I shculd
like to know whether that will be
applying to all the figures which are
going previous to that

Mr. Deputy-Speaker: It Is the
aemount that is revised, not the num-
bers That is the difficulty. The num-
bers are not revised; they should be
the actuals That has been done. But
the only explanation that came was
that they were not whole-time wor-
kers My only option now is

Shri Ferozse Gandhi: May I point out
that non-whole-time workers canmot
be put in this category of ‘Pay of
Officers’ and Pay of Establishments™
£ they are non-regular establishments
on daily wages, they must be paid out
of contingency.

Bhrl K. D. Malaviya: I have not sald
that

Shrl Feroze Gandhi: The Chair said
that.

‘Mr. Deputy-Speaker: 1 thought that
someone had suggested that they were
not whole-time workers. I think the
Minister had suggested it

Shrl Ferose Gaandhi: But in this
account, there cannot be any tempo-
rary hands of a non-regular establish-
ment.

for Gramir 8994
Mr, Deputy-Bpeaker: ¥ this Is the
only on that the hon. Minls-
ter can put forward, then I have no

option. The House might &
whether to accept it or not.

8Shri Naushir Bharucha: Then,
point of order may be raised. Assum-
ing for a moment that according to
hum the revised figures tally propor-
tionately well with the amount he has
asked for, then the question arises that
the Budget has not been properly
presented

Shri K. D. Malaviya: It has been pro-
perly presented. I do not accept the
hon. Member’s statement,

Shri Naushir Bharucha: The House
voted Rs. 13 lakhs for 390 persons,
Therefore, he has no right to say that
he would appropriate only Rs. 11 lakhs
to employ 226. It means that really
he is exceeding the limit of the budget-
ing indirectly.

Shri K. D. Malaviya: It is not like
that.

Mr, Deputy-Speaker: If he is asking
for Rs, 18 lakhs for 338 persons, it is
for the House to decide whether to
give 1t or not.

Shri Naushir Bharucha: Then, he
will spend Rs. 17 lakhs to employ 107

Mr Deputy-Speaker: Then, the hon.
Member can come forward with this
point But so far as this is concern-
ed, now he is asking for Rs. 18 lakhs

Shri Naushir Bharucha: For how
many people?

Mr, Deputy-Speaker: For 338,

Siarl Naushir Bharucha: He cannot
employ less afterwards and say that
he has spent so much.

Mr. Deputy-Speaker: We shall »ee
that afterwards, whether he smploys
the full contingent or employs a lower
number. We shall see that afterwards.
Now, I think it should be for the
House to decide.

:

E
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Shai Fevose Gandhi: It is for you to
decide, not for the House. If you are
conyinced that the explanation given
by the hon. Minister is not satistactory,
there is no harm in the Demand being
held over. The hon. Minister can cir-
culate a note this evening and this
Demand can be put to vote tomorrow
I really feel that there is something
wrong in this estimate,

Mr. Deputy-Speaker: I have heard
the hon. Member. That is all right,
so far as he raises the objection. I had
also certain doubts which I expressed
myself, but if this is the explanation
that the hon. Minister can give and
he has given it, now it is for thz hon
Members to decide whether that 1s
sufficient or not. What should 1 do”

CHAITRA 10, 1831 (SARA)

for Grants 8906
Therefore, I will now enquire from
the Hon. Members whether they want
to press any particular cut motion, Or,
should I put them all together?

Shei 1. B, Vittal Rao: You can put
all the cut motions to the vote except

No 1128 which we want to press for
division.

. Mr. Deputy-Speaker: The question
is:

“That the Demand under the
head Ministry of Steel, Mines and
Fuel be reduced by Rs. 100
(Increase in the price of kero-
sene)”,

Lok Sabha divided: Ayes 21; Noes 85

Division No. 6 ]

Bhatucha, Shri Naushir

Braj Rsy Singh, Shri
Chakravartty, Shanimat! Renu
Blias, Shri Muhsmmed
Ghosal, Shr

Imam, Shii Mohamed

Kar, Shu Prsbhat

Achar, Shr1
Ant Singh, Shn
Aghsnana, Shri
Bshadur Singh, Shr:
Brkliwal, Shri

Balmik, Shn

Banerji, Dr R

Barman, Shn

Basappa, Shri

Bhargava, Pandit Thakur Das
Birendra Singhn, Shn

Bogse, Shri

Brahm Perkash, Ch.
Brajeshwar Prasad, Shri
Chanda, Shri Anit K
Chaturvedi, Shri
Chettisr, Shel R. R

AYES
Kumbhar, Shn
Mohan Swarup, Shn
Mukerjee, Shrt H N

[ t7°41 hrs,

Reo, Shes T B Vittal
Reddy, Shri Neg:}
Swngh, Shni L Achaw

Mullick, ShnB C Sugandhi, Shry

Nath Pai Shn Supaksr, Shn

Panigrah, Shn Tangamam, Shn
Rajendra Sunh, Shr: Verma, Shr Ramy;

NOES

Jyetishi, Pandit J P Ram Saran, Shn

Kasliwal, Shei Rane, Shn

Kotok:, Shn Liladhar Rao, Shri Jaganaths

Khan, Shn Sadath Al Reddy, Sha1 K, C

Kureel, Shn B N
Lachh: Ram, Shn

Chuni Lat, Shri

Daljit Siagh, Shei

Das, Sha N, T

Das, Sbrs Ramdhani
Das, Shri Shroe Nassyan
Dassppa, Shei

Deb, Shei N. M

Dube, Shri Mulchand
Dwivedi, $hel M, L.
Gandhi, Shri Farose
Geunder, Shrl K. Petisswanu
Tain, Shri M. G,

8 (AD)~LSD-—38.

Reddy, Shri Rami
Roy, Shri Bishwanath

Lahirl, Shn Sshu, Shri Rameshwar
Maits, Shn N B Sagl, Serdar A, S.
Majaniys, Shr1 K D Samuantsinhar, Dr
Mandal, Dr Pashupats Sarbach, Shril Ajit Singh
Mathur, Shn Harish Chandra Shankararya, Shn
Mehts, Shr1 J R. Sharras, Shti R, C
Muwhn, Shn Bibhuti Shukla, Shn v C,
Muhrs, Shn L N Siddansnjappa, Shn
Misra, ShriR R Siddah, Shri
Morarka, Shn Singh, ShriH P
Nanjappa, Shr1 Stnha, Shn Gajendra Prasad
Nerammhan, Shri Sinha, Shn K. P
Naskar, Shn P S Sinha, Shri Satya Naravan
Neheu, Shrimat: Uma Subbarayan, Dr. P
O7s, Shui Sumat Prased, Shr,
Padam Dev, Shri Sunder Lal, Shn
Patel, Shri Rajeshwar Swatan Singh, Sardut
Pattsbhi Raman, Shn ‘Thomas, ShriA M
Pragi Lal, Ch Tiwaey, SheiR 8
Radha Raman, Shy Tula Ram, Sk
Raghubir Sshas, Shn Umro Singh, Shn

Reju, 8 D S

The motion was negatiwed

Venkatasubbaih, Shey
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Mr. Deputy-Speaker: I taks it that
withdrawn with the leave of the
House.

Al the other cut motions were, by
leave, withdrawn.
Mr. Deputy-Speaker: The quastion

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March 1960, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 81 to.84 and 130
relating to the Ministry of Steel,
Mines and Fuel”.

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.)

DEMAND No. 81—MINISTRY OF STEXL,
Minzs AND Fozi

“That a sum not exceeding
Rs. 36,098,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1980, in
respect of ‘Ministry of Steel,
Mines and Fuel’”.

Dzmanp No. 83—ExrLoraTiON OF O1L

“That a sum not exceeding
Rs. 2,02,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1980, in
respect of ‘Geological Survey’”,

Dzmanp No. 83-—-ExpPLORATION or Omn
AND NATURAL GAs

“That a sum not exceeding
Rs. 3,10,34,000 be granted to the

MARCH 31, 1988

TURE UNDER THE MINISTRY Or STERL,
Mings anp Forn

“That a sum not exosedingi
Rs, 24,81,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Ministry of Steel, Mines
and Fuel'”.

DEMAND No. 130-—CAPITAL OUTLAY OF
THE MINISTRY OF STTEL, MINES AND
Furo

“That a sum not exceeding
Rs. 22,06,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Outlay of the
:;(inltm'y of Steel, Mines and

uel’.”,

MiINIsTRY Or WORKS, HOUSING AND
SuppPLY

Mr. Deputy-Speaker: The House
will now take up discussion on
Demands Nos. 85 to 89 and 136 to 188
relating to the Ministry of Works,
Housing and Supply for which 4
hours have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 18 minutes the number
of the selected cut motions. I shall
treat them as moved, if the members
in whose names those cut motions
stand are present in the House and the
motions are otherwise in order.
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DeMmaNp NO. 95-—~MINIATRY OF WoORKS,

Housing And SurrLy

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 57,897,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ministry of Works,
Housing and Supply'.”.

Dzmanp No. 98--SurpLIEs

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 2,59,19,000 be granted to the
President to _complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Supplies’.”.

Demanp No. 97-—OtHER CIvi. WORKS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 24,74,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19680, in
respect of ‘Other Civil Works'”.

DemanD No. 98—STATIONERY AND
PRINTING

Mr. Deputy-Speaker: Motion moved:

Drxvaxp  No. 99—MIsCELLANBOUS
DEPARTMENTS AND  ExrENDITURS
UNDER THE MINISTRY OF WORKS,
HOUBING ANX SurrLY

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,00,05,000 he granted to the
Pregident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellanecus Depart-
wments and Expenditure under the
Ministry of Works, Housing and
Supply'.”.

Drmanp No. 136—Drzrux CAPITAL
OvuTLAY

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding
Rs. 6,71,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1980, in
respect of ‘Dethi Capital Outlay’.”.

DeMaAND No. 137—CaAPrTAL OUTLAY ON
Bumomncs

Mr. Deputy-Speaker: Motion moved:

“That 8 sum not exceeding
Rs. 7,53,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Capital Outlay on
Buildingy’.”,

DEMAND No. 138—OTHER CaPrran
OUTLAY OF THE MINISTRY or WORKS,
Housing AND SurpLy

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,55,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
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the 31st day of March, 1860, in
respect of ‘Other Capital Outlay
of the Ministry of Works, Housing
and Supply’.”.

Shri T. B. Vittal Rao: We have got
a bhalf-hour discussion today. The
Member concerned is present. So if
we continue with the discussion on this
Ministry, we will have to sit till 8-30.
There are hardly 20 minutes left. So
I would suggest: that we may
straightway take up the half hour
discussion and start discussion on this
Ministry tomorrow.

Mr. Deputy-Speaker: We took the
decision that we would sit till 6 r.v.
to discuss the Demands.

Shri T. B. Vittal Rao: Now hardly
13 or 20 minutes are left, The Minis-
ter also will not be fresh now.

Mr. Deputy-Speaker: Is the Minis-
ter making any opening remarks or
should the House proceed with the
discussion?

The Minister of Works, Housing and
Supply (Shri K, C. Reddy): The
debate may proceed.

Mr. Deputy-Speaker: We will sit up
to 6 »mMm for discussion of the
Demands.

&t wWgn awr  (dehia) -
TS wgEE, & w1g v aga wrard
g fe a@ a3 w e femr
frg®d s o @ o, grefeT ox
qearE & ey 9T NFR w7 wawe
frran i wad A weny gy
ey won stear § ) o fafredy
# et feardie anfive §—and, grafm
W weard ¢ oyt TF IR w1 AT 8,
frg® s wgw w@ gu g s 7
dYo w0 Fro ¥Y gfeww ¥ ferdie
wgT 97, 3T s IW WY e frxree
T wgr W, @ ¢ [T A g )
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g ey ot § fin o awe 3% fad
MY, T AR Ty oy AT A
wifors T e &, e oy g oY
T qTET HT TAX HT W |

Iareaw wpw : W g & i
wgvz wr o foar § 7

off sivgw wwre  farar Y 8, dfew
< AN wY 3T § 1 9% W @R 9T
T T § e S N A I
§, dAfaw o @ awr § ) foew
w 7% T ¢ fr g ¥ & o7 wfec
FE—AEATT ¥ & w2 s Shfaae
q% ST FY T4T AT q¥AT 1 X
AT § S Y o {6 T Y
FREIT £7 RN 1 o ' AR
W19 Ig §0 @A § 1 & F Qo W, q8%e
#Y M T 035 gy 91, A fF
TAwYX § AT A fafeer® A F
qr | ¥ THAT AT TR I F AT
wgr § o it o Rt A I T
aré ¢ 1 2% we A% FEASTR T &
# } 99 ¥ yferw qgere A Y
o @ A ey § f aga AT AW
T & T § W 3w § fohfata
fendie wrew W ofaw § 1 g O
AR aar€ o€ § 1 sufieT § 5 ag T
€ | 7® aawar w § fe ardz @ W
YT afar Taw @ T g R e
wift o o ofr § ) fafre e &
B9 oy qy AW feur 9@ -

“That  Executive Engineer,
C.P.W.D. had nvited tenders for
the remawming work left out by
the previous contractor. The
cost of work as now estimated
has exceeded the original esti-
mate and these tenders are now
under scrutiny. ‘The actual build-
ing work is expected to start and

be completed during the financiai
year 1959-60."



8913 Demands CHAITRA 10, 1881 (SAKA)

I 7YY, T o7 § I Wy WY
o oot v g fiefewr wr i vk 81
™ UE W owre g @ & o
awft § 1

W drw ol < ow
[ foor wr & 1 ofr oy agge et 3
F¢ T JEATEA fifar a1 | OF W OW
| a1 T gaR v 39 W1 O O F
Y 7, gwife g wft s v
ur | fred aret § 3 ¥ fie A Reer
T TTHE ¥ o Y ofr | e e wy
¢ fir dueer gk Y g TwT ¥ )

i i dmfr e T @ )
TR Ao e § 1 TR ag & 0
T wgn g e et OF 9T %
R W gq ¢, fom & at § aoar
wraT § fie 3 frge a & TuR F 0@
% | 4 w8 awy ;AR &, 3T w7
It § fir o 37 w7 vy foar s
WK I W g 9T WP we-
fafesr ward ol | & o Gifae
e &, forr w1 e ww & qve
? } ga7 O IR ¥ i 97 Y aew
aff Y | § o o af g, e
WEht @ T v AR g | W
ay g e fosfy F qemidea WY
feeht wift &, 3 ow G e § e
oY W Ty W from o ar A
aret & o qw ar Qar § ) feeht F
AR fafeer v & g s
g ey vt g€ § 1 A e Wy ao
¢ fe fY O o sl wrlY Tt
w g R ?

1748 hrs.
{Saxx Bammaw in the Chair]

¥ W & ad o e fre
urer VY 1€ | i Ow sl
fiefen wré o oft § | vyt aw g
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T ot aveqpw &, Frwd aver wfeer oF
Iy & AP I W GO AT O
W AT | O T qW Pfe e
w7 yfowm gur 1« A% v fe ot
e arlt F ofefr ot off | i A%
TH sifaer &1 91 | 9w W oar
T §F A T qOX &Y IqT 47 |
wgt %€ far o ol o @ Wt aE
Y fsr & X ot &€ fowr e vl
W T | wifere g #fY oA § ?
Wl dwrar g waradv §
o R wwre? §, 9 vy a<g ¥ e
Y § fr gew NI i Iw TR
T 7w A &, A fr gy Al
T wx & 1 ? fafret e &
AT e § e ag dar cdeer & )
TE W T EeEwr #¥ | iy v
iy ow fafeer ¢, fow F @@
oy A W A ) wmax A
o deoow ag @ @
W fox gt agw @ @ @)
IR AT FY AT 7 GOART Y W
WM @ TR R @ TR
fafewr wrd omweft 1 ¥ wvw & ot
i fF 93 wr a0% § e feelt §
e A oW ), & oW o @
e gt 3ot & & forar omar @Y Wk
fee oy wft o ol WY v e
I 3 | 7o fedde & W w7 sT
¢ fr wg gy 7 ar wwar & 1 & W
# fr ox g are S fasrar am,
N for FRE & gEfers wivqwaTy
** fir 7 e W § 70% w
Ty @ WX ag ol O v

. fﬁ('f;a'!ﬂo Yo ﬂ’o#wm

¥ wrr fre areg & faay o

g ¢ fF qgf ox wwem &
firefy wfy & 1 o T g for ge O
A wrgdlt—a W -~
aToet T¢ wTga s mfwamne W
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T O ¥ ey F wnd § i o famfedt & fog, Wt oot & oY

N u @ I Ay wd § ) N vl wfiow §, I7% fag ot qiwdt Wi g

g W Ak ¥ I3 T wifew W W Y & fod | Fd W 2w & o

T QU W g @ A0 IR, T
oot ®r et 7 wilz w Ak H g
off 9w o ¢ fe gfer @ w=h W
foy g e ey ol

oY feoté gk g ¢, S wamr
aar ¢ fs are & o e IEd W
9 a1 wifeed % fog QT W
fome Y500 gfie &, Fadfafadr
3,3%% gfre ¢ WX Wl 3,3vv gfee
€ 1| & Tg & W R A i
¥ fod oemivdew ¥ feams 3¢,3%0
gfwe &, dadfafed te,04t g &
e Wi e N g i § ) W
B & fesme Qo,vuy gfre §, -
frferdt €, x4 gfe & W AEH 20,80
gfre § | W T AT /T W
fenres 5,000 {ﬁ? 3. Q‘iﬁﬁfﬂ'ﬁ
ALY W t Wiz WY §,¥oo
gfrz & | & 7y v fe wwrr o
oy i ox aw g el Wi S A
W T AT T WY 1§ ey
fe fawelt ¥ ward wedy e wd
€ sy g & ) afes W o qigw
wt fe-avey & A gy Rer §, Wi
Ik qTE Jer G O & 1 ey W
& forg arg a¢ fedt s & v @t
i< gy wrne A <ot gk &, W o
oW Wi gER A W T e e
okt ¢ 1 wifeT gg wD v v @
W X o gR AT F g 7

v # grafem o s W g
gafem & w & orw ag & ant
waré ot § 1 ov &Y vafguw gefar
# wir €, ged W gt o) qq
it & fag, el =0 afent &

waur & fe d ay qm A efw ¢ A
fir dare oy 7€ € | AF s A WK
e f oY firs feareniir §, ow & age
%,000 W%W Qa,ooawa‘ﬂm‘
forrey s §, Iy wErE W ® W
? ofre ol & o TG T W Ew
feay s § fie € wqd ittt & fag
YA SHC W W g § W
I aEreaTd ey fear o wwen @
WR ¥ T[T IS TR SR
¥ qwreve ¥ fagqr e | 9@ & @9
ary A-srfer At s Afew 7T qwEY
¥ fag & @ wfe T e
g a1 o% 1 ffew d wToR T
g § fe aw dfiews wngy §ax e
oTaT 97, T9F {10 HFAW ¥ 7 Wifa-
¥ var wuy av afew folaw § 9
<Y &AT wqar & F @ v @
wsten & fag | R gwwer g fe gt
& ford w oqar e syt Y @ )
e wror 7y § fr grefeT o agu
§r oz vty § o seer wE A
M af@ ok @
T w0 v aft frew awm § )
%W and & wwwa g e 9 T W

fay 7y § wg e Wy &1
efgae grefar & wwotyr @w

T I AT TOCET A ¥ sqaedr
Nafdt e 3g YT ea S &
forg fasffen fimr mar ar dfer gw
wE,Yeo WHHTA T it § 1 &Y
wer 40 & fod N [y v 0w
Tt wifew a1 frame (exs o
¥ frd 1 ¢ Ry W wd wr ot
teus—%e & wwe § fiear wor v o
T WUY €o,000 WA WA @ Afew
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A 13,000 HHW T X § | W A
¥ tefgaw grefan it s 4o
Tt F T o e W 6 TR A
iy feg e
Wit § 1 R e ot o & ol
W @ f wuww e T o w9
qq T *T qrEn |

w ¥ @ & ol § gy e
wET | W w1 & ot gy w0 =A@,
Tar Tt € | wAwar, waf, wEHEE
e, v WR feslt o g TR ¥
forg g wvar var may § W g9 @A
ok o Y § 1 Rfew ww 7w s B
e & ot fie e ¥ o §, e
£, ¥ e o @ W g o s
£ 1 v Sfagrar ad, AR AR
AT T, A gree o afet A g,
TR M W T A & WA
¥ AT T T T G f—

Skri K. C. Reddy: May I point out,
Sir, that the Delhi sium clearance
work has been under the Ministry of
Health and not under the Mimstry of
Works, Housing and Supply From
next year onwards it is going to be
transferred to the Ministry of Works,

Housing and Supply--the Delhi slum
clearance work.

of v ey T & yfeaw
] @@ @ @ wg W fv wa
&R B, e frar O § g ad
£ 8, afew qor o &, Uw W ¥
el orrg < fed o @ S Fory orrg
R &g 0 § W | e
fafeow wr & ot ¢ 1 T AT WY
w98 3, ATT A Y sareay ol g E,
s fed wrg e
wREdogwad i wIwy
RN gem wiwaf g
® s g g fe v o ¥ fae
et WY sqwear ¥ wrly wfed o

fawdt o {4 wgy a7 fw wrer fier
& Teardw F oY gl ol Wy v g
€, oY o i #Y ot fafazdy o e
frwyd, 78 faow vt for amg
T & F oy T A3 Y dred & o
dat § ot § T v oY T
g fedw & v & fod, aw o S
arfee fear ot awar €, dfen W@ O
¢ s T fear oy, @ gEw WY
ot a% o WAz afy fear €
e 7 f agr @A | aw ey o
apforad  agwré wE €

e § s grefew T W F o
9y } ww @ w1 faw ww
WTEW ) W% MY § G¥ wne €,
vt 7l ag &, fant fr wreedy amd
faR o wih ama d At &
adt qgw awd §, wr ag ¥ W W
W @t 78 o wwd § | oW oo
fog gg W wfaws sw 7 var
g AafiTmrMafsaw
featé #Y va? vy ywar & ) ooy A
Y wiferw 1 e o w g e
N Aarar g

g A% A §F grIfeT o Aew
¢, T fggeam Y &l ¥ uw
gfre ¢ T 7g 2@ 7 W qw o &
fis araY 7 grafaw ¥ axw A awug
ol & a1 o d 1 o A Lo MR
wt fedrg #e7 Y aw ot | O X
Koo WA ww YA T ¢ 1 W WY
1exo—4c § erfaer feay may ov
Ffemr i F T mar € 6 voo
Y & AR F f @z wadizy ¥ fod
it ¢ fr sawy fedda fer omy
foité #t 3w & ag wrfge ot g
fe fead Wi F e @@ W
i fmnmemad feman 1 &=
qw ary ¥ anX & frivd famger ez
..
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Mr, Chajirman: I think the hon
Member is lhkely to take some more
time. He may continue tomorrow
We will now take up the Half-an-
Hour Discussion.

18 =rs.

*GHAT TO GHAT BOOKING BET-
WEEN MAHENDRA GHAT AND
PAHLEZA GHAT

ot ey (gva)  waefa
W, W AT S AR A § |
gAY g § fir o oy fargre i ofeit-
fow o wefas et Y o @@
o sraer qar sty e fage & w=
¥y gl @, fagre & & Ay Srww
fersrrr ey & 1 o Y Wy W vy
wfae w3@ & a9 o W ¥ gEr
AR | GGWA & FHHY TV Y QI FAT
iR AN NRES
gy At fir fagre oo & o §,
wgAMm ¥ I 7w ¢ ) o A
#Y o< fagrz ¥ gew o g @
I TV W G F T qwA ) 1 g
¥ =fgwr fagre 3 <M A aw IR
fagre s @ & & QU WA
qaey & | ax ¥ I5aT & f WY a)
*; feqrarard ? N @ XA A
# wawr § W ag w amua § fowd
fiw wivr gaT & afaw Wi zfaw § o<
fagre ¥ graay eqrfe w<d & 1 WE oY
R T fggeam & o ow & g
EqIT AT WTEAT A a9y SO ey
9T frre W €, e 79T aT flx
o ¢ fr fow g & o wid, o
g WY WK 9y ¥ g W | IEw
sac et Wt felt s w1 s
B ¢ ork sk TR { e g )
Y ag W fagre age & gy F
gy ¥ afeewit ¥ W qomc
o< ¥ St @ € ) R § wear

Ghat and Pahleza Ghas

g e my i B o awede
mifFTR G IR gEy
o ], agw ¥ A § ay e T
¢

wafa wew, og AR W) W
arer § fir s st qeAr & 9w qie
e W & g wr fowe Swwr
aly forer qwar & 1 IE% T ag A7)
Ta arY At @ e o g g
IT HT FAT ATEY A T W W W
fewe s odn 1 F AT ST §
"R W s ¥ anA w3
fereras < e g e Wy ag ot
T € s s & fawhr wr framelt g
Wk mfyamre sy wgar g ooy &
ow fewe w1 @ g miwamang
W I #@F Avw foee A
AR AT A Wy EwAT g 7w A
fis & Qur ®T AT § | W qEAT A
STEHY Y TEEAT AT AT W F AT IEE
fordk g < e i 7 § v s
g %@ I ¥ fgrrar w3 @ Iy
T ey ol oWl g &
T & 9= TF FO AT F{T AT
aar § fort ag & ar fa ot A fae,
fewz wor @ gL ¢ MqR, T
wor gar faefr o0 gar fadel
WK B wiely qge AR Y e
aET AEE € @ grenfe Sawr sk
sar aft &, W enfew o ¢ fr ag
STaeT #7 G1E v fe fewe & A,
¥few qgAwvE ¥ e R § g
| FT AT T, A ¢ faer e
¢, TEW AT AT W Frpl v
Qoddt |\ qgegraw afr & 7 ¥Q
W & wfwwfal & «id g, sgi
wg fe v g g ot ¢ Ee
sy goere o § ) wre F dvw §
fix g Toq e & g wlr et

“*Half-an-Hour Discussion.
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€ 1 g tasy € § wafie oyt 9%
wifr gee &, T8} oF wEA
w4t e o wede & wfAw &
e ofers OO wfag & frw ag &
ATAT AT, T FAL FRANST T w7
ufiert @, Wk w1 s W
sl i | Ay g AT W £
a1 & werg & 7 o fwear ot S
# arft ¥ afw Ty e wiifs w0w
%o 7 vo ¥ o ¥ § | ¥ o AWt
¥ wx fegam ¥ wifaar s
€, woht aea s g€, T WA
Txaex AT & fud o wifees oY T
Y, WX AE A A A BT TV 0T
o & 1 v & e & AT Qe S
g fis o g wreelir #Y ag e §
fr ag wolt ofw & qoifes, @
¥ ay, famr feeft sfoary &, ot
TR AT FI FHAT § a9 wAR fag
& oifrdl & aw ag W owE ¢
ST Ag WA 9T ¥ g 9, fagre o
TEY Y, oET R WK oY &
Y W9 g ®T WET AR, QY I9®
FIX g Sfaaey sy oAy & e ag
T B 7 T wcanar & 7 9y v
@ ot & fs ag @Y w=lg TR &
T # § W xuy ww=hg w1 sitfaw &
9y e oefed s oaw W TR
wrar § | af § wrewr s SfaeE
¥ oF wqwew wr Wi femr s g
T qelt gt & W v F wgr
¢: :

“Shipping and navigation on in-
land waterways, declared by
Parliament by law to be national
waterways, as regards mechani-
cally propelled vessels; the rule
of the road on such waterways.”

W of wew ¥t ot g F ax
% Wy v & i fiew fiewg F ww W
FTHTT W W wfirere sy § 1 39
g wur § % wwaw q¢ s gifee

CHAITRA 10, 1881 (SAKA) bdetween Mchendra 8922

Ghat and Pahleza Ghat

afiRy &7 ITFT firgT w7 WY WY TOER
Y 7y g grfere ¢ fin o wrr amr W
WUy ¥ Igh FI TEHT SITHTC
e wwar § 1 AT T A A T Ad
2 % e o ok 7 &, w0 W
¥ g ¥ W § WY fe gifee
ofrr yawar g

¥ wer & IO & g v v e
fER M gERIamM TR ¥
T A AR HT g O ¢ el
Jord ST Ay Y Fwe T A o
AW Ny dw, AW
q & & o7 gE 99 &, 9 T g
e & MagT ¥, o e ¥ v
grm fr forg far & o & amg ol &,
qeft Ja% fFrd & WX ot § W
fefy & fad +ft aiw TR % ¥ #
AT 9 AW QU FEAT AYAT AT & qO9
fererar® waaT AT & | TEfad Iawy
wgrer q< & A Y QR HEw A ¢
it & foeil F s o AR AgT R
T § 1 99 aga 4y AT gy o §
F qrad Tt g el fin et ow A
¥ T B O FT @A GA NG qT
TEAT ¥ IH T G ATE | TAH WA
aTOF qI &G g § 1 aga ¥ @
NI IFRPE IR w
wrft A & @ w©I wEr ag ay
e wu fgr oy war €
ag ¥ ) oget 7t §, R g
oY fagre ¥ wrd § W AT I ff -
e €, oAy sy & farrnd g
&, 3 s w1 7g A ey

Fo0 am 7z ¢ e og@ ot
TR} T g e T G Y, A
T AT & A § I qA gy
safe ff g€ o, A TNT wA Sy
gE & wror ford &, ot ¥ F W
qaenge frd &, werer ford @,
Wt ford ¥ wnr R Ty ¥ Wl
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[« T feg)

® 1 & foell & Joomfy oY gy o
ghwwy daft §, v fawroor & & sy o
ATEAT | €W W AY sporfr @Y Y & 3wy
Tt Wk Y sy gl g ¥
o @ 1 g v Y iy ag s &
A I AR § 1 & N W
N @ § X w1E ¥ e wT e
o W AT g 1 W R
77 FEY AT giw foref & o a® W
¥ q w¥ & I R00%0 JubW AT
g, IR W 1 A9 Are o fr Wy
g e g 1 wag §
off % g & 1 R v et
{1 &fe e 30w W A gve ifard
g } w0y franfeal &1 ww &
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dfer mo mo frerdt (¥afan).

@ & wre qf frg 4 & o sy we?
e @< oy o amw § ) o B
#fwd, awmfr wgew, &§ o
TRY FuT ) foar @y § 1 WA
farcar & 9 & | g Tl & wam
gl ¥ g aft v G § e
Y T IR A IF IR A% W W aew
aff ¥ gwar § afer IO% 9 g
Eifragag & folf & Sy &
SUTRT 5 47 Yo YW WY gAY waAv §,
ot & fedt & gafew &
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1
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waefy W ww A
TEET WY A v we ) ;Y e
LA B &

it T fg  3vw & & o wden
gt eaw d Qi arer g 1 @
WYY WA ¥ bew @ faae ok

wx ag vy fr &wr o @
tRauemaf g afrr &
ated 2wy fegavar fe &t @l
dwarer ok omed & farr qx fie Tl
om ¥ W vy g
wyt X oyt T dwrrer wred O ¢
gt miyat vk ¥ qver g § e

CHAITRA 10, 1881 (SAKA) between Mahéndra g926

Ghat and Pahleza Ghat
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exist anywhere else or they exist only
at Patna to which the hon, Member
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[ofr amgaaTw '"].

dwr oft W Fog & vz g W
A wrE ST TR we & g S
AYE A W T JoTAOT § 9W
g ¥ T F @l o § W
v Ak A A qer g
gorwT qg & f wie T aw gfer W
NPT A TATT § A T=TAT WY AT T
oF g T Wi feam wie § s
¥ 39 qr< ggAwr e § Wi W QA
et & g o hhw ar Wi aw
woelt § vk faq Sy N A,
fagre e & g W
44 gfeg ¥ @ A Qe
FTRTHIER I i oW
3% & wreer A agy qATHD W Fwdre
TEHF qudt § I YWE wAveT ey
g ¥ wfew § W @l awnmEx
primamMmbaa g R
wwr fagre madRe ¥ 9% IOHT A 4@
fe W2 N @h fog wwr & w3
e g 9 g 9T gfET AT 8
figre metAz ] gt ag %y s W
T ww @Y e 2 € @Y R
weqfaay & w9 gara genfger g &,

& wz %Y ag o aav g Fs e
&9 tany ¥ g mkie @ R
fafey & g *q w fe W@ =R
&z o T T A0 fw w o
Wd frarm & 39 N WY S g
femr ol Y o fagre TobiT &
T gt Tl g I wone W

Ghat to Ghat MARCH 81, 1958. between

Mahendre
Ghat and Pahleza Ghat Bat

faer = ofieic v fge il
wt Ao fadt | fagre itz W aafan
g o1 fir s Tl aew ¥ O wened
1T faad s € & IR AW
grar § &Y 3y gt Afer v E Wi e
T g § A wg g qw s T
R o ofede a7 v o gt
T oY B AR quwE e o 7y
o fage iz w dw &) =R
& ot ofiede womar ¥y °g ar fs 0y
9 qrax P wfrw IR wenr ¥ Wl
& AT 8% At wwEHr gt 1y 3
qMA © FIT WX Yoo A AT
gofr sl Ta® Fx Nt ewf wram
I ¥ WM Y= FIR woo e
wafy Sed wnw W AW
TG FT AT Q| qg FATT WA
7 | A EAR T qE WRTST ATET 9V
f& 3y wr &1 wrer Y e fag
T R A I 5 gy FawT
TR S W VAT 47 A R A
wefafrdfer a9 & faq &3 3o
N oF R w1 3g e
T WTASHT FT T 5y Fad § 1 fage
ifE A WA v 3gaw fen fe
qg opw aga sava § SR wefufdfen
AX W 5K W Famd e L A
far ond 1 & ag o @ e R
7g » ¥ fq faar ae wgr 1 S R
e & ag sk aEr wEer A § W
TR W9t 39 F g Aoy ferar
¢ e ag fg e & a1 oy aw
Wz N o aw fiT v W w6k
¥ o s anfn agr ax oY SRR WY
el At W =
¢ e amx fy Wit afewar Y o WX
# gudty w7 § fF ag ) N fage
¥ qamgraa §, oY fie fage ¥ Wi
* agt praedy s & wy ot fegre
Wiz ¥ W v @ O8 i oW
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¥ FAT AT wAAT T I W g oA
ot 3w ¥ i w3 o frw w3

T WY & §19 & I=AT BT
g e oredt & oreft Y€ srareft v wemn
IR

dfew gro Ao forardt : oF WA
*r oY fae @ Y | 43 qur ar
fie a7 w1z 2 W1e A fiT wa ¥ A=
t x@ar e o & wfew &
qIAT 9T I F9 A 7Y Yfer v av |
g & ¥ T gor § WK w6 T g
§?

ff e Wt : W oA A R
AT AT T} gy | O e
LU O

oft fieqfie fewt (amgr) g AW
o A ¥ W @ R Y Afxat
IR wOh qed &, oF Tew W) gEd
T | aeEd & fRAY F g %€ fawna
o & 1w, {aegR, T
P gy w0 W A
EN AT AT AN T8 F
T I ATATZ | LA { TQ T2 QAT
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Ghat and Pahlezs Ghat

HEE WIE 9 THW 9% WA N
T T feewdt @ i ¥ fod
FETRIN O oo Frowr @ | g
IV | o @R ot wg
foordr | ag wa e & frar o

ot quw fag : & o off
wigar § o fe sl fior o & Wy
Tg A EMYT ¥ 9T O TR BT
wrEn § @ ) a0 fr F Qe A
TAY | P OWH W 9T A Qe
T E ) X g f ok oy A
W g %Y IaT T

oft Tyt : @ w fowfed
§ ug wgm W § fe o smede
O afm g A e
fagx madie & T ¥ S WX
e & fad oy 79 & framr & iR
T & 1 st oY dgafar de
F wgr qg IR AW oS v
gt @R AN
ks A ael woft 4 .. .

dfew gro 1o frmrlt : 9 e
g & 1 B0 W R I w
i

oft s Wt : @7 A o wEr
& foadt wgr fs ogwr fogar oy @
LGl

oft v fag : o fee W
agea A fear § A T § 1 g
A e feTar (e W R R
arew 2fww § #0wrk fear § fe srede
&0 w1 fieean 3w § 1 fafree
amgw wgx & fs ox A & el ©
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Booking
[%: wax fay]
W A% 90 W ¥ gaedi oeh &,
¥ Yo 76

Mr. Chalrman: Have you got any-
thing more to add?

8hrl Shahnawas Khan: All that I
have got to say now is that on the
18th of hext month I propose going

Ghat to Ghat MARCH 381, 198  batween Mohendro 9932

Ghat and Pahleza Ghat

t¢ Patna, I will personally go snd
pty my respects to the Chief Minister
and try to do whatever is possible.

1830 hrs.

The Lok Sabha then adjourned till
gleven of the Clock on Wednesday
epe April 1, 1959/Chaitre 11, 1881
(Saka).
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1565,

1566.
1567,
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. 8681—8724
Subject

r.,m.a‘f“"‘“

Pmdumivhy Councils . 8685—92
1568, U.S. Trade Mission . 8692—9s
569, Production of raw film . 8695

70. Driinage system in Delhi 869596

157a. Legislation for preven-
s tion of strikes . 8696—98
8699—-870!

Reoong'ﬂon of
: 8701-02

Second atomic reactor
Export of Tea 8702-03
Socialistic pattern  of
Society . . . 8704—09
Chemicals and allied
industries ., .
Hard and soft board

Transfer of work-charged
maff of CPWD. tw
Indian Institute of
‘Technology

Closure of Rehabi dm—
tion Ministry Offices . 8714—16

Newsprint factory in U.P. 8716—19
Radio Station at Gwalior  8719-20
Uranium R721

- 3681—83
. 8683—8s

1573.

1574.
1576.
1878.

1579.
#709~10
1580. . 871012

1581.

. R711—14
1582,

1583,
1584.
158s.
S.N.Q.
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16. Food scaracity «in
N.E.F.A. . . R721—24
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1571.

724—52

Employees’ State In-
surance Scheme .

1575. Manufacture of Cubon
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1577.
1586.

1587,
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1589,
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2524,
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Jute mills .
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Industries .

Medium wave A.ntenm

Mast at Trichy . .
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Merger of duneu
allowance with buic
pay . .
Clmmhﬂornndimm
Auwmobﬂe producuon
Impon of phm ;oods
Indians in Afnun
Countries . .
Village 'Hommg
jects in Orissa m
Import of nylon . .
Works-c-«m-Production
Ground-nut oil quotas

Sindri Fertilizers and
Chemicals (Private) Lid,

Fertilizers and
Chemicals (Private) Ltd.
Cotton Mills .
Sarnple count of popull-

an md Metal Work—
shop at Kumbakonsm
in Madras State .

Hotel workers .

Provident Pund Beneﬂt
f::“ Indore Mill wor-

cotton: by wxdltom

Industrial production
and employment in
non-Government  fac-
tories

Tungmn&rbsdeupl .
Import of paper .

Appointment of officers
in Publications Division

Director, i
Division
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2551. Educated
i Himachal 8743-44
25$2. Export of electric goods . 8744
2553. Employment
Agartals . 8744-45
2554. Documentary on Cotton
Ind . 8745
258s. ‘Technical
Centres . . 8745
2556. Passports for U.S.S.R. 874546
2557. Indians in Japan 8746
25¢8. Sindri Fertilizers and
Chemicals (Private) Ltd. 8746
2559. Export of leather goods . 8746~-47
2560. Production of paper 8747-48
2661. National ‘Tribunal for
Cantonment Board
Employees 8747-48
2562, F.mp)ayeea State In-
surance Scheme 8748-49
2563. Film “Naked Earth” 8749
2864. Accident in Saunda
Colliery . . 8749—51
256s. India’s contribution to
UN.O. . 8751-52
PAPERS LAID ON THE
TABLE 8752~53
The foll were laid
o the ol T

(x) A copy of each of the
follnm statemen

() First Statement o
1959,
1) Su pplemmm; Sixth Session,
@ 1958.
S lenmmv
(mgu:g’unNo. 08 Fim’ls Session,
1958.
jv) Supplemen
(m%uteux':ent No'.‘gvn Foun.l; Session,
1958.
(v) Supplemen
Statemeat No. Third Session,
- 1957.
S lmu%
(“mmt!lo. I1 Second Session,
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ABLE—contd

(3) A copy_of Notification
th Gths R. 308 dated
e 14th March,
under sub-section
Section 25 of the
Act. 1947. making certain
amendments to

the Rubbet Rules, 1955.

Ré?ORT OF ESTIMATES
MMITTEE PRESENTED

Enm;ﬁﬁh_ Renpet . wag_npee
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8936

¥ Corvmws

8753

pFAMANDS FOR GRANTS 8754—8919

() Purther discussion on
Demands for Grants in

res of the
Stepci‘:t %
concluded; and

Demands were voted in
full.

(u‘) Dascussion on Demmdl
or Grants in respect
N
ousing upply
commenced. The dis-
ﬁu:’uon was not conclu-
ed.

l4ASII..‘I;;&\N—HOUR DISCUS-

Shri Rrierdira Singh raised a
half-an-hour discussion on
polntl ansing out of the

given to Un-

mned Question No. 112
pegarding shat 15 ghat bosk
re, t 1o
between M;h;tmdn Ghat

The Minister of
Railways (Shri Shahnawaz
Khm) replied to the debate,
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